Friday, December 6, 1957

LOK SABHA
DEBATES

SECOND SERIES

VOLUME IX, 1957

(25th November to 6th December, 1957)

THIRD SESSION, 1957

(Vol. IX Comtasns Nos. 1T to 30)

LOK SABHA SECRETARIAT
NEW DELHI



CoLuMNS

No. 11.—Monday, 25th November, 1957,

Oral Answers to Questions—
Starred Questions* Nm 410 to 416, 428. 4:9, 432, 433 43«, 43?, 443 to 448 and
450 10 452 . . . « 2003—47

Written Answers fo Qucntmm—
Starred Questions Nos. 427, 430, 437, 434, 436, 43R 10 441, 449 and 45310476 . 204159

Unstarred Questions Nos. 579 to 598, 600 to 640 and 64z to 654 - . 2059—2100
Morions for Adjournment—

Accident to Bombay-Calcutta Mail on 23-11-57 . . . . . . 2100—Cf
Papers laid on the Table " . . . 210K-09
Mesuage from Rajya Sabha . . . . . . . . . . 2109
President’s Assent to Bill . ; 2109
Petition re: Delhi Corporation Bill and Dctl-n l‘)uclopmenr Blll . . 2109-10
Calling attention to Matter of Urgent Public Importance—

Stoppage of production in the Malsbar Spinning and Weaving Mills, Kallai . 2110
Naga Hills-T'uensang Area Bill . : 211—75

Motion to Consider b3 BB
Clauges z to 7and 1 216~ =72

Motion to pass . ’ : ’ . . 2172
Resolution re* Reserve Bank of Tndia {Amendment? Ordmancc and Rﬂtr\t Bank

of India (Second Amendment) Rill ; : : : : . 217588, 2194—2214
Statement re: Accident to Bombav-Calcutta Mail, on 23-11-87 . . . 218R—qq4
Daily Digest .- 2215—20

No. 12—Tuesday, 2615 November. 1957.
Oral Answers to Questions—

Starred Questions® Nos, 477, 479 10 483, 4R<, 486, 4R% 10 493 and 498 (o o1 .o2221—5¢
Written Answers to Questions—

Starred Questions Noe. 478, 484, 494 10 497 and €02 to 28 225¢—="1

Unstarred Questions Nos. 655 to =17 . ; . . . .2273=-2310
Motions for Adiournment—

Accident to Bombav-Calcutta Mail on 23-11-57 : . : . 2310—1¢
Papers laid on the Table * . . . . . 2315-168
Reserve Bank of India (Second Ammdmmt‘l lhll . : . ; . 2316
Clause by clause consideration—clauses 1-4 adopted . . . . 2116

Maoarion to pass : . ) ) . 2316
Motion re: Drought Condiiions in Certan States i . . 231778
Dethi Municipal Corporation Bill, as reporred by Joint Cnmmmu: . . 2376—2420
Daily Digest . . . . . . . . i . . . 2421—26

lo. 13—Wednesday, 27th November, 1957,

Oral Answers 1o Questions—
Starred Questions® Nos. §28A, 529 1o §39. 541, 542, 550 552, 555 and 558 10 560 2427—63

Written Answers to Questions—
Starred Questions Nos. 540, 543 t0 546, 548, 449, $51, S53, §54. 556, 557,

861 to 5§63, <6510 <79 and 581 1o ¢8¢ . ; . : . . 2464—81
Unstarred Questions Nos. 718 to 71 and 737 to 777 . . . . .2482—z2517
Papers laid on the Table S e e 2418

Message from Rajya Sabha . . . ) . . . . . . 2519



(i)
CoLumMns

Committee on Private Members' Rills and Resolutions—
Tenth Report ‘ . . . ‘ . .

Delhi Municipal Corporation Bl]l—-
Motion to consider as reported by Joint Committee . . . . 2519—2611

. . 2519

Clauses 3to 58 i . " . . v . . . 2367—2611
Motion re, Statement by Finance Mlnlster on his visit abroad . . . . 2611—40
Daily Digest . . . . . . . . . ) . . 264146

No. 14—Thursday, 28th November, 1957.
Oral Answers to Questions—

Starred Questions* Nos. 586 to 594, 597, 598, 600 to 605, 609 and 611 to 617 . 2647—86
Written Answers to Questions—

Starred Questions Nos. 595, 596, 599, 606 to 608, 610 and 618 to 629 . . 26°6—9§

Unstarred Questions Nos. 778 to 782, 784 to 832 and 834 toB41r . . . 2695--2727
Message from Rajya Sabha . . . i ‘ 2727
Calling attention to matter of urgent puhlrc :mpnrtmcc—

Farrukhabad-Kanpur Passenger train derailment . . . . . . 2728-29
Indian Railways (Amendment) Bill—Iniroduced 8 . . . . . 2730
Capital lssues (Control) Amendment Bill—Introduced . . : " . 2730
Central Excises and Salt (Amendment) Bill—Introduced . . : ; . 2730
Motions re. Statement by the Finance Minister on his visitabroad . 2731—55, 2758—99
Business of the House ’ i . . @ . . . . . 2755—57
Deltu Municipal Corporation Bill . . . . . . . . .2799—2852

Clause-by-clause consideration . . . . . . . . 2799—2828

Motion to pasy . . . . . . . . . . . 2828
Daily Digest y . , : : ] : . : . 2853—s58

Nn. 1<~-Friday, 29th November, 1957.
Oral Answers to Questions—
Starred Quesuons‘ Nm 630 to 634, 636 to 64! 643, 644. 647 to 65 1, 657 and 659
to 663 . . 2B59—9s
Written Answers to Quest:t‘ms-—-
Starred Questions Nos. 635, 642, 645, 646, 652 to 656, 658 and 664 to 669 .2895—2904

Unstarred Questions Nos. 842, 843, 845 to 862, 864 to 875 and 877 to 911 - 2904—41
Re. Motion for Adjournment —

‘Threatened strike in Hindustan Aircraft Factery . ’ . . . . 2041—43
Papers laid on the Table . ] . . s : : . . . 2943-44
M:ssage from Rajya Sibha . . . . . . . . . . 2945
Bus Accident in Himachal Pradesh . . . . . . . . 2045-46
Business of the House . . . . 8 3 . . . 2946-47
Indian Nursing Council (Amendment) Bu.l.l—-

Motion to consider . . . . . . . . - . - 394789
Clsuses 2to1sand 1 . . . 5 ) . . . : . . 2981—83
Motion to pass . - . . . . . . 2083
Opium Laws (Ammdment‘ B:ll--

Motion 10 consider . . , B : . . " ' 29903006
Clnses2togand 1 . ) . . . . . . . . +  3001—0%

Motion to pass . . . ' .. 3006

Committee on Private Memben Bi.'lls und !.cnnluuam —
Tenth Report : . : : . : . . . . = 3008



\ie)

CoLumns

Resolution re . Statutory Body for contmiling the qualifying examination re. certi-
fying oosthat results . . . . . . + 3006—12

Resolution re, Safegusrds for Budd!'ust oonvem « v + . . 3023—64
Resolution re. Second Five YearPlan . . . . . . . . 3065-66
Dnily Digest . - ) . A . . . g . . 067—72
No.-16—~Menday, 2nd December 1957,

Oral Answers to Questions—

Starred Questions* Nos. 670 to 671, 681. 683. 684, 686, 687, 6&9, 690, 692, 693

and 69510 699 . . ' . + 30733108

Written Answers to Questions—

Starred Questions Nos, 678 to 680, 682, 685, 688,691, 700t0 711,268 and 278 . 3108—18

Unastarred Questions Nos. 912 to 930, 932 to 936 and 939 to 970 . . . 3118—%§
Death of Shri Rahimtoola Chinoy . . . . ' , . . 3155
Re. Motion for Adjournment . . . - . . . . . 3155—57
Papers laid on the Table . . . . . . . . . .. 3158
Business Advisory Commuttee—

Thirteenth Report . . . . . . . . . . 3158
Statements by the Prime Minister . . . - . . . . < 3158—60
Motions re. Election to Commuttees . . " . 3160-61
Coal Bearing Areas (Acquisition and Deuelop'ncm) Amendmem Bltl—

Introduced . . . . 1161-62
Cantonments (Extension of Rent Conlrol Law's) B;l! as pnucd by Ranra Sahhn-—

Motion to consider . . . . . : ) . ; . . 3162—82
Clause-by clause consideration 8 . . . . F . . . 3181-82

Motion to pass . . . . . . . . . R . 3182
Motion re. Food situation . . . . . . . . . - 3182—92
Daily Digest , . . . . . . . . . : - 3193—o8

No. 17—=Tuesday, 3rd December, 1957.

Oral Answers to Questions—
Starred Questions® Nol; 7:3 to ?IB 720, 723 to -_;zg., J; 732_ 734, 738, 737, 741
and 740 . . - 3199—3237
Written Answers to Questions—
Starred Questions Nos. 719, 721, 722, 730, 733: 736, 738, 739, 742 to 757 and 759

to 763 . . ' . . P . . ' ' f . . 323751
Unstarred Questions Nos. 971 to 1041 . . - . . . . 3251—93
Papers laid on the Table " . . . " . . . . . 3293
President’s Assent to Bill . N . . e . . . . . 3204
Business Advisory Committee—

Thirteenth Report . . . . . . . . . . 3294-9§
Re. Indian Railways Amendment 81!1 . . . . . . : . 3295—97
Motion re. Food situation . . . . . .3297—3423
Indian Tariff (Second Amendment) Bl.l.l—ln'tmduced . . . . . 3423
Half-an-hour discussion on Cashew Industry . . . e . - 3423—36
Daily Digest . S . 343742

No. 18.—Wedna:day, 4th Decembar, 1957,
Oral Answers to Questions—
Starred Questions® Nos. 764 to 771, 773 776, 777, 779, ?to- 783, 784, 786, 787,
789, 791 to 794 and 798 to 801 . s s+ 344381

Written Answers to Questions—
Starred Questions Nos. 772, 774, 'm. 778, 73: m, 185. 78&. 'm 795 to 'm,
$0a to §07, 809 to 813 and 349 3481—9¢



(iv)

COLUMNS-

Unstarred Questions Nos. 1042 to 1048, roso to 1034, 1086 to 1096, 1098 to 1123
and 1125 to 11317 . . 3494—1546

Re. Notice of Half-an-hour D\acumon on the mvestmem of the Ll{c Insurance
Corporation . . . . ; . . . . . . . 1546
Paperc laid on theTable * . . . . . . . . . . 3547
Message from Rajya Sabha . . . . L . . . . 3e47-48

Indian Telegraph (Amendment) Bill—

Laid on the Table, as passed by Rajya Sabha . . . . - 3548

Calling attention to a matter of urgent public importance—
Reported burning of printed copies of Indian Constitution . e 3%4R—4e

Correction of answer to Supplementary to Starred Question No, 87 . . - 3549-50
Staternent re. Reply to Starred Question No. zo8 - . . . . . 3550-5T
Payment of Wages (Amendment) Bill—Introduced . i . . . . 1551
Capital Tssues (Control) Amendment Bill . . . . . . . ass--A
Clauses 1-8 . . . . . . ; i . . . . 157k
Moation to pass . . . . . " . . . 378

Central Excises and Salt ( Amendmmr} Blll- -
Motion to consider—

Shri B.R. Bhagat . . . : . . . . . . . 3sR1—-Ry
Clauses 1-3 . i : : § : . : . : . . : 14R3
Motion to passe—
Shri B.R. Bhagat . . . . . . 1581
Motion re, Interim Report of the l|f: Yn&urancc Corporation . ] . 358 42662
Daily Digest = " . . . . . . . ; . . 1663—70

No. 19—Thursday, sth December, 1957.
Oral Answers 1o Questions—
Starred Questions* Nos, Sr.{ fo Szt Hn. Hz.; Hzn, %29, 831, 834 to B30, Bg2 1o R4q

and <47 . . 6~ 1=-37cR
Short Nutice Quesnon No.3 . . . . . . 3 aX-0v
Written Answers to Questions—
Starred Questions Nos, 822, 825, B27. B2R, 830, B312 1o K34, R41 and Rgs R S [
Unstarred Questions Nos. 1132 to 1210 . . : : 8 1714- 61
Papcrs laid on the Table . . . . . . 61-62
Preventive Detention {continuance) Bil—Tntroduced : . . 3762~ -1
Parliament (Prevention of Disquahfication} Bill—Tntroduced : . . . 3

Indian T'elegraph (Amendment) Rill—
Motion to consider as passed by Rajva Sabha . R . R . . + 3T ="INC

Clauses 1to 3 . . . . . . . . . ' . IWOI-01
Motion to pass . . . . o1
Coal Bearing Arcas (Acgu.mtmn and Devclopment) Ammdimcnt Bl"-—w
Motion to consider . . . . . ; . . . ] . 1R01=—=46
Clausesrto7 - . . ; . . . . . . . . 3846
Motion to pass . . : . . . . . . . 1846
Indian Railway (Amendment) Bill—
Motion to consider . . . ; . . . . ; E . 384764
Business Advisory Committee— )
Fourtcenth Report . e e e e 386z

Daily Digest . . . . . : . . . . . . 3F65--20



(v)

No. 20.—Friday, 61l December, 1957.
Oral Answers to Questions—
Starred Questions* Nos ‘%.16 to 853, 855 to 861, 864, 866 to] 863 8}'0, 871. 874
. 3871—3909

and 875
Short Notice Qucstmn No. 4 - 3909—1I1

Written Answers to Questions—

Starred Questions Nos. 854, 862, 863, 865, 869, 872, 873, 876 toj89g9 and 442 . 3911—29
Unstarred Questions Nos. 1211 to-1227 and 1229 to 1292 . 392—78
Papers laid on the Table ; . i 3978-79
‘Statement re. Supplementary Demands for G-rants for 1957-58 . . . 3979-80
Business of the House . . " " n . : g . 3980
Statemznt re. Formation of a Rupze Crmoany to Exploit the Ol R servein Assam 3980—82
Motion re. Election to Central Committee of the Tuberculosis Association of India . 3982
Criminal Law Amendment Bill—Introduced . - . i ¥ 9 . 3983
Union Duties of Excise (Distribution) Bill—Introduced . 5 3983
Estate Duty and Tax on Railways Passenger Fares (Distribution) Bitla—-Inlroduud 6 3084
" Countess of Dufferin’s Fund Bill—Introduced . , " % 30%4
Business Advisory Committee—Fourteenth Repurt " . 5 . . 3085—88

Indian Railways (Amendment) Bill—
Motion to consider . & . % : : s . 3988—4040
Cluses2to 18and 1 . . . . . ; . g i . . 4019—36
. " p » . . ; . 4036

Motion to pass, as amended
Payment of Wages (Amendraent) Bill—
“  Motion to consider . ; 5 . &
Equal Remuneration Bill—Introduced
Beedi and Cigar Labour Bill—
Motion to consider i
Child Marriage Restraint (Amendment) Blll—

g . 5 F 3 4041-42
5 2 4042

4042—4b

. 2 4065—04

Motion to consider . ‘ . . . .
National and Festival Paid Holidays Btll——

Mation to consider . . . . 4093—4103
Half-an-houar disc 133101 Advinces agiiast F.)Jj. grains 4103—16
Daily Digesi . . g y . . 41I7—24
Consolld ited Content {zsth Novemocr to Gth Decembcr, I957 o . . [i—v]

‘The Slgn + rn:lrkcd abovc anim: nhcatc, thzt th Q 123000 Wds aciually asked on the
floor of the House by that Member,



LOK SABHA DEBATPS

3871

LOK SABHA
Friday, 6th December, 1987.

The Lok Sabha met at Eleven of the
Clock

[Mnr. Seraxkr it the Chair]

ORAL ANSWERS TO QUESTIONS

Procurement of Foodgrains

+
[ Shri Radha Raman:
{ Shri Shree Narayan Das:
| Shri D. C. Sharma:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any decision regarding
procurement of foodgraing in  wva-
rious States has been taken;

(b) if so, the nature of such
decision;

(¢) whether any scheme has been
drawn up; and

(d) if so, the important features
of such a scheme?

The Deputy Minister of Food and
Agriculture (Shrt A. M. Thomas): (a)
10 (d). Rice is being procured in
Andhra, Punjab and Orissa at present.
In Andhre, it is procured at the maxi-
mum control prices in force in  the
three delta districts, partly by re-
quisitioning and partly on voluntary
purchase basis. In Punjab and Orissa,
purchases are being made at prescrib-
«d procurement prices from those who
offer to sell at these prices. No de-
cision in regard to purchase of food-
greins in any other State has yet been
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Shri Radhs Raman: Are there any
valid reasons why procurement from
other Btates is not resorted to by the
Government?

Shri A. M. Thomas: Procurement is
desirable mainly in surplus areas.
Punjab, Orissa and Andbra are sur-
plus areas and we are having procure-
ment there.

Shri Radha Raman: Is Government
contemplating to suggest some new
proposals to the States with regard to
increased procurement from even sur-
plus areas? In those surplus areas
have they resorted to partial procure-
ment or do they procure the entire
surplus from that area?

Shri A. M. Thomas: 1 have already
stated that we are having procure-
ment only in these three States. It
is a fact that placed as we are, we
must mobilise our internal resources
to the maximum extent possible, since
the rice position ig difficuit. Even in
Orissa, although there may not be
any surplug this yesr, the State Gov-
ernment is proposing to purchase 10
lakhs maunds of paddy for building
up a reserve stock for any lean perjod.
In Madhya Pradesh which is a sur-
plus area, as the House knows, the
position is very difficult. The general
position in the country is difficult for
rice, and it may not be possible to
insist on procurement in areas
wherein there is no possibility of gett-
ing substantial quantities,

Shri D. C. Bharma: May I know
how the price of rice in the Punjab
has been worked out; is it not a fact
that rice producers have complained
against the way the price has been
worked out?

Shri A. M. Thomnas: Prices in the
Punjab have been arrived at in con-
sultation with the State Governmnent,
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Ths price of rice is, for Dara varisty
Rs. 18-8, Sela Joshi Rs. 18-8, Begmi
Rs. 18, Basmatl Rs. 4-8. .. As #he

ing a3 well ag for
chase?

Shri A. M. Thomas: The price is the
same. The only thing is when people
are prepared to give on a voluntary
basis we will accept from them.
There is no difference in the price.
As regards the present price in
Andhra, from 14-9-57, we have fixed
prices at controlled rates and the
rates are: Fine rice Rs. 19-8, 20-4,
20-12, 21-8, and 19; and for coarse
variety, Rs. 17, 17-8, 17-8, 18-4, 18-8,
17-8, 18-4 for various varieties

voluntary pur-

Some hon. Members rose—

Mr. Specaker: Next question. It is
only yesterday or the day before that
we had the Food Debate.

Class IV Rallway Employees

+

{ 8hri D. C. Sharma:

{ Shri T. B. Vitial Bao:
<{ Shrimatl Parvathi Krishnan

| Shri Thimmaiak:

| Shri Nardeo Snatak:

Will the Minister of Railways be
pleaged to refer to the reply given
to Starred Question No. 1280 on the
20th August, 1857, and state:

.. £m) whether the Committes ap=-
puinted to review channels of pro-

7.
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motion of Class IV Railway employses
within their own Class and to Class

m\pavomhmttudium;md

(h)u;;;i.vhntham'mh
submitted?

The Deputy Minister of Rallways
(8hri Shahnawas Kban): {(a) No, Sir,

(b) The Committee has informed
the Government that it would be able
to complete its work by the end of
Pebruary, 1958.

Bhrli D. C. Sharma: May I know if
the Committee issued any question-
naire and called any witneases; and,
if so, what was the nature of the
questionnaire and what kind of wit-
nesses have been examined?

Shri Shahnawas Khan: The Com-
mittee issued a gquestionnaire about
August, and they are still examining
witnesses. They have already ex-
amined a large number of witnesses.
They are meeting people from rail-
way uruons and any other persons
who are prepared to come forward
and give evidence.

Shri T. B. Vittal Rao: May I
know whether this Committee has
so far met only the representatives of
the recognised unions or even of un-
recognised unions?

Shri Shahnawaz Khan: The Com-
mittee actually 1ssued the question-
naire only to the recognised unions.
But the Committee has had no
objection 1n meeting people from
unrecognised unions in their in-
dividual capacity.

Shrimati Parvathi Krishnan: May
I know whether they have been meét-
ing the representatives of the un-
recognised unions who are office-
bearers of the union or only thoes
who are employees?

Mr. Sponker: That iz, office-bearers
who are non-employees,

Bhri Ghaboawes Khaa: 1 think they

have heen meeting only the railwag
employees.



Shri Shahnawas Khan: No, Sir, I
de not think they have completed
their tour. They propose to tour the
country in four shifts, and it will be
for a fortnight at a time that they
will be out. They will come to head-
quarters, and then after a short while
they will go back again. Like that
they will make four different trips.
This is necessary because six out of
the nine members are officials who
have to do their normal duties in
addition to the duties on the Com-
mittee.

Shri D. C. Sharma: May 1 know
if the questionnaire that was issued
was sent to Members of Parliament
and Members of BState Legislatures
also; and, if not, why not?

Shri Shahnawazx EKhan: It was up
to the Committee to decide to whom
to send the gquestionnaire. I cannot
answer on behalf of the Committee.

" Mr. Speaker: The hon. Minister
will pass on this suggestion to the
Committee.

Shri Shabnawas Khan: Yes, Sir.

Trunk Telephone Policy

*848. Dr. Ram Subhag Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(8) whether there has been mani-
fold increase in the trunk telephone
traffic in recent years;

(b) if so, whether Government pro-
pose to revise its trunk telephone
expansion projects in the light of the
increase, in trunk traffic;

{c) if se, whether Government
bave prepared any scheme for the
same; and

£d) if 30, the cost involved in im-
plementing that scheme?
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The Mouister of :Transpert .and
Commemications (Bkri Ial Rehadwr
Shamtri): (a) 20 (d). A statement is
Jatd on the Table of the Lok Sabhs.
[See Appendix III annexure No. 76].

AT S0 FATT TATHIT FT AT & ST
THRT AT § AT EW T A wifw
9 @Y ATAT WY FATT a% TEF ALY |

National Welfare Board
(L] - ‘

/ Shri A. K. Gopalan:
" L Shri T. B. Vittal Rao:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Slarred Ques-
tion No. 44 on the 16th . July, 1957,
and state:

*849

(a) whether the special  sub-com-
mittee of National Welfare Board for
geafarers have submitted their report
about the scheme for social security
for seamen; .

(b) if so, what are its main recom-
mendations; and

(c) when action will be initiated
for enforcing the same?

The Minisier of Trangport and
Communications (Shri Lal Bahadur
Shastri): (a) Not yet.

(b) and (c). Do not arise.

Shri A. K. Gopalan: May I know

when the report is expected to be
submitted?
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Shri Eal Bahadur Shasiri:: That
Committes appointed three sub-com-
mittees, and these three sub.com-
mittees are meeting. One sub-com.
mittee has submitted its report. The
other proposes to take a few more
months. The third sub-committee can
only conclude its work when the two
other sub-committees have submitted
their report.

Shri A. K. Gopalan: May 1 know,
as far as the second sub-commities
is concerned, what are the reasons
for the delay in submitting their
report?

Bhri Lal Babadur Shasiri: It is true
that the committee is presided over
by a non-official Chairman. He
happens to be the Chairman of two
sub-committees. He has finished
the work of one sub-committee and
now proposes to take up the work of
the other sub-committee. We have
requested him to expedile and flnish
the worl ~~ early as possible.

Shri T. B, Vittal Rao: May I know
what are the terms of reference of
the various gub-committees in regard
to this snrial <ecurity measures for
seatarerr

Mr. Speaker: All the terms of re-
ference n~f nll the three sub-com-
mittees?

Shri T. B. Vittal Rao: It is only a
social security measure for the sea-
men. This isr a thing which we haVve
been asking for so many years. This
hon. Minister himself, when he was
the Minister for Transport and Rail-
ways, initiated this as long ago as
1854, thre~ -ears ago.

Mr. Speaker: I am not questioning
the relevancy of this question. Ali
that I say is, if it consisfs of a num-
ber of terms of reference going over
pages, am ' *n allow a reading of
all these?

Shri T. B. Vittal Rao: If it goes in-
to pages, thev can lay a statement on
the Table

8 DECEMBER 1837.
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My. Speaker: = Prima facie, they
are long. Let me hear the hon, Minis-
m‘

Shri Lal Bahadur Shastri: I shall
merely give the main subjects with
which the sub-committees are deal-
ing. The fArst sub-committes deals
with the question of welfare in ports,
the second one will deal with social
security schemes and the third has
to consider the various methods for
raising the necessary finance to meet
the expenses on the seamen’s welfare
work.

Shrimati Ila Palchoudhuri: May
1 know if Government is aware of
the reactions of the ship owmners as
far as the report of the first sub-com-
mittee is concerned?

Shri Lal Bahadur Bhastri: 1 am not
aware of it.

Steel Foundry, Chittaranjan

*850. Shri T. B. Vittal Rao: Will
the Minister of Railways be pl#ised
to refer to reply given to  Starred
Question No. 281 on the 24th July,
1957 and state:

(a) which firm has agreed for tech.
nical eollaboration to set up the steel
foundary at Chittaranjan Locemtive
Works;

(b) when the work of setting up
the foundry is likely to commence;
and

(¢) the amount involved?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) The
global tenders for technical collabor-
ation to set up the steel foundry are
still under examination.

(b) and (c¢). Do not arise.

Shri T. B. Vittal Rao: In July last
we were told that tenders were open-
ed. Now the point is whether to
accept the tenders or not.

Shri SBhanawaz EKhan: We have
not yet decided on the actual finalis-
ation of the contract. Tenders have
been received. The tenders webe
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opened. Fifteen tYenders were re-
ceived. Eleven had to Be rejected
because they did not come up to the
standard. In respect of four other
quotations the matter is under con-
sideration. We hope that the ~con-
tracts will be finalised shortly.

Shri T. B. Vitlal Rao: This is
technical collaboration for which
negotiations are being conducted.
May 1 know from which countries to
which the four firms which were men-
tioned belong?

Shri Shahnawas Khan: From some
of the leading industrial countries of
the world.

Mr. Speaker: If he does not have
the information, he may say he does
not have.

Shri Shahnawax Khan: I don't have
it just now.

Food Produstion

+
o851 Shri Bibhuti Mishra:
iy Shri Balarama Krishnaiah:
Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government Thave
formulated any new scheme to pro-
duce more food than done uptill
now in view of the food scarcity ex.
perienced this yesr; and

(b) if so0, nature and gist of the
scheme?

The Depuly Minister of Agricul-
tare (Shri M. V. Krishnappa): (a)
and (b). Besides the normsl Grow
More Food Schemes, additional minor
irrigation schemes of the order of Ha
250 lakhs have been agreed to for the
States of Andhra, Madras, Kerala,
UP., Bihar, Madhya Pradesh and
Orissa during the current year with
a view to getting quick results
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wifgr 1 & wAar aiger § 6 awe
1 fow smar o< frgag for &2

Shri M. V. Erishnappa: The Asoka
Mehta Committee has said that we
may nbdt be able to  produce more
than 10 million tons. But, according
to our own plan, we have planned to
increase 15-5 million tons within the
next Five Year Plan. We want to
keep 11 up. We mre spending with a
view to keep up the additional pro-
duction of 15'5 million tons, What-
ever be the reason, we are going to
see that it is produced.

au W war dyfe v sl
(st weTzOVTY ATE) : WT 7 wAOE
TEAT ¥ Y wAT ¥ 1 @ WS
Srfae, O g T § 77 ¥ T
WX %8 w9 § 1 IEA 9T vy § e
@A & T §, WX qO  sivw
W oy ) T O S e )

Raja Mahendra Pratap: Our hon
Prime Minister has well said that
there should be birth control. I think
birth ocontrol should be bracketed
with food production because....,

Mr. Speaker: Order, ordar,

Baja Mabhendra Pratap: 1 want to
know whether the Government is go-
ing to do it or not: bracket it with
birth control

Mr. Bpesker: Government by itself
does not embark upon a policy of
birth control. It does not arise out
of this question.

Raja Mahendra Pratap: My friends
here say that there should be & reply
to my question. Is Government go-
ing to bracket it with birth control
or not?

Mr. Bpeaker: Order, order. I am
saying that hon. Member cught not
to abuse the position and telling him
that it is irrelevant, while he looks
to some other friends behind him and
takes advice that it is relevant. Shri
Balarama Krishnaiah,



have been agreed to in the current
yeur to improve the production?

Shri M.V, Krishnapps. Toe
aditional schemes in 'Andhra'that we
sre  gelng to take up will be  the
Erishna Barrege. The harrage will
be ready. There was no provision in
the Andhra schema o dig canals.
' For this item we are giving Rs. § lakhs
during the current year. Orders hav
been comutunicated day before yester-

jn Telengsna, we have
some money. In all, Rs. 22350 lakhs

have been zanctioned andtorders Have
been communicated.

ghri V. P. Nayar: May 1 know whe-
ther the Government have formulated
scheme for increasing food pro-
duction on the basis of & remarkable
discovery by Dr. Percy Brian of what
is called gibberellic acid of which the
spplication of an infinitesimal quan-
tity produces an abnormA] growth of
all manner of plants, as reported in
the -Government publication “Agricul-
tural Situation in India” of Septem-
ber?
Shri M. V. Krishnappa: We want
to make use of every Iatest discovery.

Scientific and uptodate methods will
be used to achieve our target.

Shri A. S. Saigal: May I know whst
are the immediate measures that the
Government are taking to solve the
scarcity problem in the surplus areas
now deficit area?

Mr. Speaker: It seems to be a con-
tradiction in terms.

Dr, Ram Sublag Singh: He is right.
8kri Jawabarial Nehro: The hon.

Memmber wmys both surplus and gde-
ficit: ¥ is diffcult to follow.

Dr. Ram Subbag Siugh: Chattisgerh
is a sutpius wree; It has become
searcity ‘tres.

Sheimatl Manjula Devi:
‘bes sppnt
all the States? " .

Bhri ML V. Krishkaappa:
not able to spand a1l the
previous years due to various de-

§
i

that we have allotted. In addition to
tlnt, we are going to give them
additional funds. We have asked all
the States to survey minor irrigstion
schemes and have special staff to ex.
ecute these minor irrigation schemess,

Baja Mahendra Pratap: With all
respect to the Chair, I must say that
it is an insult to our Hon. Prime
Minister to call birth control irrels-
vant, '

Mr. Speaker: The hon. Member
may table a separate gquestion.

Urban Water Supply afll Sanitation
Bchemes

+
ogsz J Shrl 8. C, Samanta:
| Shri Subodh Hssda:

Will the Minister of Health be
pleased to state:

(2) how far the Central assistance
for urban water supply and sanita-
tion schemes has been utilised by
different State Governments upto-
;::: during the Second Five Year

(b) whether the fund that was
allotted during the First Five Year
Plan remained unspent; and

edm whether that amount bas laps-
: .

The Minister of Health (Shri
Karmarkar)! (a) to (c). A statement
containing the required information is
lajd on the Table of the Lok Sebhe
(See Appendix ITI, annexure No. "77.]



3
3
|

Shri 8, 0. Samanta: 1 am thankful
S0 Shie hod: MRtMte that e Hid Iaid
#'statersist on e TaBleof ths Holde.
But; G guestienwry doming HOm
YWest Bengal are disappointed that
Mere ¥ no mention of West Bengal
Sy I' know why? Hithachal Pra-
desh to whirh no amount has been
mnetionsd under this schéme  has
been mentioned Why hax West

Shri KEarmarkar: I suppose that the
question related to the Furst Five
Year Plan. I find on a reference that
during the current year we have
allotted Rs. 125 lakhs to West
Bengal, but I should ke to find
out the position because it relates to
every State, and 1 shall supply the
House the information necessary.

Shri B. C. Samanta: 1 wanted to
know about urban water supply, but
in the statement there is no mention
of 1t. May I know whether the
amount sanctioned includes that for
rural supply also?

Shrl Karmarkar: No, Sir, The
answer was related to the guestion.
The question related to urban water
supply. Information, therefore, had
to be given about urban water supply.

Shrimati Parvathi Krishnan: May I
know whether there is any memoran-
dum before Govermment from the

that so far as possible, it is only tha
spill-over schemes that HMave to be
complleted. 1f Coimbatore is under
that scheme, then I am afraid it will
have to wait. If it is an old schame
rejected, then also it will not be in-
cluded. 1 shall find out.

Shri Mohamed Imam: What was
the amount allotted to Mysore State,
and of this how much has been spent?
Is there not a representation from the
Mysore State that the amount allotied
is not adequate? -

Mr. Speaker: Is it or is it not in the
list? Mas the hon. Member lodked in-
to the list?

Shri Mchamed Emam: No, Sir.

Mr. Speaker: Hon. Members are
expected to look iato the list. They
are not expectied to put questions here
on matters which are already
list. ' If anything new h#s %o
asked,"by all means let th do

be
em s0.

Shri Mobamed Imam: On a point

of clarification. We come just now.

I do not know where the list' is. I%

13 better if such lists are supplied to

us, because I come here and 1 have
not looked into the list at all.

5
3
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Mr. Bpeaker: All right® I fhall in.
crease it to half an Bour.
felra dumdin e § fawdH @
fawewr ot ey

*cxn. Wt wwe wwiw oy Faer
e feg 1 5o 30 o€, 2 e v BT
TF TET to B T B Y F 07
T A T W e

(w) fodm  dwadfn Trowr ®
w=rty fawshr ® feroor ¥ St ®
ford vy w0y T #Y forw afr o o5
wqr WY it § SEET B XTI T
® qeq firg s farercer fivar wan &

(®) twexe—vz ¥ 3y 57 Tfw
# & fafww o=t # fod ferelt ofor
HYT ¥ W Wi w@w oW F R
A e art & fawsht senk oy
K

(w) 2exo-ys ¥ fafaw i
# fireslt el agraar € ot dix
W SFTAT & Wew v # ferd
x urat F faardt s ordsdy ?

fewf ot foege wwih (it
gat) (%) & () : famor @wT W
qT W faar # 1 [Rfem  oficfos 3,
W Wt oc)

sy A i AT A A 8
o # g qwdfy f mir & 1 A W
R qie (dro) F tevo-xs W d W f
¥ Ve ] LERNo W W F a1 )
we fag o @ Wit off @ gw
s & ) Rfew |y AT S o
TR N rr el fs Bl dwadfa
GYWAT BT XY AT AX 4T AT LA RN
IW ¥ § w Dwr % wwrhy  fafaw
Ty § fer At w g ?

Mr. Speaker: Is it correct that the
statement refers to a different priod?
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Shri Hathi: What he says is that he
wanted to ask about 1858-57 but
through @ mistake that has been print-
ed as 1957-88. It iz as it is, but he
wanted information sbout 19856-87, but
it is printed as 1957-38. Our informa-
tion relates to 1857-38 only, but he
wanted to ask about 1856-37. I will
give that alsp.

Mr. SBpeaker: In it
Table?

laid on the

Shri Hathi: It is laid on the Table
for the year 1857-38.

Mr. Speaker: He wants for 1956-57.
If he wants a statement, what is the
meaning of answering it now?

Shri Hathi: Not a statement, only a
figure. The statement is a long ome.
Only about a particular item he wants

a figure.

There are two schemes one of which
is for the expansion of power facilities
to increase employment opportunities.
For that I have got the figures. It was
Rs. 60 lakhs in 1955-58 and Rs. 40 lakhs
in 1958-57, totalling Rs. 100 lakhs.

ot e wetwr - T @ o AT B
fe ag I vy wAT WA ¥ wwwear €
iy & ot F wawt faorer feer faaraY
qT fear omar & 7w o woei
aqft gromrd warlt § ar fe e
ToeTC Y st e @ o smdw 3

t?

ot gl . oo EORTT QYA
T § o o @ Qoend agt et §
oY AT ewfet oy arefy § 1 el et
T FTH T GO Fr el &0

Shri Hem Barua; In view of the fact
that the amount of Rs. 75 lakhs alloc-
ated under the Becond Plan for power
distribution with the idea.of covering
as many as 10,000 vililages and small
townas under this scheme, may I
know so far how many small towns
and villages have been covered?
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Shri Hathi: Seven thousand villages
have been coverdd, and we want to
add 10,000 more, that 1s about 18,000
will be the total number -electrified
during the Second Plan.

Shri T. N. 8ingh: It appears that the
authority for distribution and control
of power supply is varyang in various
States. May I know whether Govern-
ment have got any scheme for a um-
form system of control for the distri-
bution of power, and what are the
reactions of the States to it? Are
they contesting it, or are they co-
operating with it?

Shri Hathi: Perhaps the hon. Mem-
ber knows that we have the Electricity
Supply Act of 1948. Under that Act
there 'is a provision for having State
Electricity Boards who will be res-
ponsible for the distribution and trans-
mission of power supply. About nine
to tems States have agreed to have the
Boards. Some of them have already
established Boards—for example, Bom-
bay, Madhya Pradesh, Bengal, Kerala
and Rajasthan; I think U. P. also has
agreed to that. These are the States
which have zlready formed the Elec-
tricity Boards. About mmne bave al-
ready formed.

Shri T. N. Bingh: How is it that the
other States, perticularly Madras and
some others which are main centres of
power production have not yet come
into line with the Central Act?

Shri Hathi: They are finding some
difficulty in finding the technical per-
sonnel, and there are other adminis-
trative difficulties also, but they are
considering the question, and I think
they will come into line.

oft wex w¥w : W F g W
geat § fe g8 T W FR &

WAT 97 TG GTRAT FY W7 &7 w77
T AT %7 sqry <y wrav @ fr |
T ® QAT Y pore fowy go ¥, ot
fir firoreft wr wwrw Wit ww f aga
£, 3% Turel w1 Gws g T oaT
wT 7T W T AT ¥ e wRw
fRmiowfdmwgy?
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oft grat . T eRwT § E W
93 faa el §

Traction Bysiem for Rallway
Electrification
*855. Shri A. B. Salgal: Will the

Minister of Transport and Communi-
cations be plepsed to state:

(a) whether it is a fact that Gov-
ernment 1s going to adopt the 50
cycle Traction system for Railway
Electrficaion;

(b) 1t 20, will 1t result in replacing
the existing overhead lines of the

P. & T. Department by underground
cables;

(c) how much this scheme will
cost the Government;

(d) will the work be implementad
during the period of Secand Five
Year Plan; and

(e) whether that new system wilk
bring about better efficiency of the

long distance telecommunication.
eircuits?

The Minister of Transport and
Communications (SBhri Lal Bahadar
Bhasirl): (a) Yes,

(b) Yes It will result in replacing-
overhead lines running alongside the-

electrified track by undexground:
cable,

(c) The scheme for replacing the-
existing overhead lines on Sections
of the Railways to be electrified dur-
ing the Second Plan period is likely-
to cost Rs. 5.38 crores.

(d) Yes.

(e) It is expected that the circuits
carried by the cable will be leas linble
to interruptions than those carried by
overhead lines,

Coustruction of a Dry Dock

*8568. Shri Narayanankutly Mesen:
Will the Minister of Transpert and
Communications be pleased to state:

(8) whether it is a fact that a Ger-
man Expert named Dr. Hensen visited
Cochin Port in October, 1957;

(b) if 20, whether it is a fact that
he gave hia opinion regarding the
suitability of Cochin Part for bullding
a dry dock in the Cochin Port; and
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{c) the suggestions given by the ax-
Ppert regarding<the- dry dock?

The Minister of Transpoet and
Communivaticas (Shri Lal Emhadunr
Shastri): (a) Yes, Sis.

(b) He mentioned to the Chiet
Ergineer, Cochin Port, that #t wounid
be a good proposition to provide a
«dry dock at Cochin, especially as it
was on the ocean route to the Far
XEast and there was shortage of dry
«dock fecilities all over the world.

(c) He did not make any specific
suggestions.

Shri Narayanankutty Menon: May I
Xknow whether the Government of
India propose to establish a dry dock
and if s0o by what time during the
Plan period?

Mr. Speaker: That is what he said.

Shri Lal Bahadur Shastri: It seems
it is not possible to take up this pro-
Ject during the Second Plan period.

Dr. Ram Subhag Singh: May I know
whether the proposal to bave a dry
dock at Visakhapatnam has been given
up?

Shri Lal Bahadur Shastri: Almost
Ziven up because we applied for a
loan to the World Bank, but they have
not agreed to give us any loan for
investing in that project of opening a
new dry dock at Visakhapatnam.

Shri B. 5. Murthy: May [ know
whether the giving up is permanent or
temporary? )

Shri Lal Bahsdar Shastrl: It is
temnporay for the time being. If we
can get a Joan from any other source,
we shall certainly take it up.

Shrl V. P. Nayar: May I know what
was the specific reason on which the
application for the loan was turmed
<down by the World Bask?

Shri Lal Babadur Shastri: I am not
Tully aware of ‘the ressons, but it seems
wot consider it profitable.
Hllmhﬂmwus.they
that d¢hay will got enough

13
sy B8

of
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Shrt . t In
viede of the shortage of for
ocedn-going vessls Yoay I ¥ubw
whethar ‘the Governmant to

leve another dry dock’ jn
m«mmmmwr

Shri Lal Bahadur Shastri: 1f we
have to' take up we might tike up
first in Visakhapathani; blit af I said,
we are not aAble fo get adsjuate funds
for that purpose. There is no polnt in
congidering taking up a schemie for
any other port.

Indian Shipping

o857 {Bhrl Heda:
* Y\ Shri H. N. Mukerjee:
Will the Minister of Twanspart and
Communicatieas be pleased to state:

(2) whether it is a fact that Indian
shipping interests are against forélgn
participation in Indian shipping com-
panies; and

(b) it so, the reaction of Govern-
ment thereto?

Shastri): (a) It is a fact that the
Indian shipping interests are mostly
against foregin participation.

(b) Government would consider
each case on merits in the light of the
Goverament of India, Commerce De-
partment Resolution of 1947, of which
a copy has been placed on the Table
of the Lok Sabha. [See Appendix III,
annexure No. 76.]

Shri Lal Bahadur Shastrl: What I
said was, generally they are opposed
to it. But, that does mot mean that a
particular group of purticujar people
whow-nttoutup new shipping
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fas been brought to my notice and we
are considering <it.

» Shri R, Ramanathan Chettiay: May
I know - wivstfesr foreign perticipation
will be allowed in the proposed com-
pany who intend to launch a shipping
service between India snd the United
Siates, the news of which appeared in
shix morning’s pepers?

I

Bhri Lal Bahador Shastri: It is in a
very preliminary stage and we have
only received information that they
have recently got their company regis-
tered. And, probably, it will have to
‘be considered fully and discussed with
them later on.

Shri Bimal Ghose: The statement
placed on the Table of the House does
not contain any reference to this. 1
should like to.know, therefore, as to
how the statement will help Govern-
ment in formulating a policy as to
whether there should be foreign parti-
apation in Indian shipping companies
or not because that question was not
studied”

Shri Lal Bahadur Shastri: The
Statement clearly says that the Gov-
ernmen: of India have accordingly
come to the conclusion that in present
conditions the criteria to be satisfied
by companies to qualify them for
treatment a< Indian Shipping Com-
panies should be as follows, These are
the conditions provided, if any foreign
participatron 18 contemplated.

Shri Bimal Ghose: This is a com-
mittee of 1045 and its terms of reder-
ence have no relation to what is
stated here.

Shri Lal Bahadur Shastri: Perhaps,
the hon. Member has not heard what
I said. I said that a statement and a
copy of the resolution which was
pazsed is placed on the Table of the
House. And, the resolution was based
ot the report of that committee.
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Shri Lal Bahaduy Shastri: It is not
clesr to me. I do not qguite under-
stand the question. Perhaps, foreign
monev.

Raja Mahendra FPratap: Which they
do not want, fareign money of foreign

seamen?

Shri Lal Bahador Bhastri: There are
enough Indian seamen. The questiom
of foreign seamen does not arise. So
far as participation is concerned, it is
mainly concerning funds or finances

Shri Heda: With particular refer-
ence to paragraph 5 of the statement
laid on the Table, may 1 know whether
the understanding with His Majesty's
Government (now Her Majesty's Gov-
ernment) has been reached with a
view to the development of an Indian
Mercantile Marine, and, if so, what
are the resgults?

Mr. Speaker: Does this arise out of
this question?

Shrl Lal Bahadur Shastri: I do not
think so.

Mr. Speaker: 1 also think so.

afwdf q¢ cfed-viwanr w1 gam

*cye. S WWT : W1 sy W)
g WA 6 3y v R i

(%) war "TerT ®t ug fafem ¢
fir weark T & Tenfirdy fardt  wrerewr
o B aC 9C ty yEr tawe WK
R oETE e ® A g ok
Y AR g T R’ W

(=) war ag uw § fs v st
qr wgaww & faowwrr Hedr-afe
W\ §T WATY TET T,

(1) sfc gl o w g X W
v § W wre W §; W

(w) wik g, o e war sfcemw
freer g ? |
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warewy Wit (wfy weorewe) : ()
mar (w). of, aff | Tenfofc fod @
HEAT 9O ® AT 9% K Wi IR
g (axe % dfrw Aear-wfer ol
% Ty & g aferdt & 7R B T
| HTHTT FY I )

() awr (@), & wor A€ =&

Bhri V. P. Nayar: In English also.

Shri Karmarkar: (a) and (b). No.
The Government are not aware of the
death of migrating birds on the coast
of Port Malwan in District Ratnagirl,
between the 15th and 22nd July, 1957
due to radio-active elements,

(e¢) and (d). The questions do not
arise.

As a matter of fact a lot of dead
birds were found on the Malwan coast
but they were found to be migrating
birds. And, in view of the fact that
no live bird could be sent to the
Bombay Natural History Soclety to
which one dead bird was sent, we
could not be definite about the cause
of death or the nature of the bird.

Mr. Speaker: In fact, subsequently,
a number of birds were found dead
but they cannot say whether the death
wag due to radio-active elements.

Bhri V. P. Nayar: Could we know
whether these birds died on account
of some epidemic and have Govern-
ment taken steps to prevent such
epidemics?

Shri Karmarkar: They might have
died of fatigue due to long journey;
there may be many other reasons; we
could not say.

Bhri Hem Barua: How could they
identify these birds as pardesi birds?

Bhrl Karmarkar: They were pardesi
birds because earlier also such birds
were found and they were found to
be birds migrating; they were from
southern seas.

¢ DECEMBER 1987
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Bugar

+
Bhri Sanganna:
°859. {sm-n Shivananjapoa’
Will the Minister of Food and Agrl-
eulture be pleased to state:

(a) whether a seminar on co-cpera-
tive sugar factories was held at
Ettikopaks in the Visakhapatnam dis-
trict from the 20th October, 1957 to
the 31st October, 1957;

(b) if so, recommendations made by
the Seminar for the development of
the sugar industry in the country; and

(¢) whether all the recommendations
have been accepted by Government?

The Deputy Minister of Agricni-
ture (Bhri M. V. Krishnappa): (2)
Yes Sir, on 29th and 30th October,

1057.

(b) Copies of the Resoclutions passed
at the Seminar are placed on the
Table of the Lok Sabha. {[Ses Ap-
pendix III, annexure No. 80.]

(c) The recomnvendations are under
consideration.

Shri Sanganna: In the statement it
has been mentioned that some com-
panies have offered machinery and
plant for sugar factories on a co-
operative basis on deferred payment.
May 1 know the names of such firms?

Shri M. V. Krishnappa: I would like
to know where it is mentioned in the

statement.

Shri Sanganna: It is mentioned in
Resolution No. 1.

Shri M. V. Krishnappe: Resolution
No. 1, about the offer of firms on defer-

red payment?

Mr. Speaker: Evidently, the bhon
Minister has no information on that

Shri M. V. Krishnappa: There is =
little mention about it here. It says:

“The Seminar, therefore ap-
peals that the Central Govern-
ment may accord high priority to
this programme which is an
essential part of the second plan
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and crsate, as quickly as possible,
eonditions in which the implemen-
tation of tha propm is render-
od possible........ ~

There is a small reference about
that,
Mr. Speaker: The hon Member

wantas to know what are those firms.

Shri M. V. Krishnappa: I have not
got the details,

Mr, Speaker: He could have said
that earlier.

Shri B. 8. Muarthy: What prevents
Government from according sanction
for the establishment of new sugar
factories 1n Andhra?

Shri M. V. Krishnappa: 1 did not
follow,

Shri B. 8. Murthy: What prevents
the Central Government from accord-
ing sanction for new sugar factories in
Andhra for which the moneys have
already been collected from share-
holders?

Shri M. V. Krishnappa: They have
fixed a certain target for the Second
Five Year Plan at 35 factories all over
the country. In Andhra there was a
proposal to start 3 factories two at
Hindupur and one at Chitpur They
are being considered. If they are not
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included in the target, it is left to the
Andhra Government to include them.

Shri SBangamma: May I know the
financial kelp given to each State far
the establishment of co-operative
societies of sugarcane?

Shri M. V. Krishnappa: For each
factory we give upto Rs. 15 lakhs as
loan to the State Government which,
in turn, they invest in the factory. In
addition to that, we give guarantee to
the IFC and they get upto Rs. 40
lakhs to Rs. 50 lakhs for each factory.

e faxr o e qrfefeat

*cto. oft wireg fay : w7 afow
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fr:
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Rural Credit

*861. Shrimati Renu Chakravarity:
‘Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether there has been any
shortfall 1n the loans and subsidies
&iven by the Central Government for
rural credit to the various States; .

(b) if so, by what amount;

(¢} the interest charged from the
growers, and

{d) the reasons thereot?

The DPeputy Minister of Agricul-

tare (Shri M. V. Krishnappa): {(a)
and (b). For expanding Rural Credit
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Paerd
tioned to State Governinents in 1!&,3-
87 a loan and subsidy of Rs. 184 and
2 lakhs respectiwvely. Omt of this
States utilized Rs. 176 lakhs as loane
and Ra. 2120 lakhas as subsidy. The
shortfall was Rs. 10'9 lakhs or five

per cent only.

(c) Does not arise as the above
assistance was given to State Govern-
ments and not to growers direct.

{d) The shortfall is due to following
reasons:

(1) Reorganization of States

(2) Delay in submission of final
proposals by certain State
Governments and consequent
delay in their implementation.

Shrimati Renu Chakravartty: Out of
this Rs 176 lakhs given to the State
Governments, may 1 know how much
of 1t goes for the co-operative banks
in the rural areas?®

Shri M. V. Krishnappa: It was not
for the co-opecrative banks It was
just to build up godowns and ware-
houses for the large-sized marketing
societres in the States and other fhings.

Shrimati Renu Chakravartty: May I
know what 1s the total number of
warehouses which will come into exist-
ence as & result of these Jloans and
sybsidies?

Shri M. V. Krishnappa: 1 want
notice for that question.

Shri Sinhasan Singh: May [ know
whether the report of the Knshnappa
delegation which wvisited China has
been given due consideration by the
Government and, if so, what steps are
the Government taking to give further,
credit to the rural people for the
growth of agriculture?

Shri M. V. Krishnappa: In fact, on
that report Government has taken
action to increase the short term,
medium term and long term loans by
about six times that of what was given
to the farmers in the first Five Year



given to the States. About the
Reserve Bank, it requires a separate
Question.

Shrl Jadhav: May I know whether
the Government are thinking of an
Agricultural Finance Corporation
specially for the rural credit?

Shri M. V. Krishnappa: There is no
necessity. It is too early to say about
that.

Shrimati Renu Chakravartty: May [
know whether apart from the amount
which is being given as loan to the
State Governments, any amount is
being given as loan to the agricul-
turists dircctly?

8h-i M. V., Krishnappa: They get
from the Reserve Bank short term,
medium term and long term IJoans,
and these loans have reached up to
five to six times that which they were
getting in the first Five Year Plan.

Tenders for Forest Ceontracts In
Himachsi Pradesh

*864. Shri Y. 8. Parmar: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) whether it is a fact that instead
of open auctions, the Himacha! Pra-
desh Administration has adopted the
system of tenders for forest contracts
on leases;

{b) whether it is a fact that tenders
for Chamba Churah forests were re-
cently opened at Abdullapur;

{c) whether it is a fact that the
mnount of each tender was not an-
nounced on the spot when the tenders
ware opened;
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{d) whether it iz a fact that pre-
sent eontractor had offered 0 pay
Rsa. ten lakhs over and above the
armount of the highest tender;

(e) whether it is a fact that neither
the offer of Rs. 10 lakhsy and above
every body else’s nor highest bid
otherwise was accepted but the forest
allotted to all tenderers; and

(f) if so, who are those tenderers
and what are the amounts they have:
to pay?

The Deputy Minister of Agrioml-
ture (Shri M. V. Krishnappa): (a)
Yes.

(b) Yes,
(e) No.

(d) After the tenders were apened
and amounts announced, a contractor
had offered Rs. 7,68,000/- over and
above the highest tenders telegraphi-~
cally but as a rule no such offers are
entertained after the tenders are open-
ed, therefore the offer was 1gnored.

{e) Mo, the highest offers were ac-
cepted.

(f) Does not arise

Medicinal Plants

*866. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) which States have submitted
schemes for cultivation of medicinal
plants on an increased scale during
the Second Five Year Plan,

(b) the amount of financial assist-
ance so far afforded to them for im-
plementation of these schemes; and

(¢) which are the main plants
sought to be cultivated on an increased
gcale for consumption in the coun-
try and also for export?

The Deputy Minister of Agrioul-
ture (Shri M. V. Krishasppa): (a)
Assam, Himachal Pradesh, Jammu and
Kashmir and Madhya Pradesh.
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(b)
Assam Rs. 1,383,327
Himachal Pradesh Ra. 33,200
Jammu and Kashmir Rs. 50,000
Madiiya Pradesh Rs. 6,750
(¢) Rauwolfia serpentina, Ipecac,

Pyrethrum, Artemsia, Belladona and
Digitalis

Bhrl Jhulan Sinha: With reference
to the answer to part (b) of the ques-
tion, may I enquire what is the policy
of the Government in regard to this
assistance—whether it 1s the entire
amount involved in the scheme, or
whether there ix any matching grant
for the scheme?

Shri M. V. Krishnappa: It was a
matching scheme, and the factor of
assistance depends upon the scheme
that the State Governments have sub-
titted to the Government of India,

Shri Jhulan Sinha: With regard to
part (c) of the question and the
answer given to it, may I enquire
what exactly is the position? May I
know whether any of those plants are
for export and, if so, to what extent?

Shri M. V. Krishnappa: In part (c)
©of the answer, we have given the
names of all those plants. They are
being grown in the S‘ates.

Shri Panigrahi: May I know whe-
ther the Government of Orissa has
submitted any scheme for growing
serpentina plant in the State?

Shri M. V. Krishnappa: Yes; serpen-
tina is one of the medicinal plants that
the States are growing.

Shri Panigrahl: I wanted to know
whether the Government of Orissa has
submitied any scheme for any fin-
ancial ascistance for growing such
medicinal plants?

Shri M. V. Erishnappa: All the
States have been asked to grow it,
but we have not got any scheme from
Orissa itself,
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Shrl Jemchim Alva: Is Gowvernment
aware that forelgn ;
firmms are exploiting the medicinal
wealth of our forests and has the
Government categorised tha medicinal
wealth of our forests so as to make It
available to Indian pharmaceutical
firms?

Shri M. V. Erishnappa: I think that
question has to be addressed to the
Health Ministry.

The Minister of Health (Bhri Kar-
markar): We take all care to con-
serve, and in cases where we think
it proper to do so, we also either cur-
tail or restrict the export to a certain
extent.

Shri Kasliwal: May 1 know what is
the increased assistance being given
for cultivation of rauwolfia serpentina
for export?

Shri M. V. Erishnappa: They have
submitted certain schemes and we
have approved them. For Assam we
have given Rs. 1,33,000 odd; Himachal
Pradesh, Rs. 33,000 odd; Jammu and
Kashmir, Rs. 50,000 and Madhya
Pradesh, Rs. 6,700 odd.

Riverine Soil Erosion in Punjabh

*887. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state;

(a) whether any amount had been
allotted to the Punjab State during
1958-57 for soil conservation measures
for preventing riverine soil erosion;
and

(b) if so, the amount and the rivers
covered under the scheme?

The Deputy Minister of Agriculture
(Shrl M. V. Krishnappa): (a) and
(b). A sum of Rs. 316 lakhx was sanc-
tioned by the Central Government for
schemes of Soil Conservation in the
Punjab in 1856-57, but the schemes
received did not specifically refer to
the problems of riverine erosion.

Sardar Igbal Singh: May I know
whether the Punjab Government has
submitted this scheme again and
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whethsar the Government of India have
sanctioned this acheme?

Shri M. V. Erishnappa: No In fact,
in the Second Five Year Plan, they
have got a provision of Rs. 60-62 lakhs
for the so0il erosion. But they have
not included this particular problem
about riverine erosion, and it is up to
the State Government to include it
and get sanction from the Central
Government.

Detention of Train

_,+
(Shri Subodh Hasda:
*888., | Shri S. C. Samanta:
| Shri M. K. Ghosh:

Will the Minister of Rallways be
pleased to state:

{(a) whether the 2 Up Bombay Mail
was detained near Surdiah Station on
the 24th October, 1857, due to a
breakdown of the axle of the engine;

{(b) whether the accident was
averted by the driver of the engine;

(¢) what was the type and make of
the engine,

(d) whether the engine was exa-
mined by the Loco staff before it was
placed on the line at Howrah station;
and

{e) the number of such breakdowns,
which have occurred in the past?

The Deputy Minlster of Rallways
(Shri Shahnawax Khan): (a) Yes.

(b) The driver brought the train to
a stop when he heard an unusual
noise on the engine for a 2nd time
within 3 miles of the first and found
the axle broken.

{c)} The engine was a WP class
(passenger type).

(d) Yes, normal terminal examina-
tian was given,

(e) A statement furnishing the
information iz placed on the Table of
the Lok Sabha. ([See Appendix III,
annexure No. Bl.)
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Shri Subodh Hasda: May 1 know
whether it is a fact that the engine
driver reported it to the loco shed
people at Kharagpur and is it also a
fact that he was asked to proceed?

Shri Shahnawaz Khan: That is not
a fact.

Shri 8. C. Samanta: May I know
whether the driver has been rewarded
for finding out this and avoiding the
accident”

Mr. Speaker: Is il a suggestion for
action?

Dr. Ram Subhag Singh: Is it not a
suggestion?

Shri Shahnawazx Khan: What
actually happened was that the driver
heard a loud bang once. He stopped
the engine, went out and looked at
the engine. He could not find any-
thing wrong. He started again. After
a short while, there was again a big
bang. Then he got down and inspect-
ed it again. He found that one of the
wheels had derailed. It did not
require any effort to find it

Nagarjuna Sagar Project

‘870 JShri M. V, Krishna Rao:
| Skri Balarama Krishnalah:
Will the Minister of Lrrigation and
Power be pleased to refer to the
reply given to Starred Question No.
127 on the 28th March 1957 and state:

(a) the progress since made in the
Nagarjuna Sagar Project;

(b) whether it is a fact that Gov-
ernment have received a reguest
from the Nagurjuna Sagar Control
Board to allot more funds for this
vear; and

(¢) if so, the amount asked for and
the action taken thereon?

The Deputy Minister of ILrrigatien
and Power (Shri Hathi): (a) to (c).
A statement is laid on the Table of
the Lok Sabha. [See Appendix I,
annexure No. 82.]

Shri M. V. Krishna Reo: May I
know whether there is any proposal
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from the Government of Indis to take
up this project as a national project?

Shri Hathi: If the hon, Member
means whether it will be financed
from the Central Government funds,
we have been advancing loans for
this project.

Bhri B. 8. Murthy: We want to
know whether the Andhra Govern-
ment has asked for more.

Shri Hathi: Yes, Sir. They had
asked fer Rs. 2'5 crores more. We
have given them Rs, 1 crore.

Shri B. S. Murthy: May I know
why the full amount asked for was
not given?

Shri Hathi: Allotment has to be
made, having regard to the overall
fimancial position. This is just the
amount that the Andhra Government
have provided in the budget. They
have provided Rs. 85 crores. We have
given them Rs. 53 crores. We are
giving them Rs. 1 crore more. That
will make it Rs. 65 crores, which the
Andhra Government has provided m
the budget.

Shri B. §. Murthy: Is it not a fact
that the progress at the Nagarjuna
Sagar Project is up to the schedule,
and sometimes more than the sche-
dule? Therefore, is it not necessary
for the Central Government to
encourage it in view of the food scar-
city tn the country? ~

Mr. Speaker: The hon. Minister has
said that the Andhra Government
have provided only Rs. 65 crores in
the budget. Originally, Rs. 54 crores
were given. The balance has since
been paid. Is the hon. Member say-
ing that the hon. Minister must assure
the Andhra Government something
more notwithstanding the fact that
they have made provision for anly
Rs. 85 crores? In the absence of any
information from the Andhra Govern-
ment, what is the point in asking this
question?

Shri B. 8. Murthy: Is it not a fact
that the Andhra Government have
sasked for more grants and also ex-
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plained their inability to meet the
demand in order to keep up the pro-
gress of the work at Nagarjunz Segar?

Mr. Speaker: Over and above what
is provided in the budget?

Shrl Hathi: As T have stated, they
have asked for Rs. 2'5 crores of addi-
tional funds., Rs. §'¢ crores were
already provided, that is, they have
asked for that and we have already
given that loan. Then they wanted
Rs. 2'5 crores more. 1 tully appre-
ciate the hon. Member's anxiety that
more funds should flow from the
Central Government, as the work is
progressing to the schedule. I also
know that. [ have seen that work is
being carried on. But there are certain
restrictions. We have to distribute
the funds, having regard to the
resources that are available. We have
been able to make a saving of Rs. 1
crore from one project and that has
been given to them.

Red Cross Conference in Delhi

*871. Shri B. 8. Murthy: Will the
Minister of Heaith be pleased to state:

(a) whether the recent Red Cross
Conference passed resolutions re-
questing for the introduction of Red
Cross History and Aims in the school
and college curricula: and

{b) if so, the steps taken for the
implementation of the same?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) Government have not so far
been requested by the Indian Red
Cross Society to take any action in
this matter.

Conference on Fisheries

*874. Shri Warlor: Will the Minis-
ter cof Food and Agriculfure be
pleased to state:

(a) the decisions of the Conference
of State Ministers on fisheries held
at Bombay in November, 1857; and

(b) the steps taken by Government
to implement any of those decisions?
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The Deputy Misister of Agricultare
(Shri M. V. Krishmappa): (a) The
recommendations of the Conference
are placed on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 83].

(b) These have been forwarded to
the State Governments concerned and
the MinistriesDepartments in the
Centre for necessary action.

Bhri Warilor: In view of tne fact
that this Conference has discussed
only offshore fishing and not fresh
water fishing, may I know why fresh
water fishing was left out and why
the Conference did not make any
recommendations in that regard?

Shri M. V. Krishnappa: It is true
that only offshore fishing was discus-
sed in that Conference. But the ques-
tion of fresh water fishing will be
taken up very soon with the seven
maritime States, We intend meeting
somewhere in Orissa or in West Bengal
to discuss about inland fisheries.

Shri Panigrahi: May I know whether
the Chilka lake fisheries was taken
into consideration by this Conference?

Shri M. V. Krishnappa: That was
one of the subject matters In that
Conference the ©Orissa Government
was properly represented

Shri V. P. Nayar: [ find from the
statement that the Conference has
made specific recommendations for the
introduction of refrigerated wagons in
the various railways and for years
now we are assured by the Railway
Minister that one or two wagons would
be introduced May I know whether
the Ministry of Food and Agriculture
have a target for the refrigerated
wagons and, if so, what is the number
and the time within which we will
have it on the rallways”

Shri M. V. Krishnappa: We want to
introduce 20 wmgons on various gauges
In the Second Plan period all over the
country. We invited a global tender
for 2 normal! contract for thiz. But
since the number was so small, none
cume forward to teader for thie. . Seo,
with the help of the Railway Minis-
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try, we have decided to construct
them, as far as possible, here 1n India.
I am sure that within eighteen months
we will be able to put on the rails
about two wagons, especially in the
Malabar coast.

Shri Achar: May I know what the
main decisions are?

Shri M. V. Krishnappa: It has been
placed on the Table of the House. The
Conference concentrated mostly on
bringing fshermen under co=opera-
tives, mechanisation of boats, proces-
sing of fish and developing inland
trade for fish by placing them under
refrigeration

Shri V., P. Nayar: In view of the
fact that refrigerated wagons are
costly, and also in view of the fact
that they are difficult to get, may I
know whether the Government have
requested institutions like the Kharag-
pur institute to do research and find
out cheap method of constructing
refrigerated wagons

Shri M. V. Krishnappa: In fact, we
are trying to have insulated wagons
rather than refrigerated wagons.

Shrf Warior: May I know whether
Government has considered the steps
to be taken to eliminate competition
by big fishing companies with ordi-
nary fishermen?

Shri M. V. Krishnappa: In fact, the
big companies are rendering service
to the fishermen. They are purchas-
ing all the fish from the fishermen and
finding markets for them overseas.
They earn us dollars by exporting fish
to Ceylon, Malaya and America.

Krishna Barrage in Andhra Pradesh

*%75. Shri Balarama Krishnaiah:
Will the Minister of Irrigation and
Power be plemsed to state:

{a) whether it is a fact that the
work on Krishna Barrage in Andhra
Pradesh has been held up due to the
shortage of steel;

(b) whether Government have re-
ceived any representation from the
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Government of Andhra Pradesh to
hasten the supply of the required
1000 tons of steel to complete the
work; and

{c) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
No specific report was received from
the Andhra Pradesh Government to
the effect that work was held up on
this Project due to shortage of steel
It was, however, reported by the pro-
ject authorities that the Krishna
Barrage would be completed by the
end of November, 1957 except for the
erection of gates for which = further
quantity of about 431 tons of steel
would be required.

{c) The Iron and Steel Controller
has been requested by the Ministry of
Steel Mines and Fuel to arrange for
the supply of the immediate reguire-
ments of 431 tons on a top priority
basis either from M's. Tatas or from
Imported Stocks

12 hrs,

SHORT NOTICE QUESTION AND
ANSWER

Supply of Rice to Bombay City

-+

Shri Naushir Bharucha:
Bhri Assar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Bombay city has been
adequately supplied by the Centre
with the requisite quota of rice;

(b) whether Government are aware
that people in Bombay city do not
get even half a seer of rice after
standing for hours in long queues =t
Fair Price Shops;

(¢) what has been the actual sup-
ply of rice from the Centre for Bom-
bay city in the last three months; and

(d) what steps Government propose
to take to relieve the acute shortage
eof this basic foodgrain in Bombay
city?

The Depoiy Minister of Food and
Agriculture (8hri A. M. Thomsas): (a)
Consistant with stocks held by Gov-

SNQ &
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ernment and the fact that import of
rice into Bombay City was free while
export of rice out of Bombay City
was completely banned, sufficient
quantities of Government rice was
being distributed in the City.

(b) No, Sir, At present 8 seers of
rice is being issued per consumer.

(¢) During August, September and
October, 1857, 22,750 tons of rice had
been distributed in Bombay City.

(d) Government have already start-
ed distributing 9,000 tans of rice per
month in Bombay city and there are
at present no long queues in the shops.

Shri Naushir Bharucha: Will the
Government give an assurance that
Bombay City will be provided with
sufficient rice to enable the State Gov-
ernment to honour its obligations
under the family identity cards pro-
posed to be issued?

Shri A. M. Thomas: We are now
supplying at the rate of 8,000 tons of
rice for supplies to Bombay City, and
3 seers of rice are being given to each
consumer with the condition that the
consumer would have to take twice
the quantity in wheat also. With the
introduction of the card system it is
expected that the normal offtake will
be 15,000 tons of wheat and 8,000 tons
of rice in Bombay

Shri B. K. Gaikwad: If an adequate
quantity is supplied, may ! know why
there are long queues” May I know
if it 15 a fact that the number of fair
price shops is inadequate?

Mr, Speaker: How does sne follow
from the other? Even in case there
is sufficient supply, queues are neces-
Sary.

Shri B, K. Galkwad: If there are
enough number of shops, necessarily
there will be no big queues. There is
nct enough number of shops.

Shri A. M. Thomas; For the months
of September and October we allotted
5,000 tons each month. But for Novem-
ber we expected that there would be
arrivals from internal sources. So,
we reduced the gquota to the Bombay
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State to 8,000 tons—that is, 4,000 tons
for the City and 4,000 tons for the
suburbs. But then it was zaid that
thers was this phenomenon of long
queues, and so we have taken imme-
diate measuree and inecreased the
quota to the previous level, namely,
9,000 tons per month to Bombay City.

Bhri B. K. Galkwad: May 1 know
whether Government is aware of the
population of Bombay City including
Bombay suburban, and what is the
requirement of Bombay, including
Bombay suburban?

Shri A. M. Thomas: I have already
said that the estimate of the require-
ments is that it will be about 15,000
tons of wheat and 8,000 tons of rice.

Mr. Speaker: 1 will now go to the
next item of business. I have suffi-
ciently allowed questions on this.

WRITTEN ANSWERS TO
QUESTIONS

Drawings for Building Ships

*854, Shri Easwara Iyver: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it 15 a fact that zall
original drawings for ships being
built at Visakhapatnam Shipyard
cume from France;

(b) if so, what is the average cost
of drawings purchased from France,
and

(c¢) the reasons for not making the
drawings in the Shipvard iteelf?

The Minister of Transport and Com-
munications (Shri Lal Bahadar
Shastri): (a) Generally all working
drawings for ships constructed at the
Shipyard are prepared by the Ship-
yvard’s own drawing office and only
basic plans and designs are bought
from outside.

(b) The cost of drawings purchased
from France iz as follows:—

V.C. 138 "ANDAMANS”
Rs. 68,210.

V.C. 138 (Survey Vessel
for Indian Navy) Rs. 6,50,000.
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(c) The preparation of basic plans
and designs needs considerable experi-
ence and accumaulation of data on past
ships, which the Shipyard has yet to
acquire.

Indian Seamen

*862. Shri H, N. Mukerjee: Wiil the
Minister of Transport and Commaunica-
tions be pleased to state:

(a) whether it is a fact that as stated
m this year's Shipping Number of
the Malabar Herald Indian seamen
signing under the registry of Panmma,
Liberia and certain other countries
get one fifth of the emoluments of
foreign seamen and are subjected be-
sides to various social forms of racial
discrimination;

{b) whether similar discrimination
is also practised by other foreign ship-
ping interests; and

{c) what steps gre being taken to
prevent it?

The Minister of Transport and Com-
munications (Shri Lal Babadur
Shastri): (a) and (b). No, Sir. It is
not true that Indian seamen in foreign
vesscls are getting one-fifth of the
emoluments of foreign seamen. It is,
however, true that Asian seamen get
lower wages than the European sea-
men because a larger number is need-
ed to man a vessel. Nor are we aware
th.al wndian seamen serving in foreign
~hips are subjected to any racial dis-
crirniLrtion,

ic)} Does not arise,

Loco Running Staff of the Southerm
Railway

*863, Shri Tangamani: Will the
Minister of Railways be pleased to
state:

{a)- whether it is a fact that the
Loce Running Staff of the Southexu
Railway have not been confirmed iu
their officiating posts for over fiwe
years;

for Indian Navy) Rs. 6,500,000
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(c) whether permanent posts are
not available or the seniority is not
determined;

(d) whether they are entitled to the
benefits of confirmation with retros-
pective effect when confirmed; and

(e) what steps are taken to confirm
them without any more delay?

The Deputy Minister of Raillways
(Shr! Shahnawaz Khan): (a) Yes.

tb) Confirmations m respect of post-
integration vacancies since 14th April,
1931 have not yet been made pending
finalisation of combined senmiority lists
and promotional wuts i1n the inte-
grated set up.

(c) Permanent posts are available
but combined sentority lists and selec-
tions thereafter have yet to be
finahised

(d) Yes.

(e) Confirmations have been taken
in hand in respect of Drivers ‘A’
grade As regards Drivers ‘B’ grade,
confirmations will be taken up as
soo1n as selectiont are finalised. A
senior scale officer has already been
deputed to expedite action.

Rihand Dam Project

»885. Shri Kallka Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount out of Rs. 26 crores
allocated for the Rihand Scheme of
U.P., which 1s lkely to be spent dur-
ing the Second Plan period on the
said project; and

(b) the amount that has been spent
up to date on Rihand Scheme out of
the total estimated cost of Rs. 45 cro-
res and how much of it is foreign ex-

change?

The Deputy Minister of Irrigatien
sad Power (Shri Hathi): (a) The
entire amount of Re. 268 crores is like-
Iy to be spent during the Second Plan

period.
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{b) The expenditure till the end of
October, 1887, was about Rs. 8:38
crores out of which about Rs. 2:83
crores was in foreign currency.

Chilka Fisheries

*868. Dr. Samantsinhar: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) since how long the research
staff of the Central Govermment is
working at Baluguon in Orissa on the
Chilka Fishertes;

(b} whether the said research staff
has been able to submit any report
of their work by this time to the
Central Government; )

(c) the reasons for decrease in fish
production in the Chilka lake;

(d) whether there 1s any proposal
before Government for the protection
of this fishery and increase in its pro-
duction; and

(e) if so, when the proposals would
be worked out”?

The Deputy Minister of Agricaltare
(Shri M. V. Krishnappa): (a) Since
17-5-56

(b) Yes.

(¢) It 1s too early to state the
reasons for decrease :f any in fish
production in the Chilka lnke.
Investigations for determining the
causes will have to be carried out for
a number of years.

(d) and (e) The question of giving
protection to this fishery and giving
gsid to increase the production will be
considered when the results of the
investigations that are being carried
out by the Chilka Investigations Unit
are known,

Upgrading of Posts

*872. She Sambandam: Will the
Minister of Kallways be pleased to
state;
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OfMice of the District Controller of
Stores, Negapatam, Madras State on
the 3lst July, 1957 about upgrading
of posts of clerical staff; and

(b) if so, whether Government have
taken any action on the same?

The Deputy Minister of Rallways
{(Shri Shahnawar Khan): (a) Yes.

(b) Yes. The requests of the staff
concerned have been considered but
not found justified.

Santa Cruz Air Port

*873, Shri Kamalnayan Bajaj: Will

the Minister of Transport and Com-
munications be pleased to state:

(a) whether 1t is a fact that looking
to the immediate future requirement,
it is necessary to extend the bounda-
ries and the Aiwr Strips of the Santa
Cruz Airport;

{b) if s0, whether further lands are
being acquired;

(c) what will be the hLkely cost of
the compensation payable to (1} Bom-
bay Corporation and (i1) other parties;
and

(d) the names of the industrial con-
cerns whose lands are likely to be
acquired?

The Minister of Transport and
Commaunications (Shrl Lal Bahadur
Shastri): (a) and (b) Yes, Sir.

(c) Roughly, 1t is estimated at
Rs. 123 lakhs, but the actual amount
of compensation will be deterrined
by the Land Acqusition Authorities
in due course.

(d) 1. All India Glass Works (Pri-
vate) Ltd

2. Vijay Industries.
3. Siesta Corporation.

4, Kamani Engineering Corpo-
ration (Private) Ltd.

5. Kamani Metal Alloys (Pri-
vate) Litd.
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6 Bharat Silk Mills (Private)
Ltd.

Pocna-Bangrlore Line

*§76. Shri Mohamed Imam: Will the
Minister of Rallways be pleased to
state: -

{a) the steps taken to convert the
Meter gauge section between Poona
and Bangalore to Broad gauge; and

{b) what would be the total cost of
such conversion?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): (a) and (b).
There is no proposal to convert the
Poona-Bangalore section to Broad
Gauge. However, the conversion of
Poona-Miraj portion to B.G. is being
mmvestigated as an alternative to
Khurudwadi-Miraj N G. Conversion.

Compensation for Rallway Accident
Vietims

*877. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
state the amount of compensation, if
any, paid so far to the victims of
Asansol, Katpadi and Kanpur explo-
sions?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): An amount
of Rs. 2,200 has been paid as interim
relief )

An amount of Rs. 27,000 has also
been deposited with the Commisgion-
ers for Workmen's Compensation con-
cerned for disbursement to the parties
entitled thereto.

National Extension Service Blecks im
Orimsa

*g78. Shri B. C. Mullick: Will the
Minister of Community Developmnemt
be pleased to state:

(a) whether Orissa Government
have requested the Government of
India for sanction of money to open
some National Extension Service
Blocks in Orissa in January, 1938; and

(b) it s0, the decision taken thereon?
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The Minister of Deve-
:t:um (8hrl S, K. Dey): (a) Yes,

(b) The State Government have
been advised that they could take up
pre-extension work in 10 N.E.S. blocks
from 1-1-1958, and these blocks could
be adjusted against the allotment for
April, 1958 subject to availability of
staft,

Night Air Mail

*379. Shri V. C. Shukla: Will the
Muinister of Transport and Communi.
cations be pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation are con-
templating to cancel the stoppage of
the Night Air Mail Services at Nag-
pur; and

(b) if so, the reasons therefor?

The Minister of Transport and Com-
munications (Shri Lzl Bahadur Shas-
tri): (a) No, Sir.

(b)Y Does not arise.
Roads in Punjab

*880. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
catlons be pleased to state the amount
of money given to the Punjab Govern-
ment out of the Central Road Fund
during the First Plan period and the
total mileage of roads constructed?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): A sum of Rs 21B8-41 lakhs was
sanctioned to the Government of Pun-
jab, from the Central Road Fund dur-
ing the First Plan. The State Govern-
ment utilised Rs, 178-21 lakhs on the
construction of 383 mules of roads.

Delbi’'s Water Sapply and Sewage
Disposal

Dr. Ram Subhag Singh:
Shri Rameshwar Tantia:

Will the Minister of Hexith be pleas-
ed to state:

(a) whether it is a fact that several
schames for improving Delhi's water

*881.
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supply and sewage disposal are being
held up; and

({b) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Does not arise.

Dhanushkodi Pler

*#82, Shri T. B. Vittal Rao: Will the,
Minister of Rallways be pleased +to
refer to the reply given to Starred
Question No. 300 on the 23rd May,
1957 and state:

(a) the nature of decision arrived
at on the report of the committee of
experts appointed to go into the ques-
tion of shifting the Dhanushkedi Pier
to a safer place near Rameshwaram;
and

(b) when action on this 1s likely to
be initiated®

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): (a) As the
shifting of Dhanushkodi Pier is close-
ly interlinked with the Sethusamu-
dram Project which 1s still under con-
aideration of the Ministry of Transport
and Planning Commission, no fnal
decision could be arrived at

(b) Does not anse
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Gandak Project

*884. Shrl Bibhuti Mishra: Will the
Minister of Irrigation and Pewer be
pleased to state:

(a) whether there 1s any proposal to
raise rupees flve crores in five years
by selling certificates, like the national
savings certificates, for the execution
of Gandak project, and

(b) if so, action taken in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The Gov-
ernment of Bihar have under conm-
deration a proposal to raise a sum of
Rs. 5 crores by selling Gandak Saving
Certificates for the execution of the
Gandak Project.

(b) The details of the proposal have
not yet been finalised by the Govern-
ment of Bihar.

Line Between Rourkela Project ana
Visakhapatham

*885. Shri Sanganna: Will the Min-
ister of Rallways be pleased to refer
to the reply given to Starred Ques-
tion No. 1282 on the 29th August, 1957

in respect of loan from the U.S.A. and
state:

(a) whether any decision has since
been arrived at for the construction
of railway line between Rourkela
Prodect and Vimakhanatnam port: and

R T T T —

(b) if so, with what results"

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No Sir.

(b) Does not arise.
Purchase of Dredger

*886. Shrimati Renu Chakravartty:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question

No. 535 on the 1st August, 1957 and
state:

(a) whether the proposed acqguisi-
tion of a dredger with a big capacity
for Calcutta has been finalised;

(b) if so. what will be its capacity;

(c) whether there will be any sur-
plus capacity left for diedging opera-
tions in the Sunderbans area; and

(d) how soon this dredger will start
operations?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
trh): (a) Yes, Sir. The dredger has
been constructed and is expected to
be delivered in January, 1958.

(b) 5,000 tons per hour.
{¢) No Sir.

(d) By February, 1858
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Conztraction of Roads

*s8%7. Shri Y. 8. Parmar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
construction work on motorable roads
has been stopped in Himachal Pra-
desh and a large number of gangs
disbanded;

(b) whether it is a fact that a large
number of beldars have been thrown
out of employment;

(c) whether it 1s a fact that no new
roads are being taken up in hand and
those in hand 1n the interior are not
being attended to; and

(d) if so, the steps taken to ex-
pedite the construction of motorable
roads so as to achieve the target laid
down in Second Five Year Plan? °

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): (a) and (b). No, Sir

(c) Effort i1s now being concentrat-
ed on the consolidation of roads start-
ed before lst November, 1956, Work
had to be stopped on certain roads
which were commenced before Ist
November, 1956 without proper sanc-
tion but it will be resumed as soon as
the projects are approved.

(d) Work is being carried on in
accordance with the Second Five Year

Plan.
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Railway Protection Force

*889. Shri Tangamani: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
men of the Railway Protection Force
who were originally recruited as
Railway servants by the Commerical
Department and who are willing to
go back to that Department have
been allowed to do so;

(b) whether it is the policy of Gov-
ernment to transfer to regular Rail-
way employment those who were In
service as Watch and Ward men
before the 14th April, 1954, on which
date the Department was converted
into the Protection Force; and

(¢} how many are transferred like-
wise in the Southern Railway and
how many who have applied are
waiting for such transfer orders?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): - (a) Indi-
vidual requests have been considered
and where without affecting the staff
position could be complied with, such
requests have been accepted.

{b) No.

(¢} —

(i) Number of staff already
transferred to other Departments:
48,

(i) Number of requests under
consideration: . 358.
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Prices of Ralls

*300. Shri Saubodh Hasda:
Shri 8. C. Samanta:

Will the Minister of Railways be
pleazed to state:

(a) whether it is a fact that the
price of rails supplied by Messrs Tata
Iron and Steel Company Ltd. is cost-
lier than that of the imported ralls of
the same standard and specification;

(b) if so, the difference of cost per
rail; and

(¢) whether it is a fact that the
durability of the rails of Messrs Tata
Iron and Steel Company Ltd. is
shorter than the imported variety?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No Sir.

(b) Does not arise.
(c) No Sir.

Electricity Consumption in Delhi

*891. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to siwate:

(a) whether any estimate for the
consumption of the electricity in Delhi
in future has been prepared;

(b) if so, the requirement and sup-
ply of electricity in Delhi in the next
ten years; and

(c) the cteps taken to meet this
demand?

The Deputy Minister of Irrigation
tnd Power (Shri Hathi): (a) Yes.

(b) The estimated demand and sup-
ply position is given below:—

Year Demand Supply

[EE—— P it fis

19680-81 148,000kW 153,000k'W
1965-6/ 187,000kW 197,000kW

(¢) Erection of a 20,000kW diesel
generating station by the Delhi Etlte-
Flectricity Board, is in progress. In
sddition, the instaliation of a 30,000
LW steam plant, with T.CM. aid, will
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be commenced shortly. These two
new stations will meet the power ra-
quirements till 1860-61, when further
power to the extent of 40,000 kW will
become available from the Bhakra-
Nangal system of the Punjab Govern-
ment, to meet the increase in demand
for a few tvears thereafter.

Eailways Second Five Year Pias

*89Z. Shri Kalika Singh: Wil the
Minister of Rallways be pleased to
refer to the reply given to Starred
Juestion No 307 on 20th November,
1957 and lay on the Table a statement
showing the various items of expendi-
ture involving foreign exchange and
state:

(a) the amounts of Foreign Ex-
change, including loans sanctioned by
the World Bank, which have become
cvatlable so far, giving the amounts

and sourre; with dates separately;
and

(b) the narmes of Power Dams
which will | ¢ supplying electricity to
Railways 1n their electrification
<theme by the end of the Second Plan
period with approximate units of sup-
ply from each of the dams?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The hon.
Member 1s requested to see statement
I laid on the Table of the Lok Sabha,
[See Appendix III, annexure No. 84].
Statement II laxd on the Table of
the Lok Sabha gives the requisite
information. [See Appendix III, an-
nexure No. 84].

(b) Power for electrification on
Eastern and South-Eastern Railways
will be supplied {from the combined
thermal and hydro-electric grid sys-
tems of Damodar Valley Corporation,
1J.P. Government, Orissa Government,
West Bengal Government and Cal-
cutta Electric Supply Corporation.
Power for Central Railway will e
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available from inter-connected gr

systerns of Tats, Bombay State Elec-
tricity Board and Railway. For the
Southern Railway, necessary power
will be supplied from Madras Gov-
ernment Grid As power will be
supplied from the interconnected grid
systems, it i= not possible to state the
amount of power which will be sup-
Flied by each one of the hydro-electric
stations cunnected to the various

grids.

Enquiry into Air Crash at
Duom Dam

{ Shri D. C. Sharma:
*393. . Shri Viswanatha Reddy:
1 Shrimati Mafida Ahmed:

Will the Minister of Transport and
Cemmunications be pleased to state:

(a) whether the Government have
received the Report from the Inquiry
Committee appointed to enguire into
the death of four members of the
crew of an Indian Airlines Corpora-
tion freighter Dakota which met with
#n accident at the Dum Dum airport
con the 1st September, 1857;

(b) if so, whether 1t has been con-
sinered; and

(c) what steps have been taken to
check the recurrence of such saccid-
enis?

The Minister of Transport and Com-
munications (Shri Lal Bahadar Shas-
tri): (a) Yes, Sir.

(b) and (¢). The report is still
under examination

Fraud Cases in Delhi

*#94. Dr. Ram Sabhag Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that there
has been a considerable increase re-
cently in the number of frauds per-
petuated on citizens by tricksters who
enter Quarters and Flats in Delhd in
the name of checking telephone:; and
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(b) if so, the action taken In the
matter?

The Minjster of Transport and Cem-
munications (Shrl Lal Bahadur Shas-
tri): (a) No

(b) Does not arise.
Demarcation of Flood Zones

*895. Shri Sanganna: Will -the Min-
ister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1289 on the 20th
August, 1957 regarding the Central
Flood Control Board and state the
sieps since taken by the Ministry of
Irrigation and Power in regard to
demarcation of Flood zones?

The Deputy Minister of Irriganon
and Power (Shri Hathi): As suggest-
¢cd by the Central Flood Control
Board, the proposal for enacting legis-
lation for the demarcstion of flood
zones has been examined by the Gov-
crnment of India. The legal position
15 that no fresh legislation is necessary
for the purpose. The State Govern-
ments are being informed accordingly.

Forest Department, Himachal

Pradesh

*896. Shri Y. S. Parmar: WIill the
Minister of Food and Agriculture be
pleased 1o state:

(a) whether 3t 1s a fact that the
Forest Department in Himachal Pra-
desh 1s fixing boundary pillars;

(b) whether it is a fact that at
times pillars have been flxed in the
felds of or at the doors of the land-
owners;

(c) whether it is a fact that this
has caused great inconvenience to the
peasants; and

(d) whetber it is a fact that pea-
sants have been in possession of those
lands for years and there were no
proper records of forest or landz in
quite a few of the erstwhile States
which now comprise Himachal Pra-
desh?
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The Depaty Minister af Agriculture
(Shri M. V. Krishnappa): {a) Yes.

{b) No.
(c) Does not arise,

(d) In certain cazes there have been
encroachments on Government land
by peasants for purposes of cultiva-
tien and grazing etc. These cases are
being dealt with on merits. In the
erstwhile States where no proper re-
coads of undemarcated forests &
waste lands were maintained, a regu-
lar settlement is now in progress &
the rights of the persons concerned are
being recorded.

All Imdia Port and Dock Workers’
Federation

*397, Shri Tangamani: Will the
Minister of Transport and Commauni-
cathons be pleased to state:

(a) whether the Government of
India have received representation
from the All India Port and Dock
Workers' Federation for the appoint-
ment of a Wage Board for Employees
of Ports and Docks in the major
ports of India; and

(b) if so, the action Government
have taken .n the matter?

The Minister of Transport and
Communications (Shri Lal Bahadur
Skastri): (a: and (b). The Federa-
tion’s demands included the revision
cof the wage scales of port and dock
workers and the appointment of suit-
able machinery for the purpose. Gov-
crnment did not feel justified in con-
sidering a general revision eof the
wage scales of this class of employees
in isclation. They accepted the neces-
sity for undertaking a review of the
digparities und anomalies in the pay
scales in the Hght of the recommen-
duations of the 1847 Pay Commission.
An Officer on Special] Duty was
appointed for this purpose. He bas

a report which has been
sent to the Port Authorities for con-
stderation.
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Dredging Operations

*898. Shri Assar: Will the Muinster
of Transport and Communications be
pleased to refer to the reply given to
Starred Question No. 1419 on the 3rd
September, 1957 and state:

(a) whetuer Government are aware
that many ports of Ratnagiri District
will remain unused on account of
having ro dredging arrangement; and

(b) whether there i any program-
me in the Second Five Year Plan for
dredging in the rivers of Ratnagiri
Dastrict?

The Minister of Transport and
Communications (8hri Lal Bahadar
Shasiri): (a) Development of minor
ports 1s prumarily the responsibility
of State Guvernments. The Govern-
ment of Bombay have reported that it
would not be correct to say that ports
in Ratnagiri District would remain
unused in the absence of dredging
arrangements. The correct position is
that navigation in the creeks or rivers
in which most of these ports are
located is restricted owing to the for-
mation of sand bars at their mouths
with the result that vessels using the
ports have to wait for the high tide
to cross toe bars and consequently
take more time to reach the internal
i reus.

(b) Yes, Sir

International Postal Unlon

*899. Sardar Igbal Singh: Will the
Munister of Transport and Commani-
cations be pleased to state:

(a) the advantages and benefits
derived by India from the member-
ship of International Postal Union;
and

(b) whether any contribution has to
be made by India for such member-
ship?

The Minister of Transport and Cem-
muanications (Shri Lal Bahadur Shas-
tri): (a) The main advantages and
benefits are in the shape of reciprocal
facilities in the operation of our
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International Postal Services and in
the development of International col-
laboration in this sphere,

(b) Yes.

Kyamnur Forest Disease in Mysore
State

*§42. Shtl Wodeyar: Will the Minis-
ter of Health be pleased to state:

(a) whether there is a fresh out-
break of the Kyasanur forest disease—
in Sorab Taluk, Mysore State; and

(b) the preventive measures taken
by the Government to check its
spreading?

The Minister of Health (Shri Kar-
markar): (a) The:e is ne fresh gut-
break

tb) A stalement is laid on the Table
of the Lok Sabha. [See Appendix ITT,
snnexure No. 85).

Station Masters

1211. Shri Assar: Will the Minister
of Ballways be pleased to state:

(a) the number of Station Masters
yn Indian Railways;

(b) the basic salarly of Station Mas-
ters when they are promoted from
Apgsistant Station Masters;

{c) whether it is a fact that Station
Masters do not get material benefit
of the new scale if they are promoted
from Assistant Station Masters after
getting a salary of Rs 100; and

(d) it so, whether Government pro-
pose to congider new scale for their
henefit?

The Depaty Minister of Railways
(Shri Shahnawas Khan): (a) 7340.

(b) The lowest basic salary on pro-
motion will be Rs. 100/-. Actual fixa-
tion, however, depends on the pay an
Assistant Station Master is drawing at
the time ir. scale Rs. 80-170.

(¢} The immediate benefit to an
Agsistant Station Master who may be
drawing more than Rs. 100/- per men-
sam on promation as Station Master
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will vary from Re. 1/- to Ra. §/- de-
pending upon his pay as Assistant
Station Master.

(d) No.

Supply of Rlectricity te Private
Firms in Imphal

121%. Shri L. Achaw Singh: Will the
Minister of Irpigation and Power he
pleased to stlate:

(a) the number of private firms at
Imphal supplied with electric power;

(b) whether the supply was dis-
continued in the case of any such
firm after the installation of the die-
s¢] plant,

(¢) the number of firms who have
now applied for supply of electric
power; and

(d) the number of new connections
fiven after the installation of the
new plant at Imphal?

The Deputy Minister of Irrigation
snd Power (Shri Hathi): (a) 30.

(b) No.
(c) 33.
(d) 30.

Electricity Supply In Imphal

1213. Shri L. Achaw Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the number of applications re-
ceived for clectric power and light
connections during 1953-56, 1958-57 at
present:

(b) the number of applications en-
tertained and the number of thase
st’l]l pending- and

(c) whether the approval of the
Chief Commissioner is required in
granting parmission for thesse new
connectiona®
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The Deputy Minister of Irrigation
and Power (Bhrl Hathl): (a) to (c).
Information is being collected and
will be Iaid on the Table of the Lok
Sabha.

Electrification of Towns and Villages
in Manipnr

1214. Sbhri L. Achaw Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the number of small towns and
villages electriied during the First
Five Year Plan in Manipur;

(b) the subsidy given to Kakching
village for the electrification of the
Bazar during the First Five Year
Plan period; and

(¢) whether it is a fact that the
new power plants are to be installed
&' Thoubal Tehsil headquarters?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) During
the First Five Year Plan electrifica-
tion 1n Manipur was limited to Im-
pha! only

(b) No subsidy has been paid for
electrificatiop of any village in Mani-
Fur.

(b)

Name of road

‘Pathankot-T Dalhouate( Miles)
Pathankot-Kalu (r'n Ai;les)
Kllh-Slmh (55 Miles)

(e} No; Sir
)

Name of road

Pathankot-Dalhousie road
Pathankot-Kulu road
Kalka-Simla rosd

T— — e 5 A e e

mﬁgﬁm

2R2e. ot wraIdt : W TwE A
T TOW €T $IT w9

(%) wv az aw ¢ f& @i =
Ry & Nzwrd 9 gy TER ¥ e
TR 't wlt st &7 sAT AT
T
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(c) Yes,
Roads in Himachal Pradesh

Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Transport and
Commuanications be pleased to state:

1215,/

(a) whether it is a fact that (i)
Pathankot-Dalhousie (ii) Pathankot-
Fulu (iji) Kalka Simla roads mostly
pass through the Himachal Pradesh
territory while only small portions
pass through the Punjab territory;

(b) the exact miieage of these roads
falling within each State territory;

(¢) whether the Himachal Pradeah
Administration contemplate to take
those portions under its own control
which fall within 1its territory; and

(d) the cost of maintenance of those
portions of roads which fall within
Himachal Pradesh territory?

The Minister of Transport and Com-
raunications (Shri Lal Bahadar Shas-
tri): (a) Mo, Sir.

Mileage in Punijab

14 3t
78 95
21 M

Approximate maintenince cost pel annum

Rs. 29,900/-
Rs. 1,50,700/-
Rs. st,sooi-

(&) nfny.cﬁmm T
TRr BT TAFA w7 fAT ¥ 7

e FEA (o Agware wt) -
(%) az &aw ¢ & e qC oy A
TR % xow ¥ Y@ wyfawr @ ¥

{®) Wye-yc & famiw &
W W X DTERT 97 G TTEA ¥ maeaT-
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Y 7dt o afes 47 o W |l rehy
s & fag yoom st iz wY aww
@R AT TETT FY TAY g, [WA ITART
W ﬂﬁl‘ﬁl‘((nlilway User’s Amenities
Committee) ¥ ¥¥ %1% ¥  Sq#t
& omx gg dwen fen A
2 & Sy & i F gmHe
WETFEH 9T t2o Wi ¥y gy e
x|

Ta wTH & fag ¢, Aeo AT €Y
wTATAT AT ® A & o 2

wferay TaR €

%y, ot wregdt . ¥ W
A4y 9Z s ¥ g s fE o

(%) gey W3 F m@tame
™E 2wa & gafaetr 97 feaar g
TF w e g

(@) ®=IT §ER & Tqo  AT-
foay 29% 9T FT ATST JaT TrEY
AT § ZET RIS FT CFIFIT FIF
!"l!;giﬂrt;ﬂ’t'{

(w) afz g, ar 35 |@aew 7 a0
farmmo T M 2 7

&Y IFM (S orgraTw wi)
(%) & (7). "rAdIG  ATET ® FAEA
N AfaETy ATy F gAtaAT FrAar
( scheme for remodelling ) & &,
fdd vo,c0,000 TG Fr AT 9T
revu-yc & f[auloawdwg (Works
Programme ) & wfas fewr war
£ 1 arfoge & HtZT ATEA & &6
wun 78 ¢ 1 g T¥ AT & gaa,
3 gahr £ O o UF g AT &
‘®uT ¥ | ¥ F 3N W TEA FT
®Tow g Y & e a9 o @S JeAl
*1 v% §f Suq & 90, fes W ®
A w34 T e gfewy @ S
qfeurem &t wswm 97 & A% | ww
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qafasie gy W eraex A foed
ww wfae &

t. Ryx A A & Hewrd
&Y wOTg I ATAT NTHrE AATAT )

WE G www ( Sorting
Lines ) u% sifer 3w ol iy
¥ WX gre ¥ ford 3 |vEAY o7 ANy |

3. AT WK AT IETH AT,

wife W are aEw § AewH
¥ Sg e Frzwrd aArEr Wy v

2
¥. TE ATEA & M Qe AT
F oAl & fag yfaur & &%
Passenger Amenities
1218, Shri Vajpayee: Will the Min-

ister of Rallways be pleased to state
the passenger amenities provided dur-
ing the First Five Year Plan at the
stations en the following lines:

(i) the Lucknow-Gonda-Gorakh-
pur line of North Eastern
Railway; and

(ii) the Gondua-Balrampur-Gorakh-
pur Branch line of North-
Eastern Railway?

The Deputy Minister of kallways

(Shri Shahnawas EKhan): A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 88]

Passenger Amenities
1219. Shri Vajpayee: Will the Min-

ister of Rallways be pleased to state
the passenger amenities provided dur-
ing the First Five Year Plan at the
stations on the followihg lines:

(i) the Gwalior-Bhind;
(ii) Gwalior-Shivpuri; and
({ili) Gwallor-Sheopur Kalan Branch

lines (narrow gauge of Western Rail-
way?
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The Deéputy Minister of Rallways
{8bri Sabsawazx Khan): A statement
iz laid on the Table of the Lok Sabha.
{See Appendix III, annexure No. 87].

Central Godowns in Andhra Pradesh

be pleased to state the stock porition
of foodgrains in the Central Godowns
in Andhra Pradesh in the month of
October, 19877

The Deputy Minister of Agriculture
(Bhei M. V. Erishnappa): The follow=-
ing were the stocks of foodgrains to-
wards the end of October, 19567:—

1. Visaxhapatnam .. 1,817
2. Hyderabad .. 54,7187
3. Kakinada .o 2700

Anti_.Cormuption Organisation

1221. Shri M. V. Krishna Rao: Will
the Minister of Railways be pleased to
state the work done during 1956-57 by
the anti-corruption organisation of the
Southern Railway?

The Deputy Minister of Rallways
(8hri Bhahnawas Khan): During the
year 19356-57, 130 cases of corruption
and allied irregularities were discover-
ed, 890 employees have been punished
during the  year 1958-57. The
detailg of punishments inflicted are as
shown below:—

Dismisspl o
Removal
Reduction

Withholding of inc.m-—
ments B

Other punishments -

National Agricaltural Credit Fusd

1232, Shri Panigraki: Will the
Minister of Food and Agricmltare be
pleased to state:

{a) the amount of money sanctioned
to the Government of Oriasa from
the National Agricultural Credit (long
term operations) Fund for contribu-
tion to share capital of co-operative
credit institutions;

BB oo~
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(b) the amourt sf money advanced
to the State Co-operative Bank of
Orissa from the sbove Fund as
medium-term loans; and

(c) the amount of money that has
been drawn by the Government of
Orissa and the State Co.operative
Bandc till October, 1837, from the
amounts sanctioned by the Centre?

The Deputy Minister of

Agrioulture
:fhk;: M. V. Kristmappa): (a) Rs. 46.65

(b) Rs. 19-67 lakhs.

(c) In 1956-57, an amount of
Rs. 628 lakhs by way of loan and
Rs. 2-94 lakhs by way of subsidy was
sanctioned to the State Government
out of which the entire amount of
loan and Rs. 293 lakhs from the
amount of subsidy sanctioned were
drawn by the State Government.

Ditring the current year the Cen- -
tral Government have conveyed an
allocation to the Government of Orissa
of Rs. 13'80 lakhs, comprising Rs. 915
lakhs as lcan and Rs. 4’75 lakhs as
subsidy but not amount has yet been
drawn by the State Government.

The Central Government do not
sanction financial sssistance direct to
State Co-operative Banks.

wxerfe
2333, dftwfy Jura® . @
wre et gir W o @R oEr gy
war fe
(%) s=evfr ot & Fmiw

¥ frd feed sfroa fad® & 3w
¥ savr fear wrng 5 W

(w) texx Y gemw f wea #
wait feaey wiows gfr g€ & 7

wfr Tt (st site ¥o o) ¢
(%) texx ®v.vafawratr texy
J e,y wiwee

(w) 1.t whrww s
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frqa & arg fraam
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TYWAT W1 wipga i
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® Tt A

& W ¥ T ¥, Ioe
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Restanrant Cars

1225 Bhri Biren Roy: Will the Minis-
ter of Rallways be pleased to state:

{a) whether Government are aware
of the insanifary condition of food and
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of the kitchen in the restaurant cars
sttached to Indian Railways;

(b) whether Government are aware
that no printed price or menu cards
are available to any passenger before
ordering & meal from a carriage; and

(c) whether it ig proposed to take
early steps to remove the difficulties
of long distance railway passengers
a3 well as foreign tourists?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) No. On
the contrary the condition of food and
of the kitchens in the restaurant/
dining cars runmng on Indian Rail-
ways 1s generally satisfactiory.

{(b) and (c¢). While on some Rail-
ways printed or hand-written menu
cards are supplied to the bearers, who
show these to passengers on demand,
on others the passengers are verbally
acquainted with the details of the
menu and prices by the bearers.

Instructions are now being issued
that the practice of supplying menu
cards to bearers should uniformly be
followed on all Railways.

Transmission of Telegrams

1226. Shri Assar: Will the Minis.
ter of Transport and Communicatiens
be pleased to state:

f{a) whether Government are aware
that telegrams are sent a day later on
account of heavy congestion of tele-
grams 1n Chiplun Telegraph Office Dis-
trict Ratnagiri (Bombay State): and

{b) if so, steps Government propose
to take 1n this direction?

The Minister of Transport and Com-
munication (Shri Lal Bahadur Shas-
trl): (a) No. There is occasional con-
gestion due to line interruptions and
delay in such cases is about 4 hours.

(b) Additional line from Bombay to
Chiplun bhas been opened for reduc-
ing the traffic load from Chiplun
Combined Office.
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Commercial Clorks e Rallways

1227. Bhri Assar: Will the Minister
of Railways Be pleased to refer to the
reply given to Unstarred Question No.
1544 on 11th September, 1957 and
State:

{a) the amount of money recovered
during the last financial year from
commercial clerks to make good the
debits as a result of their accidentally
accepting base coing of short col.
lections at counters; and

(b) why the allowance is not peid to
commercial clerks for the shortage of
collectiong at counters as is being done
in the State Barnk and other industrial

concerns?

The Deputy Minister of Rail-
ways (Shri Shahnawazx Khan): (a)
The amount recovered was Rs.
2,13,857/10/1.

(b) Such an allowance is not con-
sidered justified nor 1s it granted to
similar staff in the State Bank.

Water Supply at Earjat

1229. Shri Assar: Will the Minister
of Railways be pleased to refer to the
reply given to Unstarred Question No.
289 on the 15th November, 1957 and

state:

(a) the reason for increasing the
rate of water supplied to Karjat
Grampanchayat;

(b) whether Government are aware
that neighbouring willage Duahinal
Grampanchayat 15 bemng supplied
water by pumping set at six annas
per thousand gallons;

(c) whether there was any depu-
tation from Karjat Grampanchayat re-
nuesting to reduce the rate of wsater
supply; and

{d) if go, whether Qovernment pro-
pose to consider that case?

The Deoputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) The
charges for water supplied to Karjat
Grampanchayat were increased as a
result of the overall revision of the
rate for water supplied to outsiders
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and outside bodies, on an all Railway
basis, due to general inérease in the
cost of labour and stores, ete.

(b) No.

(c) There was no deputation but
representations were, however, recelv-
ed from the Sarpanch of the Xarjat
Grampanchayat, who was informed
that it wag not possible to reduce the
rate, explaining the reasons thereof.

(d) It iz not possible to agree to a
reduction in the rate, as it would en-
tail loss to the Railway in view of the
fact that the present rate of Re. 1 per
1000 gallons is the average on an all
railway basis of the actual expenditure
incurred and does not include any ele-
ment of profit.

oY

t%0. S QTAT : T W@ wwy
wfa Wit o we A pr w2 fir @
T, FT T WY ¥ T a4 e
* & faq W ag-fafvr maeor
HEqT, AATTT § A vherwr few a3
g, 9% qfiamy frpar 2 ?
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AT TH, AT A WX A e § 5y
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¥ for qdtew fed @ 1 X SE &
AN %7 T faaTor 9T 9T 9T T frgr
Tt § 1 [2fed oficforer 2. waew e
ss] | W ¥ wEw & @ f AR
I H ATy £ aegw ¥ Frawe wfes
AT AT ¥

Medical College at Burla (Hiraksd)
Orisan

1231. Shri P. G. Deb: Will the Min-
ister of Health be pleased to state:

{a) whether any request hasg besn
made to the Centre by the Govern-
ment of Orissa for financial aid for
the establishment of a Second Medi-
cal College at Burla (Hirakud) in the
District of Sambhalour:
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{b) whether it is a fact that the
Utkal Univergity has recommended to
the State Government of Orissa for
the above mentioned Medical College
at Burla (Hirskud); and

(c) whether the Government of
India are willing to give financial aid
for the proposed colleges which is the
crying need of the State?

The Minister of Health (Bhri
Earmarkar): (a) A request has been
received from the Government of
Origsa for the establishment of a
second medical college to be located at
Sambalpur.

(b) Yes. The Syndicate of the
Utkal University has passed a resolu-
tion recommending the establishment
of & Medical College at Sambalpur.

(c) The matter is under considera-
tlon.

Soodg of Foodgraine

1282. Shri Pangarkar: Will the Min-
ister of Food and Agricuiture be
pleased to state the quantity of seeds
of various foodgrainsg supplied to the
Bombay State during 1857 a0 far?

The Deputy Minister of Agriculiare
(Bhri M. V. Erishnappa): No seeds of
foodgrains have been supplied to the
Bombay State during 1957 so far, ex-
cepting for a quantity of 137 maunds
of Improved New Pusa Wheats mp-
plied by the Indian Agricultural Re-
search Institute, and its sub-stations
for further multiplication and distri-
bution to the farmers of the State.

Wells

1283, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the smount of loan
and grant sanctioned by the Central
Government to the Government of
Bombay for well-sinking and weil-re.
peiring schemes during 1957-58 so far?

The Deputy Minisior of Agzfoultyre
(Shri M. V, Erishnappa): A loan of
Rs. 3497 lakhg and a grant of Rs. 843
lakhs have besn sanctioned.

8 DECEMBER 1057
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Wheat Seeds

1234. Shri D. C. Bharma: Will the
Minister of Food and Agriculiture be
pleased to state the quantity of seads
of wheat and grain dispatched to the
Punjab State in 1957 (upto the 30th
of November, 1857)?

The Deputy Minister of Agriculture
(8hri M. V. Erishpaypa): No seeds of
wheat and grain have been despatched
to the Punjab State in 1857, so far,
excepting for a Quantity of 685 mds.
25 seers of recently bred New Pumsa
wheatg supplied by the Indian Agri-
culturaj Research Institute,

Internationas] Farm Youth Exchange
FProgramme

1235 Shri Bibhutl Mishra:. Will the
Minister of Food and Agriculture be
pleased to state the number of youths
trained in the U.S. under the Inter-
national Farm Youth Exchange Pro.
gramme who have been employed In
the various States?

The Deputy Minister of Agriculimre
(Shri M. V. Krishnappa): Ten.

Stores Purchased from Absocad

1236. Bhri D. C. Sharma: Will the
Minister of Transport and Comsmunl-
cations be pleased to state:

(a) the total value of stores pur-
chased from abroad in 1658-57 pelat-
ing to the Transport Department;

(b) the total value of indigenocus

(c) the steps, if any, taken or pro-
posed to be taken for immediate and
effective economisz in respect of

Shastrl): (a) and (b). The informa.
tion is being collected and will be laid
on the Table of the Sabha,

(c) In view of the prevailing short-
mmmmmmﬂy
of avoiding foreign purchases iz exm-
mined in detail and no stores are pur-
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chased from abroad unless it iz inevi-
table. TFor the future requirements as
well, every effort is being mada %o
develop indigenocus for the
manufacture of storeg at present im-
ported from abroad.

International Conventiom for the Pre-
vention of Poilution of Sea by Ol

8hri Raghunath Siagh:
Sardar Igbal Singh:

Will the Minister of Transport and
Cemmunicatisng be pleased to refer
to the reply given to Starred Ques-
tiom No. 1178 on the 26th August,
1957 and state whether India has
since accepted the International Con-
vention for the Prevention of Pollu-
tion of the Sea by Oil, which was
drafted at the International Confer-
ence held in London on the 1ath
May, 1954?

{Ehrl D. C. Bharma:
1237.

The Minister of Transport and Com-
munications (Shri Lal Bahador
Shastri): No. Govermment have not
yet taken a decision in the matter.

Revision of Fares in D.'T.S. Buses

* 1288 Shri D. C. Sharma: Will the
Minister of Transport and Commua-
nieations be pleased to refer to the
reply given to Starred Question No.
1285 on the 28th August, 1957 and
state:

(a) whether any decision with re-
gard to the revision of rate of fare for
children between 3 and 12 years of age
by the Delhi Transport Service has
sinee been taken; and

{b) if not, the reesons for the
delay?

tef): (a) and (b).
Transport Authority has recently deci-
ded to make a general reduction in the
Delli Transport Service favres. It is
estimatad that this reduction will re-
duce the Authority income by about
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1239. Bhri D. C. Sharma: Will the
Minigter of Transport and Cemmunil-
cations be pleased to state the num-
ber of foreign tourists who visited
Bhakra Nangal during 1958-57?

The Minister of Transport and Com-
municationg (Shri ..Lal ..Bahadwr
Shastri): 452 foreign tourista.

Class IV Rallway Employees

Shri D. C. Bharma:

Shri T. B Vitital Rao:
Shrimati Parvathi Krishnan:
Shri Thimmiah:

Will the Minister of Raflways be
pleased {o refer to the reply given
to Starred Question No. 1280 on the
29th August, 19567 and state:

{a) the names of the Members of
the Committee appointed to review
the channels of promotion to Class IV
Raflway Employees;

1240.

(b) whether it is a fact that this
Committee has refused to receive
representationg from certain Railway
Trade Unions on the ground of non-
recognition;

(¢) i so, whether any complaint
has been received by Government in
this regard; and

(d) it so, the action taken in the
matter?

The Deputy Misister of Raltways
(ﬁlhs Shihmawat Ehan): (a) 1.- Shri
G. D. Tepase—Chalrmoan.
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2 Biri B. B. Mathur, Benior Deputy
General Manager, Northerpy Rallway—

3 8hri C. V. Cunningham 6 Senior
gcmvmwm Posta and
'elegraphs—Member,

4 8hri A. P. Sharma, Vice-Presi.
dent, National Federation of Indian
Railwaymen——Member.

5. Miss Maniben Kara, President,
Western Railway Employees Union—
Member.

6. Shri S. S. Jagota, Depufy Chief
Mechanical Engineer, Chittaranjan
Locomotive Workas—Member,

7. Shri J. N. Roy. Deputy General
Manager, Eastern Railway—Member.

8. Bhri B. N. Datar, Director, Labour
and Employment, Planning Commis-
gion—Member.

(b) The Committee sent their ques-
tionnaire to and have interviewed re-
cognised railway unions, individuals
and public msn but not representatives
of unrecognised railway unions, except
in their individual! capacity.

(¢) Yen

{(d) As in addition to recognised
unions, individual railway employees
and others are given a hearing, no fur-
ther action has been cobnsidered
NECessary.

Fertilizers

Dr. Ram Subhag Siogh:
1241, Shri Heda:
Sardar Igbal Bingh:

‘Will the Minister of Food and Agri-
culimre be pleased to state:

(a) whether Government have deci-
ded to restrict the import of ammo.
nium sulphate;

(b) if s0, by what amount the im-
port of ammonium sulphate willi be
cut; and

{c) what other kinds of fertilizers
will be imported in itz place and
from what countries?
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This PDeputy Mikister of Agriculture
(Bhrd M. V. Krishuappa): (a) and (V).
Ammonjum Sulphate hazg been the
miost popular nitrogenoug fertiliser ang
is the only such fertilizer at present
manufactured in the country. Under
the expansion programme of Sindrl
and the new fertiliser factorjes that
are being set up, urea, ammonjum
sulphate nitrate and calcdum ammo-
nium nitrate will be manutsctursil.
With a view to popularise these new
fertilisers before our factories go into
production, they are being imported in
larger quantitieg which has necessari-
ly meant restricting the imports of
ammonium sulphate. Due to the
shortage of foreign exchange the im-
port of ammonium sulphate has had to
be turther restricted. Out of a totml
of 8 lakh tons of imports during 1988-
59, we would be importing only about
one lakh tons in the form of ammo-
nium sulphate.

(¢) Urea, Ammonium Sulphate
Nitrate and Calcium Ammonium
Nitrate will be imported. The coun-
tries from which these fertilisers will
be imported will be known only after
contracts for 1958-59 purchases have
been finalised.

Red Rain in Kerala

Shri B. C. Samantéa:
Shri Subodh Hasda:

Will the Minister of Tyansport sad
Communications be pleased to refer
to the reply given to the Starred
Question No. 675 on the 8th August,
1957 and state:

(a) whether the sample of the ved
water collected has been analysed;

(b) if so, the details of the report;

(c) whether it is also a fact that on
the 1st September, 1887 yellow rain
fell on some parts of the Tamiuk
Municipality in the district of Midna-
pur, West Bengsl; and

(d) it so, whether the chemicnl
composition of the yellow water snd

1242,
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the causg .of the colour have been
analysed?

The Minister of Transpost and Ooma.
munications (8hri Lal Bahadar
Bhastri): (a) Yes, Sir.

(b) A copy of the report is laid on
the Table of the Lok Sabha. [See
Appendix III, annexure No. 89].

{c) Ewcept for a newspaper report
to this effect, Government have no in-
formation on the subject as there is
no meteorolofical observatory at
Tamluk. The Government of West
Bengal have stated that the news is
unconfirmed.

{d) Doeg not arise.
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Foodgralns

Shri Nagi Reddy:
m"{sm B. S. Murthy:

Will the Minister of Food and Agri-
culture be pleased to state the Biates
to which the grains purchased so far
in Andhra Pradesh have been divert-
ed?
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Appointment of Dr. Hansen In the
C. W. & P. Commimion

1244. Bhri Narayanankuity Meaon:
Will the Minister of Lrrigation and
Power be pleased fo state:

made any suggestion to overcome the
ailting of the channels in the Cochin
Port;

(h) 1 8o, the nature of the suggpes-
tions;
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(¢) whether Dr. Hansen has given
any opinion regarding the construction
of the Tammirmukkam bung in the
Vembanat lake in Kerala; and

(d) if so, what are the suggestions
made by him?

The Deputy Minister of Irrigation
and Fower (Shri Hathl): (a) and (b).
Yes. His suggestions are to eithar
modify Mattancheri Channel or to-
construct Ernakulam channel above
the rsil and road bridge.

{¢) and (d). Yes. He is of the-
opinion that the Thannermukkam.
bund will not affect adversely the
Port of Cochin. He has, however,
suggested repetition of the experi-
ments already made at the Central
Water ang Power Research Station,
Poona, with a different set of condi-
tions regarding the range and perioda
of tides,

Push Bution Teiegraph Machine at
Ceniral Telegraph Office, Bombay

1247. Bhrl Asssty: Will the Minister
of Transport and Commsunications be.
pleased to state:

{a) whether it is a tact that 2 Push
Button Telegraph Machine installed
in Bombay Central Telegraph Office
is not working well;

(b) if so, whether there iz any
possibility of repairing this machine;
and

(c) the amount proposed to be spent
on its repairs?

Shastri): (a) The Semi automatic
tape relay system (push buiton sys-
tem) installed in Bombay Central
Telegraph Office has been in operation
since June, 1957. The performance of
the system is being walched.

(b) The possibility of changes in
design to improve the traffic handling
capacity is under consideration.

{¢) Vide answer to item (b). The
matter is still under consideration.
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Opening of a 'Station ai Kusnoer

1848 Shri R. Nanayamasaml: Wil
the Minister of Rallways be pleased
to state:

(a) whether any petition has been
recelved requesting to open a station
-at Kunnoor in Madura Bodinayakanur
Railway, Periyskulam Talug; and

(b)tfw,themtak'mmmd
thereto?

The Deputy Minister of Raflways
(Shri Bhahnawaz Khan): (a) Yes.

{b) The proposal for opening a
:station at Kunnur, between Vallanadi
Road and Teni Rallway Stationg on
Madura-Bodinayakkanur branch line,
was examined; but it was found lack-
ing in justification, either financially
or on grounds of volume of passenger
traffic expected to be dealt with
thereat. Consequently the proposal
was not accepted.

Naraj and Tikarapada Projocts

1249. Shri Sapganna: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1288 on the
28th August, 1957 and state:

(a) whether the Government of
Orissa have since sent any proposals
for the Naraj and Tikarapada projects;
and

{(b) if so, the results thereof?

The Deputy Minisier of Irrigation
and Power (Shrl Hathi): (a) The
_answer iz in the negative.

(b) Does not arise.

Technical Personnel of River Valley
Projocts

1250. Shri Sangamna: Will the
Minister of Irrigation and Power be
pleased to refer to the answer given to
Unstarred Question No. 1021 on 28th
August, 1857 in respect of the Tech-
nical Personnel of River Valley Pro-
jects and state:

{a) whether necessary instructions
have since been fssued to the Btate
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Governments fer implementation;
and

(b) # so, what is the position in
u&rvﬂﬂmwmm

The Deputy Minister of Xrrigatiom
and Power (Shri Hathi): (a) In May,
1956, the Irrigation and Power Minis-
ter requested the Chief Ministers of
tha various States concerned with the
major river valley projects, to issue
necessary instructions for the estab-
lishment of employment exchanges at
the project sites.

(b) Project employment exchanges
are functioning at the Damodar Valley
and Hirakud Projects. The Btate Gov-
ernments agreed to the setting up of
the employment exchanges at all the
projects except Bhakra-Nangal and
Tungabhadra  Projects but the
exchanges have not so far started
functioning.

Rallway School at Rayagada

1251. Shri Sanganna: Will the
Minister of Rallways be pleased to
refer to the answer given to Un-
starred Question No. 1014 on the 20th
August, 1957 in respect of the Railway
School at Rayagada and state:

(a) whether steps have since been
taken to provide additional rooms;
and

(b) it so, with what resulta?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
Yes, Sir. Funds have been sanctioned
for extension of the school building
last month.

Import of Foodgrains

Dr. Ram Subbag Singh:
m{hﬂn Igbal Singh:

Will the Minister of Feod and
Agricuiture be pleased to state the
cost of foodgrains so far imported
since the beginning of 1957?

The Deputy Mimtetsr of Agricuiture
(Shri M. V. Krishnappa): Tha cost of
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foodgreing incinding freight imported
on (levernment acconnt in 1957 upto
$1st October is about Rs. 143 crores.
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Transport Froblem in Himachal
Pradesh

1254. Shrl Y. 8. Parmar: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

(a) whether Government are aware
that the bumper Kachhi fasal potato
crop in Tehsil Prebhad, District Sir-
mur, Himachal Pradesh, could not be
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to pay empty haulage from Nshan to
Sarahan; and

(c) whether it is a fact that neo
private or public operator can ply
any truck for hire cn that road ie
Bimla route?

The Minister of Transport and Coma-
munications (Shri Lal Bahadwr
Shasiri): (2) No complaint regarding
lack of transport facllities for the pur-
pose mentioned by the Honm'ble Mem-
ber has been received.

(b) No.

(c) Yes.

Theft of Telegraph Wires

1255. Shri Raghunath Singh: Wil
the Minister of Transport and Com-
munications be pleased to state how
many cases of telegraph and telephone
wire cutting and theft were reported
or detected during last three months?

The Minister of Transport and Com-
munjcations (Shri Lal Bahadur
Shastrf): No. of copper wire theft
cases reported or detected during the
past three months (wiz., August to
October, 1957):—1153,

Semaria Ghat Accident

1256. Shri Bibhuti Mishra: Will the

Minister of Raflways be pleased to
state:

(a) how many suits and for what
amount in respect of Semaria Ghat
accident on the 7th September, 1955
are pending before the courts and
what is the extent of claim;

(b) whether any amount was re-
covered by sale of salvaged sugar;

(c) if so, whether it was given to
the consignors;

(d) if not, why nat;

(e) the amount which the Railway
has spent over the suits in that con-
nection and how much more they
expect to spend over the litigations;
and

{f) whether any terma of compeo-
mise were offered to the parties?
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The Deputy Minister of Rallvways
(Bhri Shahnawas Khan): <{a) b sulls
involving an aggregate sum of Rs. 1-1
lakhs (approximately).

(b) Ra. 9,800
(¢) No.

{(d) As the salvaged sugar could not
be allocated to the different conaign-
ments no amount has been paid so
far to either the consignees or con-
signors of any of the counsignments.

(e) The expenditure so far incurred
by the Railways amounts to Rs. 219,18
nP. and no estimate can he made at
this stage of the total expenditure
that is likely to be incurred.

() No.
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Golden Rock Rallway Workshop

1256, Shri Tangamani: Will the
Minister of Rallways be pleased to
state:

(») whether it is a fact that for the
last two wyeirs letter painting and
stencilling of wagons in the Golden
Rock Railway Workshop is being done
in open sun and rains, due to want
of shelter;
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(b) whether any steps have been
taken to construct sheds for this pur-
pose; and

(c) how many wagons are Seing
tarned out every month in the work-
shop and how msny are forcedi to
work in the open air?

The Depnty Minister of Rallways
(8hri Shahnawax Khan): (a) Letter
painting and stencilling of wagons is
being done in the open but not in the
hot sun or rains. ‘This has been the
practice for a long time and not
adopted only two years back. During
inclement weather lettering and sten-
cilling is done under cover by spread-
ing out the work load over a longer
period.

(b) There is no proposal to con-
struct additional covered sheds for
letter painting and stencilling.

{(c) On an average 270 wagons in
terms of 4-wheelers are turned out per
month. About 15 men work in the
open for one to two hours per day for
lettering and stencilling the wagons.

Chira

1259. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Manipur Administration sold Chira at
Dimapur (Assam) by public auction;

(b) it s0, the reasons for seilling im
Assam and not in Manipur; and

(c) the quantity sold by auction at
Dimapur from the 1st January fte
October, 1957 and the margin of profit
per manud of Chira?

The Deputy Minister of

éihrlh!‘ V. Krishnappa):

{(b) and (c). Chira is surplus to the
requirements of Manipur, So Iar
about 750 mds. have besn auctioned
at a profit about Re. 1/- per maxmd.

(z) Yes
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Procurement of Rice from Andhra
Fradesh

1260, Shri B. §. Murthy: Will the
Minister of Feod and Agriculture be
pleased to state:

{(a) whether there has been any
delay in the payment to millers or
Tyois for rice procured in Andhra
Pradfsh; and

{b) if so, the reasons therefor?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) No.
Sir.

{b) Does not arise.

Extension of Service to Staff

1261. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that exten-
sion of services is being given on the
Northern Railway to particular per-
sons;

(b) if so, the reasons why some par-
ticular persons are given extensions
instead of increasing the age limit; and

(¢) the effect on szervices of such
extensions?

The Deputy Minisier of Rallways
(Bhrl Shahnawaz Khan): (a) Yes Ex-
tension of service has been given in
only one cagse on Northern Railway,

(b) The extension in this particular
case has been given in the exigencies
of service. Being a solitary case the
qQuestion of raising the age limit does
not arise.

(c) Does not arise in view of reply
to part (b) above.

Foed Valuss of Paddy znd Maise
Stalks

1248, Shei Jhulan Sisha: Will the
Minister of Foed and Agriculture be
Dleased %0 state: -

(a) whether any research has been
carried on the subject of food values
of paddy snd maize stalks (straws);
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(b) if s0, whether a statament there-
of will be laid on the Tebls; and

(c¢) whether it is a fact that these
comumon cattle fodder really do harm
to their health in the way they are
fed to the animals?

The Deputy Minister of
(Shri M. V. Krishnappa): (a) A good
deal of research has been carried out
on the food value of paddy straw, but
none on maize stalks.

(b) and (c). A statement on the re-
sults of feeding paddy straw to cattle
is laid on the Table of the Lok Sabha.
{See Appendix III, annexure No. 90).

Ferozepore-Delhi Train Berviee

1263. Sardar Igbal Singh: Will the
Minister of Ballways be pleased to
state:

(a) whether there is a proposal to
introduce a fast express train service
from Ferozepore to Delhi and Feroze-
pore to Patiala-Ambala in day time
and

(b) if not, whether Government
propose to take a decision in favour of
this proposal at an early date?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) No.

(b) In view of the limited provision
of passenger coaches and locomotives
made in the Second Five Year Plan,
it has been found necessary to use
them on a priority basis for introduc-
tion of additional trains on the sec-
tions where the need is more pressing.

Rallway Coaching Stock

1284. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) the number of effective coach-
ing stock of Central Railway in Jan-
uary, 1956;

(b) the pumber of sffective coach-
ing stock of Central Railway in Feb-
ruary, 1887;
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(c) whether it is a fact that there
was a shortage of coaches at the end
of February, 1957; and

(d) if so, the reasons therefor?

The Deputy Minister of Raliways
(8hri Shahnawas Khan): (a) and (b).
The number of coaches owned by Cen-
tral Railway were as follows:—

January’ 568 2353
February' 57 2294

(¢) There is no shortage but there
has been a reduction in the holding.

(d) The reason for reduction in
holding is the transfer of ownership
and repair of stock used on certain
trains to other Railways for rationalis-
ed mainten ance, e.g. stock of Delhi-
Madras Janata Hakes transferred in
ownership and for maintenance to
Southern Railway.

Jamsoia Bridge on Subammarekha
River

1265 Shri Subodh Hasda:
* 9 Shri 5. C. Samanta:

Will the Minister -of Transport and
Communications be pleased to state:

(a) the reasons for delay in com-
pleting the Jamsola over-bridge on the
river Subarnarekha connecting the
Bombay Road (Highway No 6) from
one side of the bank to the other; and

(b) when it is likely to be complet-
ed?

The Minister of
Communications (Shri Lal Bahadur
Bhastri): (a) The original borings
done at the bridge site suggested tha
presence of rock at fairly shallow
depth and on this basis & design with
open foundations for piers in the bed
of the river was first adopted. During
the actual execution of the work, it
was, however, found that good firm
rock stratum for foundations was not
available at shallow depth and.accord-
ingly open foundations would not be
suiteble. It was then <decided to
modify the design of the foundations
for some of the piers from open foun-

Transport and

0 DECEMBER 1887 Writteh Answere

(b) By the middle of 1950,
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Remodelling Ahmedabad Station Yard

1567, Shri Yajnik: Will the Minister
of Raillways be pleased to state:

(x) whether it iz & fact that notices
were served on all the tenants occupy-
ing lands in the compound of Madho-



Notification in the Bombay Gazetie
dated the 6th June, 1967;

(b) whether Government have re-
cedved representations from the
Madhobhai Mill Colony Tenants' Asso-
clation requesting them to acquire
other suitable lands so as to prevent
the closure of their factoriea and the
unemployment of their workers;

(¢) if so, the action taken with a
view to solve their difficulties and to
consider their suggestions; and

(d) whether Government would
postpone consideration of the Remodel-
ling Yard Scheme till an over-all
and more comprehensive scheme could
be implemented for remodelling both
the broad gauge and the metre gauge
stations of Ahmedabad?

The Deputy Minister of Railways
(S8hri Shahnawaz Khan): (a) Yes,
Notifieation under section 4 of land
Acqusition Act has issued.

(b} Yes.

(¢) and {(d). The Railway Adminis-
tration has been asked to re-examine
the matter in consultation with the
State Government with a view to find
out if i1t was possible to acquire an al-
ternative site or reduce the scope of
acquisition of the land belonging to
Madhceobhai Mills. The proposed re-
modelling of Ahmedabad 15 an urgent
matter and the details of the scheme
are under examination.

Central Mechanised Farm at Jammu

1288. Shri N. R. Munisamy: Will the
Minister of Feed and Agriculture be
pleased to state the profit or loss in-
curred in the central mechanised farm
at Jammu in 1855-56 and 1856-577

mmputymmuamm
(Bhri M. Krishuappe): The farm
mllmo{m 118 lakhs and

Ra.'280 la¥hs during 1885-36 and 1056-
87 respectivety, 'The above fgures
are provisional and relate to crop yeun,
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Le. from the period July to June each:
year.

Town Inspecior’s Examinstion

Shri A, K. Gopalan:
m{ Shri Warler:

Will the Minister of Trassport and’
Communieations be pleased to state:

(a) whether Government had re-
ceived any complaint from the P & T
employees regarding the resuits of the-
Town Inspector’s Examination held on:
14th July, 1857 in New Delhi; and

(b) :f so, the action taken thereon?

The Minister of Transport and
Communications (8hri Lal Bahadar’
Bhastri): (a) Yes.

(b) The allegations were enquired
into and found to be baseless and a.
reply was sent to the complainants.
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Bridge at Dingraghat

T T ¥ e . J——
g ¥ R ow g 1271. Shri Mohammed Tahir: Will
T the Minister of Transpert and Coms-
. o . - e munications be pleased to state:
&5 ﬁ!ﬁ"%‘g.. (a) whether it iz u fact that the
®Y FEFOT T 7T I K

Ganges-Darjeeling Road in Purnea
District (Bihar) has been diclared as
() war (). F92 AN e g National Highway;
wT T, I AT S R
frlters, wwemr & o7 § | o

(b) if so, whether the construction
ot bridge at Dingraghat on the said
wifedr foité wd, afy faelt 4

road has been included in the Second
Five Yoar Plan; and
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(¢) if so, the time when the work
is to be taken up?

The Minister of Transport and
Communications (Bhri Lal Bahadar
Bhestri): (a) and (b). Yes, Sir.

(¢) The construction of the bridge
will be taken up as soon as the ten-
ders which are now under scrutiny
have been finally approved.

Forced Landing of Trainer Aircraft
at Udalpur

1272. Shri Assar: Will the Minister
of Transport and Communications be
p.eased to state:

(a) whether a trainer aircraft of
the Madhya Bharat Flying Club,
Indore was compelled to make a
force landing at Udaipur aerodrome
on the 17th November, 1957;

(b) whethel1 any inquiry has been
made into this incident; and

{c) if so, the findings thereof?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastrl): (a) No, Sir, it was not a
case of forced landing, but the air-
craft in qucstion while landing after
making a cross-country flight, nosed
ever and was damaged.

(b) and (c). The accident is under
investigation

Cyclone on Konkan Coast

1273. Shri Assar: Will the Minister
of Transport and Commaunications be
pleased to state:

(a) whether it is a fact that there
was a great cyclone on the Konkan
Coast from Bombay to Vengurla from
?:d 10th to the 12th November, 1957;

(b) if so, what was the total loss on
the Konkan Coast?

The Minivier of Transpert and
Communications (Bhri Lal! Bahador
Shastrl): (a) Yes Sir. A severe cyc-
Jonic storm was located in the East
Central Arabian Sea, about 300 to
400 miles off the Xanara Xonkan

Coast, between the 10th and 12th staff are advizing the
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November, 19857. It weakened into a
storm of moderate intensity before
it reached the coast.

(b) Information has been called
for from the State Government con-
cerned and will be placed on  the
T'xble of the Lok Sabha as soon as
it is available.

Aerodrome at Udaipur

1274. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that a new
aerodrome has been constructed at
Udaipur; and

{b) if so, when the resumption of
a regular air service between Delhi
and Udaipur is expected?

The Minister of Tragsport and
Communications (Shri Lal Bahadar
Bhastrl): (a)} Yes, Sir.

(b) This is being examined by the
Indian Airiines Corporation.

Sugarcane Crop in Orissa

1275. Shri Sangsnna: Will the Min-
ister of Food and Agriculture be
vleased to state:

(a) whether Government are aware
that the sugarcane crop in ©Orissa
has been greatly affected by the
cane pest disease during this year;
and

(b) if so, the steps taken in this
regard?

The Deputy Minister of Agrical-
ture (S8hrl M. V. Krishnappa): (a)
Yes, Sir. In certain parts of Orissa,
the sugarcane crop is reported to
have been sffected by two diseanes
namely, Red Rot and Chlorosis.

(b) The following steps have been
taken by the Stute Government for
the control of these diseases:w

(i) For control of Red Rot, a Su-
garcane Deovelopment Centre has
been started in Bank{ arez and the
cultivators
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about various mensures for its eradi-
cation. Estgblishment of another
centre in Athgarh iz under conside-
1ation.

(i) Observations regarding the
behaviour ‘of\ Chloritic disease on
various cane varieties are in progress
and suitable control measures will
be adopted zs soon as passible.

Unity Conference of Rallwaymen's
Federations

[ Shri Tangamani:
1276. { Shri S. M. Banerjoe:
| Bhri Rajendra Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether he convened & Unity
Conference in Deihi during Novem-
ber, 1857, 6f the All India Railway-
men’s Federation and the National
Federation of the Indian Railway
men; and

(b) it so, the outcome of the Con-
ference?

The DPepuiy Minisier of Rallways
(Shri Shahnawax Khan): (a) and
{b). Yes, Sir, the Minister called the
two groups to a meeting between
themselves on 19th and 20th Novem-
ber at which the representatives of the
two groups decided to implement the
Unity agreement reached by them
in March, 1458, by July 31, 1958,

Post Office Bullding at Busta

1277. Shri K. C. Jena: Will the
IMinister of Transport and Communi-
cations be pleased to state:

(a) whether any amount has been
sanctioned for the construction of a
Tost Office building at Busta, District
Balasor, Oriaga;

{b) if so, the amount sanctioned
end the dat~ of sanctiorn; and

(c) the progress made so far?

The Minister of Transport ansd
Communicatwons (Shri Lal Bahadwr
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Shastrl): (a) snd (b). Administrative
approvel and expenditure mancticn
to the construction of the bullding
at a cost of Rs. 31,790[- was issued
on 31.10.58. :

(¢) The work could not be exe-
cuted as the C.P.W.D. authorities
were unable to fix the contractors
for its execution. The question of
awarding the work by negotiations
iz under consideration.

Wool Extension Centres

1278. Sardar Igbal Singh: Will the
Minister of FNood and Agrisuitare be
pleased to refer to the reply given
to Starred Question No. 698 on the
l4th March, 1956 and state the names
of the places State-wise where 396
Sheep and Wool Extension Centres
are proposed to be established?

The Depuly Minister of Agrienltmre
(Shri M. V. Krishnappa): A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 81}

Tourism in Jammu and Kashmir

a

1279. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the main
features of the programme of Jammu
snd Kashmir Government for the de-
velopment of tourism in that State
during the Second Five Year Plan?

The Miunister of Transport and
Communications (Shri Lal Bahadur
Shastri): A statement in two parts,
one showing the schemes already
immcluded in the Second Five Year
Plan for the State and the other
showing further schemes suggested
by the State Government for being
rpproved by the Plapning Commis-
sion is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. ©021. The inclusion of schemas
mentioned in Part I in the Pian js
under consideration. i
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Non-Departmental Telophone
Operaion

1288. Sardar Igbal Bingh: Will the
Minister of Tramspert and Communi-
cations be pleased to state:

(a) whether there are non-depart-
muental telephone operators employ-
«ad in the Punjab Circle; and

(b) if so, their number?

The Minister of Transport and
Communieations (8hri Lal Bahadar
Shastrl): (a) Yes.

(b) 29.

Telephone Exchange at Guruharsahai

1281. Sardar Iqgbal Singh: Will the
Minister of Transport and Commani-
catlons be pleased to state:

(a) whethter there is a proposal for
providing & Telephone Exchange at
Guruharsahai in  Ferozepore Dis-
trict; and

(b) if so, when this proposal will
be implemented?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shasirl): (a) and (b) The present
demand for telephone connnections
does not justify the opening of an
exchange.

“Trunk Telephone Lines to Feroxepore

1282. Sardar Igbal Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
trunk telephone lines to Ferozepore

are frequen')y out of order and un-
serviceable; and

(b} if so, the reasons therefor?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): {(a) All Trunk {ielephone
clircuits connected to Ferozepore are
working with over 90% eficiency
with the exception of one circuit
connected {0 Delhi which has an efi-
ciency of BR%.

(b) The comparatively low effici-
ency of the circuit connected to Delhi
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is due to the fact that is built up
through Ludhiana and Ambala and
the lack of adequate spare lines bet-
ween Ambala and Delhi. This defect
hias now been rectified.

Commaunity Development and N.EB.
Blocks In West Bengal
1283, Shri Ghesal: Will the Minis-

ter of Commaunity Development be
pleased to state:

(a) the number of National Exten-
gsion Servic: Blocks and Community

Development Blocks of West Bengal;
and

{b) the People's
18587

contribution in

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Post-
intensive Blocks 12.

Community Development Blocks. 18.
N.E.S. Blocks 80.

(b) Approximately Rs. 36 lakhs in
cesh, kind and labour.

Post Office Savings Account

1284. Shri Assar: Will the Minister
of Tramsport and Communications
be pleased to state the number of
cases and the amount thereof during
1847 to 1957 so far where the account
has been declared as “Dead Account”
on account of the respective parties
having lost thewr Post Office Savings
Pass Books and consequently the
amount not being paid to them?

The Minister of Transport and
Communications (S8hri Lal Bahadar
Shastri): Does not arise s an Ac-
count is not treated as ‘Dead” on
loss of Pass book. Depositor can
obtain a duplicate.

Passenger Amenities

1285. Shri Radhamohan Singh: Will
the Minister of Rallways be pleased
to state:

() whether any express trains are
proposed to be run on the Allahabad-
Katihar Section of the North Eastern
Railway;



3973 Written Answers

{b) i »o, since when;
{c) if not, why not; and

(d) what passenger amenities are
proposed to be provided on this
section and on Ballia-Shahgunj
section during the Second Five Year
Plan?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No.

{(b) Does not arise.

(¢) There is no traffic justification
for the intrnduction of an additional
train on the Allahabad-city-Katihar
section.

(d) The rassenger amenities, which
are proposed to be provided during
the Second Five Year Plan are in-
gdicated in statement laid on the Table
of the Lok Sabha [See Appendix III,
annexure No 83]. But these are sub-
ject to the approval of the Railway
Ueers' Amenities Committee and
svailability of funds and material

Overcrowding in Trains

1286. Shri Radhamohan Singh: Will
the Minister of Rallways be pleased
to state:

(a) whether there are any propo-
sals to remcve overcrowding in trains
on the line between Ballia and
Chupra Junction; and

(b) if so, what are they and when
they are expected to be enforced?

The Deputy Minister of ERallways
(Shri Shahnawax Khan): (a) There
is no overcrowding in trains on Chu-
pra-Ballia section

(b) Does‘ not arise.

Grow More Food Schemes

1287 Shri Ghosal:
*\ Shrl T. K. Chandhuri:

Will the Minister of Food and Ag-
rioulture be pleased to state;

(a) the additional production of
foodgrains obtained during 1958-57

Written Answers 3974

in West Bengal through Grow More
Food Schemes; and

(b) the amount spent thareon?

The Deputy. Minister of Agricul-
ture (Shri M. V. Krishuappa): (=)
and (k). Complete information re-
garding the additional production ob-
tained during 19568-37 through Grow
More Food Schemes and the amount
spent thereoca have not been report-
ed by the Government of West Ben-
gel. The reports soc far received
show the udditional production as
24980 tons and the expenditure as
Rs. 82.15 lakhs only. (Long term loan
Rs. 11.56 lakhs, Short term loan Rs.
G2.76 lakhs and grant Rs. 7.83 lakhs).

Fair Price Shops in West Bengal

Shri Ghoaal. )
Shri T. K. Chandhuri:

Will the Minister of Food and Ag-
riculture b= plcased to state the
quantity of foodgrains distributed
through the Fair Price Shops of West
Bengal from: April, 1857 to Septem-
ber, 19577

1288,

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): The
following quantities of rice and wheat
have been distrbuted in West Ben-
gal during the period April to Sep-
tember, 1957,

Rice 66,900 tons
‘Wheat 275,400 tons.
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Chain Pulling and Ticketless Travel

1291. Shri Ganpati Ram: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that cases
of chain pulling ic a common feature
between Allahabad and Meja Road
end Mandal Road and Karchana
stations;

(b) whether it iz a fact that most
of the pmssengers on the Meja Road-
Allahabad passenger trains, travel
without tick' (s;

(c) whether it is a fact that a gang
of lancers, and goondas travel by
the train without tickets;

(d) whether it is also a fact that
Travelling Ticket Examiners and
Guards on duty are sometimes bea-
ten and ever threatened to death if
objection is raised agein<st such tickst-
less travel;

(e) what measure: Govermment
propose to take to prevent such law-
Jessness and ticketless travels; and

(f) whether it is nlso a fact that
theae goondas travel in lst class and
often threaten the 1st clasz passeng-
ers?
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The Depuly Mmister of Rallways
{Shrl Shahnawazs Khan): (a) There
have been some cases of alarm chain
pulling over the sections mentioned
but these were not abnormal except
jn respect of train No. 1-MA over
the gection Naini-Allahabad.

(b) No,
(¢) No.

(d) There was only one such inci-
dent, when frain staff were therea-
tened by =a ticketless traveller.

(e) The measures usually adopted
to combat ticketless travel will be
continved and intensified so far as
train No. 1-MA over the Naini-Alla-
habad Section is concerned for =
period it was run with the vacuum
apparatus disconnected. This may
have to be resorted to again, should
there be recurrence of the conditions
which prevailed previously.

(f) Except for the one incident
mentioned against item (d) above,
there have been no other reports.

Diptheria Cases in Delhi

1292, Bhr! Eameshwar Tantia: Will
the Minister of Health be pleased to
state: bt

(z) the number of diptheria cases
in Delhi during 1857-58 so0 far;

(b) the number of inoculation
centres operating in Delhi;

(c) whether any desths have been
reported so far; and

(d) whether diptheria vaccine is
manufactured in India?

The Minister of Health (Shri Kar-
markar): (a) 1080 cases were report-
ed in Delhi from the 1st January to
28rd November, 1957,

. (b) Children below 10 years are
inoculated against Diphtheria in 34
Maternity and Child Welfare Centres
end in schools located in Delhi and
New Delhi. In inoculation
ic also given to contact cases at their

residence when dipbhheria is report-
ed in a locslity.

(c) 98 deathx were reported in
Delhi during the above mentioned
period. '

(d) Yea.

PAPERS LAID ON THE TABLE

STATISTICAL INFORMATION REGARDING
THE WORKING OF PrrvNTIVE DETEN-
TIO0N .AcT, 1850,

The Minister of Home Affairs (Pan-
dit G. B, Pant): Sir, I beg to lay on
the Table a copy of each of the fol-
lowirdg papers:

(1). Statistical Information re-
garding the working of the
Préventive Detention  Act,
1850, during the period 3ist
March, 1966 to 31st October,
1956.

(2) Statistical Information re-
garding the working of the
Preventive Detention Act,
19560, during the period Blst
October, 1956 to 30th Septem-
ber, 1957. (Placed in Library,
See No. LT—421.)

NorirFicATiON UNDER Ezsentiar Com-
MOITIES ACT

The Deputy Minister of Agrical-
ture (Shri M. V. Krishnappa): Sir, on
behal? of Dr. P. 8. Deshmukh, 1 beg
to lay on the Table, under sub-section
(8) of Section 8 of the Essential Com-
modities Act, 19855, a copy of the
Himachal Pradesh Seed Potato (Con-
trol) Order, 1957, published in Notifi-
cation No. S.R.O. 3504, dated the 30th
October, 1957. [Placed in Library, See
No. LT-—42257].

NoTmricATIONS UNpER Mortom VERI-
cLes AcT,

The Minister of Transport and Ooms-
munications (Bhri Lal Bakadwr
Bhastri): 8ir, I beg to lay on the
Table, under sub-section (3) of Eeo-
tion 138 of the Motor Vehicles Act,
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1839, a copy of each of the following
Notifications:—

(1) SR.O. No. 537, dated the
3rd March, 1956, making cer-
tain amendmenta to the Motor
Vehicles International Circu-
lation Rules, 1933.

(2) SR.0O. No. 538, dated the 3rd
March, 1968, making certain
amendments to the Motor
Vehicles (Third Party Insur-
ance) Ruleu:, 1946,

(3) SR.O. No. 2510, dated the
80th October, 1856, making
certain amendments to the
Motor Vehicles (Third Party
Insurance) Rules, 1948.

[Placed in Library. See No. LT-423 ]
57].

STATEMENT REGARDING SUP-
PLEMENTARY DEMANDS FOR
GRANTS FOR 1657-58
The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to pre-
sent a statement showing Supple-
mentary Demands for Grants in res-

pect of the Budget (General) for
1957-58,

Shri "t' B. Vitial Rao (Khammam):
May we know the total amount?

Mr, Speaker: It iz in the statement.

Shri T. B. Vitial Rao: We will see
it in the evening. Can't it be said now,
the amount, one word?

Mr. Bpeaker: A statement has been
laid. Hon. Members will go through
it leisurely.

Shri T. B. Viital Rao: It is the sup-
plementary budget.

Myr. Speaker: We are not entering
into a discussion on it now,

Shri T. B. Vittal Rao: I wanted only
total amount.

Mr, Speaker: Let him look into it
hour afterwards. 1 do not want
s bed practice.

T. B. Viital Rao: I wanted it
because it is supplementary de-

¥
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of a Rupee Company
to exploit the oil reserves
in Agssam
Mr. Speaker: Supplementary de.
mand js also a statement.

BUSINESS OF THE HOUSE

The Deputy Minister of Defence
(8hri Raghuramaiah): Sir, with your
permission, on behalf of Shri Satysa
Narayan Sinha, may I inform this
House that Government business for
the week commencing Monday, the
9th December, 1957 will consist of the
following items:

(1) Preventive Detention (Conti-
nuance) Bill.

(2) Any item of business carried
over from teday’s order
paper.

(3) Unmion Duties of Excise (Dis-
tribution) Bill.

(4) Estate Duty and Tax on

Railway Passenger Fares
(Distribution) Bill.

(5) Supplementary Demands for
Grants for 1957-88,

(6) Parliament (Preventon of
Disqualificatbon) Bill

(7) Indian Tariff (Second Amend-
ment) Bill .

(8) Criminal Law Amendment
BHl,

(9) Countess of Dufferin's ¥Fund
Bill; and

(10) Indian Reserve Forces (Am-

endment) Bill, as passed by
Rajya Sabha.

STATEMENT RE: FORMATION OF
A RUPEE COMPANY TO EXPLOIT
THE OIL RESERVES IN ASSAM

The Minister of Stcel, Mines and
Fuel (Sardar Swaran Singh): As the
hon. Members are aware, negotiations
were being conducted with the Bur-
mah Oil Company/Assam Ofl Com.
pany for the formation of a Rupes
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a Rupee Company to exploit
the cil reservey in Asscm

[Sardar Swaran Singh])

Caompeny to exploit the oil reserveas
discovered in Nahorkatiya, Hugrijan
and Moran areas in Assam. These
negotiations were suspended in May
1857 and resumed on the 18th Novem-
ber, 1957. An Agreement has now
been concluded between the Govern-
ment of India and the Burmsh Oil
Company/Assam Oil Compsny and
thizs will be executed shortly. The
broad features of the agreement pro-
posed to be executed are:—

(1) The Rupee Company will
undertake production of oil and
will also arrange for the con-
struction in two stages, and ope-
ration of a pipeline or such other
related facilities as may be consi-
dered necessary for the transport
of the Crude Qil upto Barauni
During the first stage the pipeline
or other related facilities will be
laid up to an intermediate locality
to be approved by the Gov-
ernment of India and the Bur-
mah QOil Company and during the
second stage the extension of the
pipeline or other facilities from
such intermediate locality to
Barauni will be taken in hand.
The timing of the commencement
of each of the two stages shall
be determined by the Government
of India.

(2) The oil produced by the
Rupee Company will be sold to
two refineries sponsored by the
Government of Indizr and to be
established in the public sector.
The delivered price of crude oil
payable by each such refinery
shall be either the lowest price
delivered Calcutta at which such
Crude Oil can be secured by the
reflnery from any alternative
source or the cost incurred by the
company tagether with & reason-
able commercial return, which-
ever & lecs, such price being
fixed by the company with the
approval of the Government of

$
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The Burmah Ol Company
offered to advance = Sterling I
the extent of 10 milllon pounds
Rupee Company on terms
between that Company
ermment of Indiz to meet
exchange content of the
first stage of construction of
line and other related facilities.
the context of this firm commitment
given by the Burmsah Oil Company, it
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having a refinery at Barauni. Govern-
ment have already appointed consul-
tants to undertake pipeline survey
from the oilflelds to the refinery sites
and also for the refinery projects
studies. The sizes, actual location and
the patterns of production to be
adopted for the two refineries now
proposed to be established in the
public gector will be determined after
receipt and examination of the pro-
ject reports. The first of the two re-
fineries is likely to be located some-
where in Assam and it is possible
that this reflnery will be rn stream
within about three years.

ELECTION TO COMMITTEE

CznTRAL CommrrTzx or Tax Tumm-
cuLosis ASSOCIATION OF INTmIA

The Minister of Health (Bhri Kar-
markar): I beg to move:

““That in pursuance of clause 3
(vii) of the Rules and Regulations
of the TuberculosisyAssociation of
India, the Members of Lok Sabha
do proceed to elect in such man-
per, as the Speaker may direct,
two Members from among them-
selves to serve as members of the
Central Committee of the Tuher-
culosizs Association of India”™

Mr. Speaker: 1 shall put the motion
to the House.
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{Distribution) Bill

The question is:

“That in pursuancs of clause
3(vil) of the Rules and Regula-
tions of the Tuberculosis Associa-
tion of India, the Members of
Ick Sabha do proceed to elect in
such manner, as the Speaker may
direct, two Members from among
themselves to serve as Members
©of the Central Committes of the
Tuberculosis Association of India.”

The wmotion was adopted.

CRIMINAL LAW AMENDMENT
BILL*

The Minister of Home Affairs (Pan-
dit G. B. Pant): I beg to move for
leave to introduce a Bill further to
amend the Indian Penal Code, the
Prevention of Corruption Act, 1947
and the Criminal Law Amendment
Act, 1852

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Penal Code, the Pre-

vention of Corruption Act, 1047

and the Criminal Law Amend.

ment Act, 1852."

The motion was adopted.

Pandit G. B. Pant: 1 introduce the
Bill
UNION DUTIES OF EXCISE (DIS-

TRIBUTION) BILL®

The Minister of Finance: (Bhri T. T.
Krishnamacharl): Mr. Speaker, Sir,
I beg to move for leave to introduce
a Bill to provide for the distribution
of a part of the net proceeds of cer-
tain Union duties of excise among
the Statea

Mr. Speaker: The question is:

“*That leave be granted to in-
troduce a Bill to provide for' the
distribution of a part of the net

Countess of Dufferins 3084
Fund Bill

proceeds of certain Union duties
of excise among the Btates”

The miction was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

ESTATE DUTY AND TAX ON RAIL-
WAY PASSENGER FARES (DISTRI-
BUTION) BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir, I
beg to move for leave to introduce a
Bill to provide for the distribution
of the net proceeds of the Estate duty
and the tax on railway passenger
fares among the States.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the dis-
tribution of the net proceeds of
the Estate duty and the tax on

railway passenger fares among
the States.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

COUNTESS OF DUFFERIN'S FUND
BILL*

The Minister of Health (Shri Kar.
markar): Sir, I beg to move for leave
to introduce & Bill to provide for
the transfer of the Fund known as

the Countess of Dufferin’s Fund to the
Central Government.

Mr. Speaker: The guestion is:

“That leave be granted to in-
troduce a Bill to provide for the
transfer of the Fund known as
the Countess of Dufferin’s Fund
to the Central Government.”

The miotion was adopted.
Shri Karmarkar: 1 introduced the
Bill.

sPublished in the Gazette of India Extraordinary Part I1-Section
2, dated 6-12-57 pp. 926—829, 921—25, 930—39 and 930—32

respectively.
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BUSINESS ADVISORY COMMITTEE
FOURTEENTH REPORT

Shri Rane (Buldana): I beg to
move:

“That this House agrees with
the Fourteenth Report of the
Business Advizory Committee
presented to the House on the 5th
December, 1057."

Some Hom. Members: We can't
hear?

Mr. Speaker: Is it not in the Order
Paper?
Motion moved:

“That this House agrees with
the Fourteenth Report of .the
Business Advisory Committee
presented to the House on the
5th December, 1957."

Shrl Braj Raj Singh: (Firozabad):
{ want to move an amendment.

Mr. Speaker: Has he given notice
of the amendment?

Shri Braj Raj Singh: No.

Mr. Bpeaker: I am not exempting
from notice.

Shri Naushir Bharucha: (East
Khandesh): May 1 request, at least,
that the time for the Preventive De-
tention Bill should be raised from 8
to 10 hours?

Mr. Speaker: Hon. Members know
full well that when a notice of motion
ig given, they should table amend-
ments if they propose to move the
amendments on the floor of the
House.

Shri Naoshir Bharucha: This was
presented only in the evening yester-
day. There was hardly any time to
table anything.

Mr. Speaker: Al right What is
the amendment?

shri Nanshir Bharncha: Instead of
cight hours, ten hours be allotted to
the Preventive Detention (Continu-
snee) BilL

Fourtéenth Repott

Shri Braj Raj Singh: May I submit,
Bir, when this Bill came up in 1934,
13 hours wera allotied for the discus-
gion of the Bill? Now, three years
have passed. We have pgot more
grounds to discuss on this matter.
Fifteen hours may be allotted.

Pandit Thakur Das Bhxrgava: May
I submit, Sir, in the Business Advi-
sory Committee, it has been accepted
by everybody that eight hours is more
than enough, As a matter of fact,
this Act is not under discussion under
this Bill. We will not be allowed to
move any amendment to the original
Act. This Bill is only meant for con-
tinuance of life. Eight hours are
more than enough. 1 do not know
what else is going to be discussed ex-
cept whether it should be continued
or not. Therefore, eight hours will
be enough.

Shri Braj Raj Bingh: .In 1954, the
Bill was for continuance and fifteen
hours were allotted.

Pandit G. B. Pant: This recommen-
dation, 80 far as I am aware, was
made unammously by the Members
of the Business Advisory Committee
in which all parties were represented.
I think it would be a bad precedent
to vary the unanimous recommenda-
tion of the Business Advisory Com.
mittee.

Shri Naoshir Bharucha: Why bring
it for confirmation here at all?

Pandit G. B. Pant: In the hope that
except where there is division among
the Members, the unanimous recom-
mendation will always be accepted:
by all here, The parties who have
committed themselves will not move
any amendment against the commit-
ment made by their own representa-
tives.

Shri Naashir Bharecha: 1 do not
belong to any party.

Pandit G. B. Pant: He must belong
to some party.

Shri B. K Gatkwad (Naik); On
behalf of the Republican Purty, I
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Fourteenth Report

say, no representative has been taken
on the Committee. So, it cannot be
said that it was agreed to by all the
parties.

Shri Braj Raj Singh: May I sub-
mit......

Mr. Speaker: I have heard enough.
He wants 15 hours. Normally, we
invite representatives of the various
Groups to attend where there are
formal Groups, in addition to those
other persons whom ‘we invite. Here-
after, I shall try to invite Shri Nau-
shir Bharucha. The difficulty is, there
are 15 or 20 Independent Members, If
an Independent Member consents,
another can get up and say, 1 am not
a perty. Generally, there is absolu-
tely no meed for such things. All
these have been considered. Anyhow,
I will put the amendments to the vote
of the House. Ten hours or 15 hours?

Shri Naoshir Bharucha: Ten hours.

Shri Bimal Ghose (Barrackpore):
There was a suggestion in the Busi-
ness Advisory Committee that if an
extension is comsidered necessary, it
mey be left to your discretion. We
may accept that )

Mr. Spsaker: If it is left to my dis-

cretion, it may be halt an hour or
one hour, That is normal

Shri Bimal Ghoee: That is better.
This will be rejected.

Mr. Speaker: Do I take it that hon.
Members do not want to press the
amendments?

Shri Bra] Raj Singh: In 1064 when
this Bill was taken into considera-
tion, the hon. Minister said that one
hour would be enough. Fifteen hours
were allotted.

Mr. Speaker: Things have changed.
If it is left to the discretion of the
Chair, 1 will extend it by an hour. I

Indian Railways 3988
(Amendment) Bill

presented to the House on the
5th December, 1857."

The motion was adopted.

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
resume further discussion on the
Indian Railways (Amendment) Bill,
1857. Out of three hours allotted for
all the stages of the Bill, 44 minutes
have already been availed”of leaving
a balance of 2 hours and 16 minutes.

Shri Sinhagsan Singh may contisue
his speech.

{2) The Tribunal shall consist of a
President, and two other members ap-
pointed by the Central Government;
and they shall hold office......

(3) A person shall not be qualified
for appointment as a member aof the
Tribunal unless he is or has been, or
is qualified for appointment as, 3 Judge
of a High Court.”
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Mr. Chairman: Now, the question
is we have got about three hours more
for this Bill. Now how much time
should be allotted to the censideration
of the clauses and how much time to
Third Reading? There are about 18
Clauses and 36 amendments.

Bhri 8, V. Ramaswaml (Salem): 40
minutes are already over. There are
only 2 hours and 20 minutes left.

Mr. Chalrman: Yes, out of this time,
how much time do the House propose
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to devote to the consideration of the
€lguses? May I take 1t that we may
divide the time half and half,

8hri Ghosal (Uluberia): Not more
than one hour for the consideration of
the clauses.

Mr, Chairman: We will divide the
time half and half.

12-34 hrs.

Shri Ghosal: Mr. Chairman, this Bill
jz mainly based on the recommenda-
tions of the Freight Structure Enquiry
Committee. Indeed the remodelling of
the Railway Rates Tribunal on the
basis of the Report ia the main feature
of this Bill. The Railway Rates
Tribunal, as it exists today, was evolv-
ed through different successive stages
on the basis of experience. Previous-
ly, when Railways were privately-
awned business, there was no control
or little control over the railway rate
structure. Only the Government used
to come into the picture in order to
regulate the net profit of the Railways
which may not exceed 10 per cent. of
ihe capital outlay, and all other things
were left to the Railway authorities
and the public for amicable zettlement
amongst themselves, But, as the State
began to own the railways the neces-
sity of regulating the rates of freights
and fares became wurgent. Many
machineries were set up for this
regulation.

‘The estahlishment of the Railway
Rates Tribunal was first suggested by
the Ackworth Committee in 1920. But
it did not materialise and in 1926 the
Railway Rates Advisory Committee
wnrs set up, though in 1837, again, the
Wedgewood Committee recommended
about the establishment of the Rail-
way Rates Tribunal, that also did not
materialise till 1949 when the Railway
Rates Tribunal came into existence.

Let us probe into the reasons why
the successive committees recommend-~
ed about the establishment of the Rail-
way ates Tribunal. The main reason
was that in the case of disputes with
the public regarding freights, fares or
classificstion o? goods there should be
an impartial judicial tribunal to adju-
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cicate those disputes. With that pur-
pose in view these successive Commit-
tees recommended about the establish-
ment of the Reailway Rates Tribunal
Of course, I also support the comment
of Shri Bharucha regarding the aboli~
tion of assessor system. But my objec-
tion is to the curtailment of the
powers of the Railway Rates Tribunal
Though I appreciate that the Railways
have got an important role to play in
the sphere of nation building works,
still that does not imply that all
powers should be endowed on the
executive of the Rzilway authorities,
and they should be endowed with
arbitrary powers. Nowhere i the
Report of the Enquiry Committee, it
has been stated that due to the deci-
sions of the Railway Rates Tribunal
any Railway work or the economy of
the Railway suffered. Therefore, in
the absence of some such grievance
there is no necessity of curtalling the
powers that were conferred on the
Railway Rates Tribunal under Section
41.

Now, the dilatory and the cumberous
procedure for which this panel gystem
was responsible has been done away
with. Therefore, my objection is to
the bringing of this Railway Rates
Tribunal to an advisory forum.

As regards the present tenddncy of
the Government to enlarge the for-
bidden zone of the lawyers, I do not
say that lawyers are always for truth
and justice. But, this much I can say
that wherever lawyers have been res-
trained, those places have been the
cockpits of bribery and corruption.
This is at least mv personal experience
in the working of the Bengal Agricul-
turist Debtors Act and the West
Bengal Bhag Tenants Act and the West
Bengal Egtates Acquisition Act where
the lawyers are not allowed to con-
duct thoge cases.

This report has further recommend-
ed the establishment of a high level
committee. Our experience tells us
that these high level commitiees are
nothing but high-brow commitiess
rendering little help to us in solving
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real difficulties. This Committee has
also recommended that the Railway
Rates Tribunal should form an infor-
mal bureau in order to prevent the
lawyers from taking part in those pro-
ceedings . I do nat know whether the
railway authorities or the Railway
Rater Tribunal is going to establish
this informal bureau; but that will be
again a source of dilatoriness and

b}m;l.ing.

I would conclude after drawing the
attention of the hon. Deputy Minister
to these aspects and I would request
him not to put so much powers in the
hands of the railway executive in the
name of national urgency, which will
ultimately affect the trade and indus-
try and the consuming public at large.

Shri Naldurgker (Osmanabad): Mr.
Chairman, Sir, I have moved th:s
amendment that this Bill be circulat-
ed for the purpose of eliciting opinion
thereon by 30fth January, 1958.

After a first perusal of the clauses
of the amending Bill with a compara-
uve study of the relevant sections of
the principal Act, the importance of
this Bill was very perceptible. After
reading whole sections of the princi-
pal law and after taking a retrospec-
tive view of the progress and develop-
ment of the railways and their admin-
istration, one can conclude that this 1s
an important Bill, as it will affect
whole sections of the people engaged
in trade as well as in ecommercial and
industrial undertakings.

I submit that classification, reclas-
sification, rates to be charged thereon
&re very mportant matters connected
with the public connected with com-
mercial and industrial concerns, as
well as consumers, railway passengers
and this matter has been engaging the
attention of the Government for more
than 6 decades past.

With that end in view, first a reso-
lution was passed by the Government
of India on 12th April, 1887. In that
resolution, at that time, a very impor-
tant principle was enuncidted and that
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has been embodied in that resolution.
That resolution is as follows:

“that, although in the imterests
of the public, Government should
abstain from direct interference
in the matters of rates and fares,
(because at that time the railway
administration was not under the
control of Government) yet there
are certain ruling principles
which Government, as the guar-
dian of public interests, must see
complied with by the railway
administration. There =should be
no undue preference, in other
words, railway administration
ought not to be permitted to make
preferential bargain with particu-
lar persons or companies, such as
granting them scales of charges
more or less favourable than those
granted to the public generally.
Again, in cases where the traffic
offering is sufficient to justity
these arrangements, railway
administration must give reason-
able facilities for public traffic
between any two railway stations,
each raillway administration being
contented to receive for its share
of the through rate, less than its
ordinary local rate.”

I would point out that this subject
was again considered two or three
times, as my predecessor has already
referred to. The Ackworth Commuittee
was set up 1in 1820 and that was set
up with a specific view to eliminate
undue preference and partiality and to
examine and report whether the sys-
tem of contirol by Government of rates
and fares and the machinery for decid-
ing disputes between the railways'and
the traders was satisfactory or not

Alter that, iIn 1026, the Railway
Rates Advisory Committee wnas also
set up. And that was with a view to
deal with certain complaints of undue
preference and unreasonable rates
After that, in 1937, the Wedgewood
Committee was set up and fSnally, in
1949, the Hailway Act was smanded
after independence, by our Govern-
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ment, All these principles were duly
respicted and all these complaints of
the public 28 to parilality or injustice
of regarding classification, reclassifica~
tion or rates and fares to be charged
thereon were duly considered.

I was amazed to see that the same
Government which introduced a pro-
greszive law in 1949 is now introduc-
ing & retrogressive law in respect of
the same matter. The importance of
the matter has already been taken
into conaideration by the Mudaliar
Committee, which is called the Rail-
way Freight Structure Enquiry Com-
mittee. On page 100, it is said:

“In the replies to the question-
naires and in the oral evidence,
there have been requests for a
widening of the functions of the
Railway Rates Tribunal, on the
analogy of the Inter-State Com-
merce Commission in the U.S.A.
and the Transport Tribunal in
England. There is no doubt some
force in the argument that in view
of the State ownership and
management of railways, there
should be an independent autho-
rity to exercise control over rail-
way rates, particularly in the con-
text of the policy of a mixed
economy and the growing impor-
tance given to the Government
sector of industry.”

1 submit that there should be a
separate machinery or separate Tri-
bunal unbiassed, free from all political
as well as administrative influence to
exercise this sort of control over the
rate policy or over the policy of clas-
sification and reclassification. There-
tore, the constitution of a Tribunal has
been, no doubt, admitted by the Com-
mittee (the Mudaliar Committee
which is called the Railway Freight
Structure Enquiry Committee). But
the grounds that have been advanced
by them us regards the curtailment of
the powers of the Tribunal, 1 can say
with great respect, I differ from them.
This is nothing but a sort of departure
from the fundamental principles which
we have already set up before us
empecially in a Parllamentary demo-
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cracy. I think there should be a sepa-
rate machinery or Tribunal which is
rather expected to have comprehen-
sive powers of revision of the decisions
regarding classification, reclassification
and increase or decrease of rates
freight charges.

One point is to be noted, namely,
that two members of this Committee
have differed. They have appended
their dissenting notes. They were of
the view that the powers of the tribu=~
nal should be rather comprehensive,
though, according to their opinion,
they should be advisory and not man-
datory. Still, there is a difference, as
far as the investment of the powers is
concerned.

I am of the opinion that during
these days, especially under the par-
iiamentary rule of democracy, it is
advisable that there should be the
highest tribunal to check and counter-
check with revising powers over the
administrative machinery, and with
this view, I differ from the opinion
of the hon. Members of the Committee
and concur with the opinion that the
Railway Rates Tribunal should be
vested with comprehensive powers;
not only should their decision by advi-
sory but that their decision should be
binding on the railway administration.

I shall refer to clause 14(3) of the
amending Bill. In this clause, it has
been stated that some matters could
be referred to the tribunal. It says:

“On receipt of a report under
sub-section (2), the Central Gov-
ernment may take such action as
it considers suitable in respect of
the matters dealt with in the
report.”

With great respect, I submit that this
clause is derogatory to the dignity and
status of the tribunal presided over by
a dignified personality like the high
court judge or a judge of the Supreme
Court. Therelore, congidering all
these matters of importance, (the clas-
sification of commodities and the
freights to be charged thereon), I am
of the opinion that the Railway Rates
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Tribunal should be vested with com-
prehensive and exhaustive powers, and
if their powers are curtailed, I think
there would be more resentment, dis-
tress and dissatisfaction among the
public.

Again, there is another clausei—
clause 18. I think if this clause s
enacted, there would not only be dis-
satisfaction among the people but the
Government, as well as the compe-
tency of this House, will be subject to
criticism. This clause relates to pend-
ing cases. I submit that this is a fun-
damental principle of Jpw that for
every wrong there is a remedy, and
when the right for remedy is created,
that is a substantive right. That right
cannot be taken away by any subse-
quent enactment or a statute. But this
principle has been undermined with
the result that there will be suspicion
and discontent.

12.52 hrs.

[(SERIMATI RENU CHAKRAVARTTY 11 the
Chair]

I reiterate that when once the right
is created, that right cannot be taken
away by any subsequent statute. I,
therefore, suspect the competency even
of this House to pass such an enact-
ment as far as the pending.proceedings
are concerned. Clause 18 reads as
follows:

“If, immediately before the
commencement of this Act, there
is pending any proceeding before
the Railway Rates Tribunal con-
stituted under the Indian Railways
Act, 1890, as in force before such
commencement, the proceeding
shall stand transferred to the Rail-
way Ratgs Tribunal constituted
after such commencement (here-
inafter referred to as the new Tri-
bunal) and the new ‘fribunal
shall decide and dispose of that
proceeding in accordance with the
provisions of the said Act as in
force after such commencement;
and for the removal of doubts, it
is hereby declared that the pro-
ceeding, in so far as it relates to
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any complaint in respect of which
the new Tribunal has no jurisdic-
tion, shall abate™.

It is a very surprising amendment.
What is to be done as far as those
pending proceedings are concerned? Is
it not a deprivation of those substan-
tive righta by bringing up a statutory
ban? I request that the hon. Minister
should convince me as to what reme-
dies have to be provided for

cases, in spite of the fact that he will
be considering that certain proceea-
ings “shall abate”?

I suspect the competency of this
House to enact in such a way as to take
away the substantive right already
created. It will be subjected to criti-
cism. It will be subjected to con-
tempt. Many writ applications in the
high courts and in the Supreme Court
will be filed challenging the compe-
tency of such enactments. I, therefore,
submit that as far as pending cases are
concerned, there should be a remedy.
No provision is made in the Act for
redress This i1s a flaw or disregard
1o fundamental principles. As far as
1 know, there must be a remedy for
every wrong There are, therefore, no
reasonable grounds to have a depar-
ture from this important and funda-
mental principle of the law?

I, therefore, request that the hon.
Minister should convince me n what
way he is going to provide for redress
for those people whose cases are pend-
ing. If you enact in that way, your
competency will be contemptuously
challenged. I, therefore, request the
Ylouse to consider this matter very
seriously, because when the compe-
tency is once challenged by some liti-
gantz there will be a great dissatis-
faction among the people. How are you
going to provide for this? [ say, you
should provide for this, taking into
consideration all these important
aspects.

1 am of the opinion that, taking into
cons‘deration all these Iimporiant
aspects, this amending Bill is a wvery
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mportant one, as it is going to affect
the interests of a great class, commer-
eial as well az industrial, . of our
country. Therefore, I am of the
¢pinion that this Bill be circulated to
elicit opinion thereon by a specifisa
date. This suggestion has already been
amnbodied in my amendment No. 18.

With these words, 1 conclude.

Shrimati Parvathi Krishnan
{Coimbatore): Madam Chairman, at
the outset I would like to refer to the
fact that we did ask for more time in
order to study the important report
of the Railway Freight Structure
Committee, the recommendations of
which are being sought to be imple-
mented in this Bill. The Minister,
when he was speaking, made general
observations and said that some of
the recommendations were being ac-
cepted, that they were urgent, and
s0 on. But, unfortunately, on this
occasion, he has not gone into much
detall as to what are the recommen-
dations and why these particular re-
commendations are being implemented
and also in such a hurry. He has fiot
glso explained why some of the recom-
mendations are being « implemented
only partially.

This is  particularly of interest,
because recently there seems to be
rather a general practice of Govern-
ment to reject the recommendations of
the committees that they set
up to go into various issues. It is a
welcome change that at Teast in the
Railway Ministry, which has rejected
reports from time to time, there is
now a  departure from the usual
practice, and there is an attempt to
take up recommendations of  their
committees.

The time that I have, madam
Chairman, is very limited, and I
realise it. Therefore, I will not go
into very great detail. But I would
only join issue with the Minister on
one statement that he made, and that
is, that he thought that the provisions
of this Bill were all non-controversial
snd therefore it was a very simple
matter. And he asked us all to co-
operate in speedily passing this
measure at this very session.
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Perhaps the principle of underlying
the Bill is non-controversial. Perhape
some of the recommendations that are
there, some of the clauses in the Bill,
are non-controversial. But, at the same
time, there are also some 'points which
are matters of deep controversy. For
instance, there is, I think general
unanimity that the abolishing of the
systemn of assessors is a very sound
principle and the settingup of a
tribunal is good. But, as the tri-
bunal is being sought to be formed
in this Bill, will it fulfil the require-
ments of the small traders, the
requirements of the consumers, and
will it be in a position to safeguard
those Interests of a ver} important
section of our community? That is
what we have to go into. As Mr.
Bharucha has pointed out in his speech
yesterday, the powers that are given
to this Tribunal are very limited and
those limitations will tend to militate
against those very interests that we
seek to protect by a Bill such as this.

I8 hrs.

Now the three tasks that are given
to the Tribunal are: deciding cases
under section 28 of the Rdllway Act,
deciding reasonable charges between
specified stations and the levey of
unreasonable freight charges.

When the Tribunal is supposed to
go into these matters and come to
some judgment on them, it is indeed
surprising that they are not given, at
the same time, the power of issuing
stay orders whenever application is
made to them and where it might be
necessary. Because, we have experi-
ence in this country of how, when
parties go to the courts for redressal
of their grievances, it takes days,
months and years for cases to be
taken up, for cases te be heard. And
I don't think in this case this parti-
cular Tribunal is going to have such
God-given power that it can over-
come the rainifications that are there
in the legal system in thizs country.
This being the case, there may be’
occasions when it may be necessary
for stay order, when it may be in
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the interests of the parties that
approach the court for the stay order,
and therefore, if the Tribunal is there,
and we have the powers, it will Be
a fsir-minded Tribunal, which wil
give fair judgments. We should have
confidence that such a Tribunal! has
the necessary powers and ft should be
in a position to give stay orders only
in such cases, where it is absolutely
necessary, imperative, only in such
cases where it will be really just. I
hope that when we come to the clause
by clause discussion, we will be in a
position to discuss "this point again.
I do not wish to take up the time of
the House by dilating too much on
that.

Apart from this, I would like to
make two general observations on two
other clauses in the RBill. One is in
regard to clause 8. In that we fMd
that the Central Goverriment ¢an, by
general or special order, “‘give special
facilities for or preference to, the
transport of any such goods or class
o! goods, consigned to the  Central
Government or to the Government of
any State or of such other goods or
class of goods, as may be specified in
the order”.

I feel rather diffident, I feel rather
apprehensive at this blanket clause,
as I would call it. I think it would be
far more wvaluable, far more helpful
and more specific if we add here what
type of goods should be given such
priority and what type of goods the
Government would have the right to
include in such an order, because we
know what sort of goods Government
tend to transport, from place to place,
from time to time.

Of course, I realize¢ that when we
are trying to implement the Second
¥ive Year Plan, when various deve-
lopmental programmes are in hand,
it may be necessary to issue orders
and to speed up the movement of
goods that are necessary for the deve-
lopment programmes, and to make
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sure that these goods reach in time
that the Plan is not delayed. I,
is specified, that such goods.as
necessary for development
grammes, such goods a5 have to be
urgently transported fromi oms place
to another will come within the scope
of such orders, if that is specified, then
I would not have any quarrel with
the Ministry on this score.

111

Secondly, I would like to refer to
claugse 11, pection 42 of the principal
Act. This is where I would put before
the hon. Members that this hurrying
through and not giving sufficient
time to read the report in detail does
tend to give the Government. an
opportunity to place before the House
a Bill that seeks to fulfil the recom-
mendations half-heartedly and we
are not in a position to go into that
unless we can study the report. ’

Now, take that particular section.
Here one part of the recommendation
is being fulfilled and that is that the
Central Government alone shall have
the power to classify or re-classify
any commeodity and to increase or
reduce the level of class rates arfd
other charges. This has been recom-
mended by the Committee. At the
same time, the Committee has argutd
why it is necessary. Th®y have also
pointed ou! that the Government
should place such order that they issue
from time to time before Parliament,
and give Parliament and the repre-
sentatives of the various interests
the country an opporfunity to discuss
those orders, to eriticise them and,
maybe, if necessary, also to revoke
such orders, if they go against the
interests of the community.

Therefore, it is very important that
this ideca of giving the Central Gov-
ernment these overall powers, and
more o less authoritarian powers
should not come in the way of giving
an opportunity to Members of Parlia-
ment to question these orders. While
it may be necessary that Government
have such powers, at the same time,
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it is equally important and necessary
that Parliament should be given an
opportunity to discuss these matters,
because we a.e the sovereign body
and because we are the peoples’ repreé-
sentatives, who have to wake up to
these orders, and we are really those
who sit in final judgment as to what
is right and'what is wrong and which
order may have been correct and
which may have been incorrect.

With these words I would like to
conclude and when the clause by
clause consideration comes up I hope
we will have more opportunity to
discuss these va.ious points in detail.

Mr. Chalrman: Before the hon.
Member begins his speech, I would
like to know how much time will he
take. )

Shri Jaganatha Rao (Koraput): 1
will] not take more than ten minutes.

I welcome this Bill which seeks to
impiement one of the recommenda-
tions of the Raillway Freight Structure
Enquiry Committee in regard to the
constitution and powers of the Railway
Rates Tribunal. But I am disappoint-
ed to find that some of the more
salutary recommendations of the Com-
mittee have not been implemented
and the hon. Ministe-, while moving
this motion for consideration of the
Bill, has not given any reason or any
statement when the Government are
going to implement the other recom-
mendations of the Committee.

While introducing the Railway
Budget in May this year, the Railway
Minister said, rather he gave an
asgurance to this Housge, that the
report was received late in April, that
it is under consideration and the
Government would implement the
recommendations as soon as possible.
I now refer to one of the szalutary
recommendations of the Committee,
which relate to the liability of the
railways for loss of goods in transit.
They recommended that the railway
should bear the loss as a common
oatrrier, but not as a bailee; under the
present law the consignors are put to
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lost. If goods are lost in a running
train, railways do not accept liability.
This is a sslutary provision which the
Government should implement. Since
the freights have been increased, there
is no reason why the Government
should not give a cor.esponding
advantage to the consignors.

With regard to the provisions of the
Bill, I have nothing to s2y about the
constitution of the tribunal. The
public opinion, which was gathered
by the Committee, was against the
continuance of this type of Committee,
which is rather too legalistic. So, the
constitution of this committee is
sought to be changed and it is entirely
in pursuance of the recommendations
of the Committee.

Regarding the powers and the juris-
diction of the Committee, 1 arn in
agreement with the provisions of this
Bill. It is not possible for me to
accept the suggestion that this
Tribunal to which disputes a e refer-
red there should be the power for
granting stay or injunction. There
is no meaning in giving such powers
to the Tribunal, It has only to
classify goods and specify the rates.
So, I don't think it is necessary to give
the Tribunal the same ol power it
used to enjoy. If it iz given that
power, the very object of the recom-
mendation would be defeated.

Clause 14 of the Bill seeks to sub-
stitute a new section 45 foy the present
section in the p.incipal Act. Clause
(2) of the new section reads =as
follows:

“Notwithstanding anything con-
tained in sub-section (I), the
Central Government may make &
reference to the ‘Tribunal in
respect of any of the matters
specified in that sub-section and
where any such reference is made
in respect of any matter, the
Tribunal shall make an enquiry
into that matter and submit its
report thereon to the Centrai
Government.”

It is only the Central Government that
is given the power to refer solbe
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{Shri Jaganatha Rao]
matters to the Tribunals advisory
Jurisdiction. I say, why not the con-
signor also be given the power to refér
it. That was, as a matter of fact, the
recommendsation of this Committee.
The Committee obse.ves at page 102
of its report as follows:

“Hence, we are of the opinion
that in matters of classification,
the Tribunal should have no
mandatory powers, bét at the
same time, it should have wider
advisory jurisdiction in regard to
the reclassifica‘ion ofta com-
modity, either upwards or down-
wards, or, of classification of a
commodity not classified hitherto.
When there is a difference of
opinion between Government and
the Trade, this may be referred
to the Tribunal for its advice. On
a complaint received directly
from parties concerned or on a
reference from the Central Gov-
ernment, rega ding classification
or reclassification of any com-
modity, the Tribunal shall make a
recommendation in the form of a
report t0 the Central Govern-
ment."”

So, the proposed section 45 ghould
also, I think, give the power to the
consignor to move the Tribunal direct.
That appears to me to be a sigmficant
omission in the proposed amendment.

With rega-d to the other point raised
by Shri Naushir Bharucha that
lawyers would be prohibited from
appearing before the Tribunal, I do
not share the fear which my hon.
friend entertains. The Tribunal said
that while the Tribunal sits in decid-
ing matters, the award being of a
mandatory character, a legal practi-
tioner is entitied to appear before it,
but in matters where it has advisory
jurisdiction a legal practitioner may
not be allowed to appear. The Bill
does not seek to follow that recom-
mendation. Because, the Tribunal,
section 40 of the Indian Rail-
Act has the powers of a civil
md under section 44(2) (e) the

[
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Tribunal is given the right to frame
rules regarding “the right of audience
before the Tribunal provided that
any party shall be entitled to be heard
in person, or by a representative duly
authorised in writing, or by 'a legal
practitioner”. This section is not
sought to be amended. And section
46B mays that “the Tribunal may
transmit any o-der made by it to a
Civil Court hgving local jurisdictiom,
and such Civil Court shall execute the
order as if it were a decree”. So the
Tribunal’s character as a civil court is
there, The right of a legal practi-
tioner is not sought to be taken away,
and I do not see any reason why my
hon. friend should have that fear. Let
us not put any idea into the minds of
the Government when they them-
selves do not want to do any such
thing; let sleeping dogs De.

There is another aspect which Shri
Samanta referred to regarding the
right given under the proposed sec-
tion 41A which gives the power to
the Government to move for a revi-
sion of the order if there is a change
in the circumstances, his objection
being that the same power is not
granted to the party. But my reply
would be that when Government
moves for revision of the order or for
modification, certainly notice would
be given to the party; the Tribunal
would not Act behind the back of
the party affected. So there is no
scope for any doubt that the party
would be adversely affected because
he is not given the right

With regard to the point raised by
Shri Naldurgker about pending pro-
ceedings, I am inclined to agree with
him that when the Tribunal had juris-
diction to entertain a matter and the
matter iz pending before it, the right
that accrued to the party cannot be
taken away by a subsequent Act,
because section 6 of the General
Clauses Act comes into operation.
Under that section, where a right has
accrued or a Tability is incurred and
the matter is pending before a Tri-
bunal or a Court, that right cannot be
taken away by a subsequant Act
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There are other salutary amend-
ments to the Indian Railways Act,
which Government have not chosen
to bring forward in this Bill, but it
is not open to us to suggest any
amendments not covered by the scope
of this amending Bill. 8o in gemeral
1 support the Bill and commend it
for the acceptance of the House.

The Deputy Minister of Raitways
(Shri Bhahnawax Khan): Madam
Chairman, I am very thankful to the
hon. Members who have taken so
much interest in this Bill and whe
have given us such valuable sugges-
tions. Some of the provisions in
this Bill have received almost unani-
mous support from all sections of the
House, such as doing away with the
assessors, and I shall not dilate on
that point any further.

13:16 hrs.

[Pr. TRAXUR DAs BHARGAVA in the
Chair].

There are, however, certain sections
on which the Bill has been criticised.
This is due mainly to the basic differ-
ence of approach, and before touching
upon the points raised by individual
Members, 1 would like to comment
very briefly on the scope of the
amending Bill—because that would
clear up many of the points that have
been raised by hon. Members.

The two most important aspects of
the Bill are the composition and the
jurisdiction of the Railway Rates
Tribunal. I shall first explain the
basic position about the jurisdiction
of the Tribunal and deal with the
several items of criticism.

In the matter of railway rating,
there are two fundamental aspects,
namely, that pertaining to the ade-
quacy of the total railway revenues
and that pertaining to the relativity of
individual rates which might give room
for camplaints of undue preference and
undue prejudice from the traders.

(Amendment) Bill 4013

Raliway rates for the transportation
of goods are divisible into two groups
~Class rates and station-to-station
rates. Comunodities are classified
under several classes, and for each
class there is a scale of rates increas-
ing with distance. The scale of
rates is of fundamental importance
for ensuring that adequate revenues
are secured by the Railways from the
transportation of goods, as by a lower-
ing of the scale of rates genersally
railway revenue resources can be
jeopardised. Similarly, also, if there is
any downward revision in the classifi-
cation of any important commeoedity
the total goods revenues of the rall-
ways will be seriously affected.

Parliament, even in the year 1848,
when Chapter V copstituting the Rail-
way Rates Tribunal was first passed,
appreciated this fundamental position.
It was their intention clearly to keep
aspects of the sum total of zailway
revenue from goods traffic as a mat-
ter vested with the Government
under Parliamentary control. It is
for this reason that under section
42(2) they have very specifically pro-
vided that the Central Government
alone shall have the power to increase
or reduce the level of Class rates,
scheduled rates, terminals and other
charges.

In regard to classification of com-
modities, however, the provisions
that were made in the Act were to
the effect that the Central Govern-
ment alone shall have the power to
classify any commodity which has
not so far been classified, that the
Tribunal alone shall have the power
to reclassify any commodity in a
higher class, but such power shall
not be exercised except on applica-
tion by the Central Government and
that both the Tribunal and the Cen-
tral Government shall have the
power to re-classify any commodity
in the lower class.
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[Shri Shahnawsaz Xhan]

The Railway Freights Structure
Enquiry Committee which included
within its Members, three hon. Mem-
bers, 1 might say, wvery prominent
Members of this House, are of the
view that in the context of our deve-
lopmental economy and the condi-
tions that now prewvail, the positian
in respect of classification should be
altered. ©° A number of hon. Members
referred to this point. My bon.
friend Shri Naushir Bharucha
thought that the Committee was try-
ing to whittle down the powers of
the Tribunal. But, I can assure him
that there is no such attempt. It is
being done, I might say, in the
national interests.

In thais connection, I would better
like to read out certain extracts from
the report which would amply
justify their arriving at this conclu-
sion. The report says:

“We have given a8 good deal of
thought to this matter”

Some of the hon. Members said that
the whole thing was being done in a
great hurry. This matter has been
carefully cansidered by them and
after due consideration they have
said:

‘“We have given a good deal of
thought to this matter and we
consider that it will not be in the
public interest to confer manda-
tory powers on the Railway
Rates Tribunal in regard to the
level of freight rates. It Is
unthinkable that Government’s
control over Rallway revenues
which form a sizeable and
important part of the total reve-
nues should be voted down and
rendered ineflective by interfer-
ence from .,an independent sta-
tutory body. In the context of
the rapidly increasing tempo of
activity in every fleld, it will be
a real impediment if Govern-
ments decisions about changes in
freight Tates are subjected to the
approval of the Railway Rates
Tribunal or are liable to question
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by that body. Apart fram this
fact, there is also another and
more fundamentsl point and that
is that the Railways are being
run directly by the Government
and hence, the Supreme autho-
rity, ot Parliamentary control is
w 8 sense infringed if budgetary
proposals involving a genemal
increase in classifications have to
be approved by an outside sutho-
rty.”

I would like hon. Members to pay
particular attention to this point.
They have gone further and said:

“Another reason is that even at
present, the proceedings befors
the Raillway Rates Tribunal tend
to be dilatory and expensive.
However much the procedural
rules may be improved upon for
expeditious decisions, important
questions of policy regarding
freight rates having extensive
financial repercussions cannot be
decided quickly by an independ-
ent outside authority having no
administrative  responsibility. It
13 one thing for the experienced
business executive to decide an
the right course of action and
implement 1t and quite another
to build up a case and convince
an independent body about the
correctness of the proposed
measures through the procedure
of public hearing. The resultant
delays will be inescapable. This
will be an impoesible situation
during a period of rapid growth,

*When the Railway Rates Tri-
bunal was created in 1948, we
may have been guided by the
practice in the UK., but we have
now to face a highly Jdynamic
situation which will characterise
the advance in India in the next
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the high tempo of industrialisa-
tion is paramount.”

Herein lies the real secret of the Bill
The Committee goes on further to
my:

“By limiting the mandatory
powers of the Tribunal tio the
complaints falling within the three
categories mentioned above, the
Tribunal has been deprived of its
mandatory powers in respect of
complaints falling under section 41
(e) of the Act, viz, complaints
that a Railway Administration has
unreasonably placed a commodity
in a higher class. We are, how-
ever, recommending that the Tri-
bunal may be conferred ceriain
advisory jurisdiction in regard
to several matters and amongst
them may be included matters in
regard to which the Tribunal shall
no longer have mandatory pow-
ers.”

Here, 1 might add that although the
Tribunal will not have mandatory
powers in respect of classification,
every consideration will be given to
their recommendations and maybe, in
certain cases, matters will be referred
to them by the Government for ad-
vice and I dare say their, advice will,
in most cases, be accepted. This posi-
tion, I would submit, follows ° quite
clearly from the fundamental concept
of governmental responsibility subject
to parliamentary control for the en-
suring of adequate total railway re-
venues.

There are certain other cases in
which no change in the mandatory
powers of the Tribunal has been
made. Trade and industry are subs-
tantially concerned with the rates
charged for specific commodities bet-
ween specific points both in respect of
their basic reasonableness and in res-
pect of their being moved without
undue prejudice and without undue
preference. So far as those aspects
ave converned, the Railway Rates Tri-
bunal will exeecise full mandatory
juriadiction and there will :be no
<hange whatsoever consequent on the
BiNl that is before the House.
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My hon. friend—unfortunsately he is
not here—Shri Naushir Bharucha sug-
gested that by taking away the ques-
tion of classification, a3 number of
cases which had, in the past, been be-
fore the Railway Rates Tribunal
would no longer lie within its juris-
diction. I may inform him that out
of 25 cases that had been filed be-
fore the Railway Rates Tribunal
since its ihception, 22 cases were
such that they would lie also within
the amended mandatory jurisdiction
of the Tribunal. The other three
cases would be those which would

come under the proposed advisory
Jurisdiction.

Here, 1 would also like to clesr
some misgivings on the part of cer-
tain hon. Members that, when this
Tribunal consisted of three members
having judicial experience, they could
act singly and act as three different
courts and the disposal of cazes would
probably be much more rapid than
1t would be otherwise. From the
time that this Tribunal was instituted
n 1949, up to 19857, that is a period of
approxiumately eight years, there has
been a total of 25 cases before this
Tribunal. That, I am sure you will
agree with me, is not very much, an
average of about three cases a year,
and it would be possible for any Tri-
bunal to decide three or four cases
in a year quite easily without having
the necessity to split up into smaller
and single courts.

Some hon. Members apprehended
that there would be some difficulty
caused to the pubplic and to the com-
mercial interests by not allowing an
advocate or a lawyer to appear be-
fore the Tribunal. The idea, I think,
was misconceived, and I am very
grateful to my hon. friend 6hri
Jaganatha Rao for clearing up that
point very efficiently. So, 1 shall not
dilate on that any further.

Also, I think, some hon, Members
were under the impression that pre-
viously all the members of the Tri-
bunal were Judges of the High Court.
That actually was not the correct
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[Shri Shahnawaz Khan ]
position. Only the Chairman was in
fact or had been a Judge of the High
Lourt.

Shri Naldurgker: That was not my
point. I only said “presided over by
a Judge".

Shri Shahnawas Khan: The other
members were experienced advocates
and lawyers who were eligible to be
Judges of the High Court. It is not
that they were actually Judges or had
been Judges of the High Court. In
the re-constituted Tribunal it is man-
datory that the Chairman of the Tri-
bunal will be a Judge of the Supreme
Lourt or a High Court, and the two
oather members would be persons hav-
ing plenty of experience in commer-
cial matters and would be experts in
matters relating to the economics of

the country.

There is, I think, a misplaced ap-
prehension among certain hon. Mem-
‘bers that the Chairman of this Tri-
bunal would be rendered ineffective
vbecause the other two members could
vote agamst him and have their own
way. I got a feeling while listening
to the speeches of some hon. Members
that they thought that the two other
memberg besides the Chairman would
possibly be persons representing busi-
ness interests and that they would
have their own way. I would like
to assure the House that our inten-
tion 18 not to put businessmen there.
QOur idea is to have a Chairman who
would, of course, be a Judge of the
Supreme Court or the High Courtand
two other persons to assist him. One
of them in all probability will be a
senior and experienced railway officer
who would be an expert in dealing
with commercial matters, and the
other member would be an economist,
a well-known economist, of the coun-
4ry, and I think the House can rest
aessured that we will not put persons
there who would whittle down the
powers of the Chairman and get
things done irn favour of the trade.
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We will try and ensure that every-
thing we are doing would be in the
best interests of the country.

My hon. friend Shri Samanta quite
rightly suggested that in addition to
persons having special kmowledge of
commerce and industry and economie
conditions, some persons representing
the agriculturists’ interests should also
be on the Tribunal. We are not tak-
ing it in the narrow sense of the
word, and I take it that the words
“commercial and economic” would
cover agricultural intereats and the
movement of foodgrains and agricul-
tural commodities. So, the hon. Mem-
ber can rest assured that we will have
the interests of agriculturists before
us.

Another point made by BShri
Samanta was that whereas specific
provis'on was made by clause 10 at
page 3 of the Bill for the railway
administration to reopen a case be-
fore the Tribunal consequent on con-
ditrons having altered since the Tri-
bunal’s previpus decision, no similar
provision has been made for the re-
opening of a case by the aggrieved
private parties. Thiz point was also
brought by the hon. Member oppo-
site, Shrimati Parvathi Krishnan. I
would like to explain a provision in
this regard already exists under seec-
tion 41 of the Act as at any time all
complaints against the railway admi-
nistration by traders are to be heard
and decided upon by the Tribunal.

Shri 8. C. Samanta (Tamluk): The
question of revision.

Shri Shahnawas Khan: It is for the
reason that the statute as now framed
does not give a similar power to the
railway administration to reopen a
case consequent on altered conditions
that the provision to which 8hri
Samanta has invited referentce had to
be included in the Bifll

A number of hon. Members dwelt
at great length on the pending cases. I
would like to inform the hon. Mem-
bers that there sre at present enly
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four cases pending before the Tribu-
nal, and these four cases would in all
probability be dealt with fully before
the new Tribunal is constituted.

My hon. friend Shri Sinhasan Singh,
who is also unfertunately not here,
suggested that preference should be
given to co-operative societies for the
movement of their goods. This, of
ecourse, is the policy of the Govern-
ment, and we. are trying to do every-
thing in our power to encourage the
successful working of co-operative
societies, and we have in the past
given preference to the movement of
goods belonging to co-operative so-
cieties. There is also scope in the
preaent Bill as it is to give priority to
co-operative societies. Of course, we
will have to judge very carefully the
merits of each society.

1 think, 8ir, I have transgressed my
time-limit as you are looking at the
clock. Within the limited time avail-
able it is not possible for me to cover
all the points that have been raised
by various speakers. I have covered
those points that seemed to me to be
more basic. 1 would assure you, Sir,
that all the points raised have received
serious consideration, and 1 am con-
vinced that the measure as put for-
ward deserves the full consent of the
House. I accordingly commend it for
acceptance.

Mr, Chairman: I shall now put Mr.
Naldurgker’s amendment to the vote
of the House.

S8hri Naldurgker: I would like to
withdraw.

The amendment was, by leave, with-
drawn.

Mr. Chairman: The question is:
“That the Bill further to amend
the Indian Railways Act, 1880, be
taken into consideration.
The motion was adopted.

Clause 2— (Amendment of section
27)
Now, wea proceed to clause by clause
consideration of the Bill. There is no
amendment to Clause 2.

(Amendment) Bill 4030
The question is:

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the BillL

Clause 3.— (Amendment of section
27A)

Mr. Chatrman: There is an amend-
ment by Shrimati Parvathi Krishnan.

Shrimati Parvathi Erkshnan: Sir, I
beg to move:

That on Page 1, line 19,—
after “class of goods” nsert—

“as are necessary for develop-
ment programmes”.

I have already spoken on this
amendment when I spoke in the First
reading, and it is really following on
that that this particular clause which
gives too wide a power to the Gov-
ermment should be restricted, and the
goods that should be given special
facilities of transport should be such
goods as are necessary for develop-
ment programme. As the asmendment
speaks for itself, I do not think it js
necessary for me to dilate any further
on it.

Mr. Chalrman: The amendment is
before the House,

Shri Shahnawax Khan: 1 think that
amendment is not quite necessary.

Shrimati Parvathi Krishnan: 1 want
it to be put to the House.

Mr. Chairman: The question is:

after “class of goods” insert—

“as are necessary for develop-
ment programmes”,

The motion was negatived.
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[Mr. Chairman]
The guestion is:

“That clause 3 stand part of
the BilL.”

The motion was adopied.

Clause 8 was added to the Bill
Clanses & and 5
Mr. Chalrman: The question 1s.

“That clauses 4 and 5 stand
part of the Bill.” .

The motion was adopted.

Clauses 4 and 5 were added to the
Bill.

Clause 5. —(Amendment of section
34)

Shri Naushir Bharucha: Mr. Chair-
man, I may be permitted to say one
word on this clause. If we turn to
sub-clause (5) of this Clause, it says:

“A person who holds office as
the Chairman or other member of
the Tribunal shall, on the expira-
tion of the term of his office (not
being an office to fill a casual
vacancy), be ineligible for re-
appointment to that office”.

The Freight Structure Enquiry
Committee has said that in suitable
places they should be eligible for ap-
pomntment. May I know the reason
for the Government not accepting that
recommendation.

Then, with regard to sub-clause
(7):

“No act or proceedings of the
Tribunal shall be deemed to be
invalid by reason merely of any
vacancy mn, or any defect in the
constitution of, the Tribunal.”.

Now, here if two people are absent

-supposing the Chairman is absent
and ancther Member is absent—atill
the proceedings would be valid
Surely, it cannot be the intention of
the Government that even one mem-
ber who has no legal knowledge what~
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only about the commercial side of the
working of the Rallway should e
deemed as a full-fledged Tribupal,
and his decision should be #fnal
I think, this {8 a point which the
Government should take into consi-
deration. Even at this late stage if
the Government gives the assurance
that ax a matter of administrative
practice they will see to it that such
a contingency deces not occur, 1 think,
that might gtill serve the purpose,
otherwise it would place the matter
in a very ridiculous position, viz. one
member constituting the Tribunal in
place of three, still nobody can chal-
lenge the proceedings of the Tribunal.

Shri Shahnawaz Khan: Regarding
the first question raised by my hon.
friend, while we have not accepted
the recommendation of the Tribunal
that in very special cases the period
of 8 member's term for serving on
this Tribunal may be extended, we
have delibcrately not agreed to give
an extension, because we wanted to
ensure absolute independent working
of the Trnbunal. Certain people
might get a feeling that it we had
kept this provision it might be an
tncentive to certain members to con-
tinue. Also, Sir, most of the Members
who will be working on this Tribunal
will be elderly people, and having
served for a period of five years, 1
think, they wnll have had enough.

Regarding the other pownt raised by
my hon. friend, that only one man
could constitute the Tribunal, Sir,
previously the Tribunal used to be
aasisted by assessors. That practice
we have given up. The job of the
assessors wWas to act as the expert
advisors on commercial matters. Now,
these two members will be acting as

at-
will
be very rare gocasieng when only eue
member will be constituting the Tri-

soever and who knows something bunal.
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Mr. Chairman: The question is:

“That clause 6§ stand part of
the Bill.?

The. miotion was adopted.
Clause 6 was added to the BN
Clanses 7 and 8

The question is:

“That clauses 7 and 8 stand
part of the BilL.”

The motion was adopted.

Clauses T and 8 were added to the
Bill.

Clause 8,— (Amendment of section

41).

Mr. Chairman: May I take it that
Amendments 2 and 3 are not going to
be moved?

S8hri Naldurgker: I do net wish to
move.

S8hri Naushir Bharucha: In this con-
nection I would like to invite the at-
tention of the House to the provision
contained in thig Clause. In the
course of the First reading 1t was
observed that the jurisdiction and
the powers of the Tribunal were
being severely curtailed. Let us
examine one of the categories of dis-
putez which we refer to the Tribunal.
Under sub-clause (b) it is said:

“(b) is charging for the car-
riage of any commodity between
two stations a rate which is un-
reasonable, or”

In other words the Tribunal is given
the power to judge the reasonableness
or unreasonableness of a particular
rate. When we come down to the
proviso, we find:

“Provided that the rate to be
fixed under clause (b) of sub-
section (1) shall be within the
Hmit of the maximum and mini-
mum rates fiwed by the Central
Gevernment under sub-section (1)
-of section 20."
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It means further restricting the dis-
cretion of the Tribunal to pronounce
whether particular rates are reason-
able or unreasonable. Supposing the
Government, with an eye on the
revenues, were 1o prescribe the mini-
mum itself so very high as t0 be un-
reasonable, the Tribunal cannot pro-
nounce a judgment that such a thing
it unreasonable. I would like to
know what is going to be the admi-
nistrative practice in this connection.
How is the Government going to
know whether it is not overcharging
and overburdening the consumer, be-
cause the Government will preecribe
a particular minimum and maximum
and the Tribunal has to give a judg-
ment within that range. The Tribu-
nal is not even free to pronounce that
the range prescribed by the Govern-
ment itself is unreasonable. I should
like to know why the Government
has done that

Shrl Shahnawaz Khan: As I have
just stated, under the reconstituted
Tribunal, the experts will be there
and they will be quite competent to
judge

Shri Naushir Bharucha: But even
the experts cannot pronounce beyond
the minimum and maximum, they
have got to abide within the range.

Mr. Chalrman: The guestion is:

“That clause § stand part of
the Bill.”

The motion was adopted.
Clause 9 was added to the Bill
Clause 10 was added to the Bill
Clause 11.— (Substitution of new
Section for Section 42)
Shri Ghosal: Sir, I beg to move:
Page 4, line 9,—

add at the end “subject to the
final orders of the Tribunal®

Sir, as regards this amendment X
have already spoken in the general
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{Shri Ghosal]

discussion and it has already been
emphasised by many speakers, about
the putting of so much power into
the hands of the Central Government.
In order to give facilities to the con-
sumers for placing their grievances, if
any, before the Tribunal, 1 have
brought this amendment. Disputes
regarding reclassification of any com-
modity and increasing or decreasing
the level of class-rates and other
charges should be fixed by the Cen-
tral Government; but it should be
subject to the order of the Tribunal.

Nowhere in the report has it been
mentioned by the Committee that due
to this power which was vested in the
Rates Tribunal the railways have been
hampered or the economy of the rail-
ways suffered for that. Therefore, 1
have moved this amendment.

8hri Naushir Bharucha (East Khan-
desh): I would like to have informa-
tion from the Government on one
point. Under clause 11, exclusive
power has been reserved to Govern-
ment for classifying or reclassifying
any commodity. Supposing a party
is aggrieved by the claszification, may
I know from Government, whether
that party has any remedy whatso-
ever? As the amending Bill stands,
in case of a most :mportant category
of disputes, the Government have
rendered the aggrieved party come
pletely helpless. I should like to
know from the Government what re-
medy a party has got if he is dis-
satisfied with the classification of a
particular commodity. He cannot ap-
proach the Tribunal; that is obvious.
Later on you will see that the power
to refer to the Tribunal any question
of classification on which the Tribunal
may pronounce judgment in its
recommendatory capacity is reserved
only to the Government. Who can
take the initiative? This is a very
important point which I want to
know. As the Bill stands, the aggriev-
ed party has no remedy.

The secomd point is that when the
Tribunal pronounces judgment that a
particular rete is unressonable and,
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therefore, ahould be reduced, it might
indirectly operate as a reciassification
of that particular commeodity - in the
lowergrade.’ Then the Government
will say, “No, the judgment entrem-
ches upon the powers exelusively re-
served to the Government. It indirect-
ly reclassifies the commodity”. If the
Tribunal comes to’ the conclusion that
the rate charged is high and it should
be substantially lowered, then, it vir-
tually means that the commodity is
reclassified, though they may not say
so in so many words.

I want a clarification with regard
to these two points. First, when a
party has a grievance against Govern-
ment regarding the classification what
is the remedy and secondly, when the
Tribunal pronounces its judgment
that the rates are unreasonable and
should be lowered which the Govern~-
ment may interpret as a reclassifica-
tion of the commodity, it being their
exclusive jurisdiction under this Act,
what will be the remedy and how
will you get over this difficulty?

Shrimati Parvathi Krishnan: Sir,
I beg to move:

Page 4, after line 9, add—

“Provided that any order of the
Government under this section
shall be laid on the Table of
Parliament within three months
of the issuing of such order.”

I have already referred to this
matter earlier. The amendment that
we have proposed provides that the
order of the Government under this
section shall be laid before the Par-
liament. This seeks to implement in
full the recommendation contained in
the report of the Railway Freight
Structure Enquiry Committee. The
Committee has recommended that the
Government should have the power
to classify and reclassify wvarious
commodities in the competitive con-
text when it may be neécessary for
various commodities to be given prio-
rity as a result of the various pro-
grammes that exist in the country..
This is what the Committee says. In
this period of dynamic progress it is



4027 Indian Railways

ossential that QGovernment should
retain the powers of classification etc.
At the same time, and this is a point
of importance, there should be proper
safeguards to the public. When Gov-
ernment have taken a decision affect-
ing particular interests of the people,
then, their representatives in Parlia-
ment should be kept fully in the pic-
ture.

This is & very important part of the
recommendation because as the Com-
mittee has put it, in all cases where
it may be necessary for Government
to be given certain special powers,
one must bear constantly in mind the
necessity also of safeguarding and
upholding democratic methods and
also of upholding the interests of the
general public. It is for this reason
that we have come forward with this
amendment. I hope the Deputy Min-
ister, who is ugually quite reasonable
and who has at heart the interests of
the people and the safeguarding of
democracy will accept this amend-
ment.

Mr. Chairman: The two amend-
ments are before the House.

Shri Shahnawazs Khan: I am very
grateful to the hon. Member for the
compliments she has paid but I do
not think I deserve them.

The decition of the Central Govern-
ment with regard to the classification
or reclassification and increase or
reduction in the level of class rates
are brought to the general public
through the normal channels of tar:iff.
The laying of such orders on the
Table of Parliament does not seem to
serve any particular purpose. So, I
am afraid I cannot accept it.

Shri Naushir Bharucha: What about
my qQuestion?

Mr. Chairman: If the hon. Minis-
ter wants to make a reply he can do
50.

Shri Shahnawazx Khan: All I can
say is that the Government will not
sct in an arbitrary manner.

fikrimati Parvaihi Krishnan: What
is the safeguard?
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Mr. Chatrman: I will now put the
amendments to vote.

Mr. Chairman: The guestion is:
Page 4, line 9, add at the end:
“Subject to the final orders of

the Tribunal™.

The motion was negatived.

Mr. Chairman: The question is:

Page 4,—
after lne 8, add—

«provided that any order of the
Government under this section
shall be laid on the Table of Par-
liament within three months of
the issuing of such order.”

The motion was negatived.

Mr. Chatrman: The question is:
That clause 11 stand part of
the Bill".

The motion was adopted.
Clause 11 was added to the Bill.
Clauses 12 and 13—

Clauses 12 and 13 were added to the
Bill.
Clause 16~—fSubstitution of new sec-

tion jor section 45. Bar of jurisdic—
tion of the Tribunal).

14 hrs.
Shri Naldurgker: 1 beg ic moves

Page 4, line 117, before
“Nothing” insert “Except as pro-
vided in clause (d) of sub-section
(1) of section 41”.

Page 4, line 30, for “report™
substitute “order”.

Page 4, line 81, for ‘“report”
substitute “order”.

Page 4, lines 32 and 33, for
“may take such action as it con-
siders suitable in respect of the
matters dealt with in the report™
substitute—

“ghall carry out that order as
specified in section 38".
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8Shri Shahuawas Khan: I beg to
move:

Page 4, line 22, after “scales of
charges” insert “levied”.

Shrimati FParvathi Krishaan: I wish
t0 move amendment Nos. 28, 27, 28,
28, 30 and 31.

Mr. Chairman: Amendment 27 is
the same as 11; 28 is the same as 13;
20 is the same as 14 and 30 is the
same as 15; 31 also. Amendments 27,
28, 20, 30 and 81 are not allowed.

Shrimati Parvathi Krishnan: I beg
to move:

Page 4, line 28, after ‘“sub-
section (1)” insert “on approsch
by any association or organisation
of trade, industry or agriculture”

Shri Ghosal: I beg to move:

Page 4, line 26, for “may” sub-
stitute ‘“‘shall”.

Page 4, line 27, after “sub-
section (1)" insert ‘“on approach
by any association or organisa-
tion of trade, industry or agricul-
ture”.

Page 4, line 30, for “report” sub-
stitute “recommendations”.

Page 4, line 31, for "a report”
substitute “recommendations”.

Page 4, line 32, for “may” sub-
stitute ‘“shall”.

Page 4, line 32, omit “as it con-
siders suitable”.

Mr. Chairman: These amendments
are now before the House.

Shri Naldurgker: Amendment Nos.
5 6, 7T and 8 relate to clause 14
According to this clause, my humble
submission 1s, there are certain mat-
ters which are to be referred to the
tribunal by the Government. What-
ever opinion may be given by the tri-
bunal that should be binding upon
the Government. Therefore, I have
moved all these amendments in such
& way that those decisions should be
‘made of a binding nature. What mat-
ters are to be referred to the tribunal
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the Government may exercise that
discretion. But when, ouee the dexd-
fion is given by the tribunaid, that
should be binding upon the Govera-
ment. Otherwise, it will be usaless
merely to refer matters for the de-
sions of the tribunal, which is net to
be executed. Therefore, 1 have only
made some minor amendments saying
that instead of ‘“report” the word
“order” may be substituted in sub-
clause (8). Otherwise, there will he
no use getting the opinion of the
tribumal.

I think the hon. Minister will accept
these amendments.

SBhri Ghossl: As regards amend-
ment Nos. 11 to 18, ] want to achieve
two purposes. If any grievatce or
complaint is lodged with the Central
Government, that complaint ahould be
sent to the Rates Tribumal, and the
decision of the tribunal which should
be given in the shape of a repoet,
should be accepted snd be binding on
the Government. That ia the motive
of all these amendments.

I beg to submit further that the last
two amendments to sub-clause (3)
are consequential amendments aris-
ing from sub-clause (2). There i no
utility of the sub-clauses (2) and (3)
if really the Central Government has
got every power to accept or reject
the report which is made and which
is submitted by the Rates Tribunal.
There is no utility of these sub-
clauses, and they will become use-
less,—sub-clauses (2) and (3) of
section 45—if the tribunal is not given
any power to decide these matters.
For this purpose, 1 have moved those
amendments.

Bhrimati Parvathi Krishnan: I have
moved amendment No. 28—which
stands in my name. ] am proposing
it to ensure that opportunities are
given to the people, and' to ensure
also that Government is ap-
proached by various organisations
or interests, they will immedintely
act upon it. For, there is a tendency
with regard to' the Governrent and
more so it is one of the disenso-—with
the Ministries, that when there Is
istue brought before the Governman?
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they go into various stages such as
consideration, active consideration and
then atill more active consideration
#nd so on @rid so forth. Then the
various in are left to the tender
marcies of the nimbleness or

of the particular members of the Gov-
ernment. Therefore, when you get
these various powers being given to
the Government, and when you are
setting up the tribunal, it is necessary
that there should be provisions to
engure that the fullest use is made
of the tribunal and that every inter-
est has a quick approach to it. If
thers is a compulsion that the Gov-
ernment should refer the matter to
the tribunal when a reference Is
asked for by various interests, then
that will certainly help to speed wup
matters and safeguard against those
wvarious stages of consideration that
have become the Government’s disease
in our country today.

S0, 1 hope the hon. Deputy Minis-
ser will accept this very mild amend-
ment, but, at the same time, a very
important one.

Shrl BShahnawas 'than: About
amendment No. 25, 1 wish to say only
this. This was an omission. The word
‘“levied” may be included.

Mr. Chairman: I shall put amend-
ment No. 25 to the vote of the House.

The question is:
Page 4, line 22—

after “scales of charges” insert
“levied”.

The motion was adopted.

Shrimatl Parvathi Krishnan: What
about the other amendments? The
Deputy Minister has not told us whe-
ther he accepts them or not

Mr. Chairman: I gave him an
opportunity. He has not replied. If
he wants to reply, let him do so.

Bhri Shabnawar Khan: All the
amendments moved by Shri Naldurg-
ker relate to sub-clause (2) and also
% sub-clause (3) as a conseguence.
They .seek to bring the classification
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within the mandatory jurisdiction of
the tribunal It is a basic change
which we have not accepted. So, I
am sorry 1 cannot accept any of those
amendments. Others ure all conse-
quential amendments which cannot be
accepted.

Bhri Naldurgker: [ beg leave to
withdraw amendments No. 5, 6, 7
and 8.

The amendments were, by leave
withdrawn.

Mr. Chairman: [ aha]i now put
amendment Nos. 11, 12, 13, 14, 15, 16
and 26 to the vote of the House.

Mr. Chairman: The question is:

Page 4, line 25, gfter ‘“sub-~
section {1)" insert “on approacn
Y%y any association or organisa-
don of trade, industry or agricul~
ture”.

The motion was negatived.
Mr. Chairman: The guestion is:

Page 4, line 26 for "may” sub-
stitute “‘shall".

The motion was negatived.
Mr. Chalrman: The question is:

Page 4, line 2T, after “sub-
section (1)” insert “on approach
hy any association or organisa-

tion of trade, industry or agricul-
ture”

The motion was negatived.
Mr. Cheirman: The question is:

Page 4, line 30, for ‘report”
substitute “recormmendations”,

The motion was negatived.
Mr, Chairman: The question is:

Page 4, line 31, for "a report”
substitute “recommendations”,

The motion was negatived.

Mr. Chairman: The question is:
Page 4, line 32, for “may” sub-
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Mr. OChalrman: The question is:

Page 4, line 32, omit “as it com-
siders suitable™

The motion was negatived.
Mr. Chairman: The question is:

“That clause 14, as amended,
stand part of the Bill".

The motior was adopted.

Clause 14, as amended, was added to
the Bill.

Clause 15— (Amendment of section
48).

Shrl 3. V. Ramaswami (Salem): 1
Yeg to move:,

Page 5, for lines 2 and 3, sub-
stitute—

‘(a) in clause (ii), after the
words “or reduce" the words
“or cancel after due notice in
the meanner prescribed by the
Central Government” shall be
ingerted.’

There it not much to argue about it.
In the original Act, the words are
“increase or reduce”. Now we are
adding the word “cancel” also. We
say that they can cancel it after notice
is given in the manner prescribed by
the Central Government. I think Mr.
Ghosal has also got a similar amend-
ment. He just wants that there should
be a notice. I am suggesting that the
notice may be in the manner prescrib-
ed by the Centrsl Government. That
is my only amendment.

Shri Ghosal: I beg to move:

Page 5, line 3, after ‘“cancel”
insert “after due notice”.

Mr. Chairman: The amendment ig
before the House.

Shri Shahnawas Khan: I do not
find any difficulty in accepting the
amendment of Shri S. V. Ramaswami,
that is, amendment No. 32.

Mr, Chatiman: What about the
amendment of Shri Ghosal
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Shri Shahnawas Khan: I undes-
stand that the hon. Member is pre-
pured to withdraw the amendment,

Bhri Ghesal: I accept Mr. Rama-
swami’s amendment.

Mr., Chairman: If the hon Mem-
ber wants to withdraw the amend-
ment, he can do it 1f he ingists I
will put the amendment to the vote
of the House. 1 find that the hon.
Member wants to withdraw amend-
ment No, 17. 1 will put it o the vole
of the House.

The amendment was, by leque,

withdrawn.

Mr. Chalrman: I will now put
amendment No. 32 to the vote of the
House.

The gquestion is:

Page 5, for lines 2 and 3, sub-
stitute—

‘(a) in clause (ii), after the
words “or reduce” the words
“or cancel after due notice in
the manner prescribed by the
Central Government” shall be
inserted.’

The motion was adopted.

Mr. Chairman: The question is:

“That clause 15, as amended, de
stand part of the Bill”,

The motion was adopted.

Clause 15, azs amended, war added teo
the Bill

Clause 18 was added to the Bill.

Clause 17— {(Amendment of section
46C).

Shri Shahnawas Khasn: I beg to
move:

Page 5, line 11, for ‘“small"
substitute *smalls”™.

It is & printing error. It is now being
corTected.
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unmdment . 34 ho of the

House.

The question is:

Page 5, line 11, for “small” sub-
shitute “smalls”,

The motion was adopted.
Mr. Chairman: The guestion is:

“That clause 17, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 17, ar amended, was added to
the Bill

New Clause 17A

Mr. Chalrman: I am afraid that
amendments Nos. 19, 20 and 21 are
out of order. They are making amend-
ments to sections in the principal Act
which are not mentioned in this Bill
They are not connected with the
clauses in this Bill. They are abso-
lutely independent. They are making
amendments to sections T72A, 77 and
140 of the principal Act If any hon.
Member wants to say anything about
their admissibility, he may do so at
this stage. II any hon, Member can
convince me that they are in order,
1 will allow them. I find that no hon.
Member wants to say anything. I,
therefore, rule those amendments out
of order.

Chamee 18— (Disposal of pending pro-
ceedings)

Shri Naldurgker: 1 beg to move:

Page 5, for lines 20 to 32, sub-
stitute—

“the said Act which was in
force just before the commence-
ment of this Act and no pro-
ceedings shall abate merely by
the enforcement of this amend-
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the guestion of right. That is inwalu-
able. As far as those four cases are
concerned, it would be better if the
present Tribunal is given power to
dispose of those four cases, according
to the provisions of the present Act.
That would not make any material
change, I therefore, request the hon.
Minister to accept the amendment of
mine and the present Tribunal be
vested with the power to deal with
the four pending cases, according to
the provisions of the present law.

Mr. Chairman: The amendment is
before the House.

Shri Shahnawaz Khan: As I said
in my speech, there are only four
cases and they will in all probability
be disposed of before the new Tribu-
nal comes into being, otherwise pend-
ing case will abate.

Mr., Chairman: 1 will now put

amendment No. 9 to the vote of the
House.

The question is:

Page 5, for lines 28 to 32, sub-
stitute—

“the said Act which was in
force just before the commence-
ment of this Act and no pro-
ceedings shall abate merely by
the enforcement of this amend-
ed Act”.

The motion was negatived.

Mr. Chairman: The question is:
“That clause 18 stand part of the Bill”,
The motion was adopted.
Clause 18 was added to the Bill
Clause 1, Enacting Formula and the
Title were added to the Bill
Shri Shahnawaz Khan:

move:

That the Bill, as amended, be
passed.

Mr. Chalrman: Motion moved:

“That the Bill, as amended, be
passed”.

I beg te



tion and allowances to be paid to
these members be lpss? Or do Gov-
srmment want to effect these pro-
ceedings within a very short time?

Since this guestion of expense was
in the mind of the Government, I
hope the Government will see to it
that it is really inexpensive and the
Government settles the cases to the
satisfaction of the public in a very
short time.

S8hri Naushir Bharucha: Mr. Chair-
man, the third reading of this Bill
affords us an opportunity to view in
correct perspective the type of Tribu-
nal which this hon. House is goipg to
create, a Tribunal which is impotent,
with its jurisdiction cut and 1ts judg-
ment fettered. In fact, it will be a
mockery of its former self.

What have we done? We have
created a Tribunal, which would have
no voice whatsoever in one of the
most important cateproriezs of disputes,
namely, classification and reclassifica-
tion. It may, perhaps, not have struck
this hon. House, but the effect is that
once we reserve the power of
classification and recisssification of
commodities to the Government, even
if the judgment of the Tribunal is
against the Government on a parti-
cular issue, the classification and
reclassification powers can be so mani-
pulated that the judgment can be
easily circumvented. It is possible
by mmnipulation of these powers to
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set at nought, practically render null
and vaid, a judgment which may. have’
been arrived at by the Tribunal
Their powers have been curbed and
curtailed.

I am inclined to believe that later
on the clause giving this exclusive
power to the Government will be so
interpreted that at every stage the
Tribunal may feel hampered in giv-
ing its judgment.

Also, it is very surprising that =
very reasonable amendment that was
moved by my hon. friend over there,
that only In the case of development
projects that Government consign-
ments must receive priority, even that
assurance has not been forthcoming.
The implied idem is this that when
the State enters into trading activi-
ties, the State will manipulate this
power of giving priority to its con-
signments for the purpose of securing
an undue advantage. Where was the
harm in accepting this simple amend-
ment that only for the purpose of
development projects this power in
clause 3 should be utilised? I would
still appeal to the Minister in charge
of the Bill to give an assurance that
only in cases of development projects
this extraordinary power will be uti-
lised.

Also, the hon. Minister has turned
down an amendment to clause 14
which refers to the GGovernment's
power to make a reference to the
Tribunal in respect of any matters
specified in the sub-section and where
any such reference is made in res-
pect of any matter the Tribunal shall
make an enquiry and make a recom-
mendation. There, what we pleaded
was that an aggrieved party should
have at least the initiative to refer
the matter to the Tribunal evem for
recommendsatory jurisdiction even for
that was not accepted. May I request
him to give an assurance that az a
matter of administrative practice, at-
least where a particular trade com-
plains about a grievance and desires
that the matter should be raferred to
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refer it to the Tribunal Will the
Goversmment be generows enough to
§o to this extent atleaat? Or is it
the desire of the Government that
whatever be the injustice to the con-
sumer, wmince it has the exclusive
riwer of referring complaints to the
Tribunal, it will not refer them at
all We have got bitter experience
with regard to similar power exercis-
ed by Government under the Bombay
Industrial Relations Act, the power to
refer to Industrial Tribunals; and even
where strikes take place and where
the ather side appeals to Government
to refer it to the Tribunal Govern-
ment does not exercise this power.
Why? Because, it does not choose to
give justice to that particular trade
union as it belongs to a different poli-
tical body. Similarly, we do not
know how these powers are going to
be used, whether it is really the
intention of the Government to see
that the consumer’s interests are
protected, that no injustice is done to
the consumer. Why not then give
that opportunity of initiative to the
consumer? We are not asking that
you should put it down in the Act.
You have rejected that suggestion.
But atleast give an assurance that as
a matter of administrative practice,
whenever there is a grievance from a
responsible body llke a Chamber of
Commerce, such matter would be
referred to the Tribunal in the
recommendatory jurisdiction. After
all, what is Government going to
lose? The power is reserved under
the Act that it can turn down that
recommendation. Then where is
the harm? Surely, some justice
should be done to the consumer class.

I submit it is rather unfortunate
when we want to create a Tribunal
which would be effective and quick,
what have we got here? A halting,
limping tribunal, tied and fettered
in its judgment and discretion, with
the Government superimposing itself
on it like m huge octopus. This is
not what we wanted. 1 am really
sorTy we have created this type of
Trivunal, And it 1 were asked to
serve on such a tribunal, I would say,

was responsible for the de]ay were the
assessors: assessors had to be called,
sometimes they did not turn up and
then dates had to be given,
away with the assessors by itself
would be a step which would expe-
dite the disposal of cases very much,

i

Shri Naushir Bharucha: You have
taken away the cases themselves.

Shri Shahnawas Khan: One member,
the Chairmsan i= a judicial authority;
the others are experts. And I think
they will be able to iake decisions
very quickly.

Mr. Chairman: The question is.....

Shri Naushir Bharucha: He
not vet finished.

Mr. Chairman: What is the objec-
tion, may I know?

Shri Naushir Bharucha: The Minis-
ter has not finished his speech.

Mr. Chairman: He sat down and
therefore 1 take it that he has finished.
And it is not necessary that he should
reply to Shri Bharucha's arguments;
1 cannot force him to give a reply if
he thinks that those arguments do not
need and reply.

Shri Naushir Bharucha: He was on
his legs when you got up, Mr. Chair-
man.

Mr. Chairman: The guestion is:

“That the Bill, az amended, be
passed”.

The wmotion was adopled.

—



PAYMENT OF WAGES (AMEND-
MENT) BILL

The Deputy Minister of Labour

(Shri Abia AH): Sir, I beg to move:

“That the Bill further to amend
the Payment of Wages Act, 1936,
be taken into consideration.”

Sir, the Payment of Wages Act, to
which the present Bill proposes to
make certain amendments, was enact-
ed in 1936, This was an experimental
piece of legislation, and its working
has shown that the Act requires
to be amended in certain respects, The
proposals for amendment have been
under consideration for a long
time. They were discussed at the
Labour Ministers' Conference held in
1840 and 1942 and also with the repre-
sentatives of employers and workers,
and a Bill was prepared and introduc-
ed in the then Legislative Assembly
in November, 1944 and later circulated
for eliciting public opinion. But with
the dissolution of the Legislative
Assembly in 1947 the Bill lapsed. And
in the light of the comments receiv-
ed, the proposals were further exa-
mined.

Since then the question of the
amendment of the Act has been under
the active consideration of the Gov-
ernment, and in view of the import-
ance of the amendments and the
necessity for consulting and obtaining
the views of various interests concern-
ed, their finalisation has taken some
time. The amendments now incor-
porated in the Bill will, I am sure, go
a long way to improve the administra-
tion of the Act, and they will also
bring under its purview certain cate-
gories of labour which hitherto could
not enjoy the benefits of the Act.

1 shall now proceed to  explain
briefly the nature and scope of these
amendments, The existing wage limit
of Rs. 200 was fixed in 1836. The
pattern of the wage structure has
since undergone considerable change,
particularly because of the introduc-
tion of deamess allowance. The
wages of workers, particularly the

Jower wage group, have gone up; byt
this does not mean that they have
ceared to require the protection of the
Act. The Workmen's Compensation
Act and the Employees State Insur-
ance Act already apply t0 persons
whose monthly wages do not exceed
Rs. 400,

Mr. Chairman: I take it that the
hon. Miniaterhukalwtotlhemuch
more time.

Shri Abid All: Yes, Sir.

Mr. Chairman: Then he may conti-
nue on the next day. We shall now
take up Private Members’ Business.

1428 hrs.
EQUAL REMUNERATION BILL*

Shrimati Renu Chakravartty (Basir-
hat): Sir, I beg to move for leave to
introduce a Bill to introduce equal
pay for equal work for wamen work~
ers.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to introduce equal pay
for equal work for women work-

ers”,

The motion was adopted.

Shrimati Renu Chakravarity: Sir, I
introduce the Bill,

BEEDI! AND CIGAR LABOUR BILL

r. Chairman: The House will now
resume further discussion of the
motion moved by Shri A. K. Gopalan
on the 22nd November, 1957 that the
Bill to provide for regulating emp-
loyment and work in the factories
manufacturing Beedi and Cigar in
India, be taken into consideration.

Out of two and a half hours allotted
for discussion of the Rijll, one hour
and 50 minutes were taken up on the
22nd November, 1957 and 40 minutes
are still availahle.

Published in the Gazette of Indis Extracrdinary, Part I1, Section 2, dated 6-12-57, pages p40-45-



4043 Beedi and Cigar

8hri Pridib Kumar Chaudhuri may
now continue his speech,

Shri T. K. Chandhurl (Berham-
pore): Bir, the other day, 1 was
trying to put the problems of the
beedi workers engaged in so-called
domestic system or gherkhata sys-
temn of beedi manufacture and the
conditions of the workers in Auranga-
bad in the District of Murshidabad
in West Bengal which is the second
biggest centre of beedi industry in
‘the whole of Indis.

The first problem is that of bring-
ing the workers engaged under this
system under the purview of minj-
mum wages. The Rege Committee
recommended that this gharkhata
system or domestic system should be
abolished altogether. But, if we
take the realities of the situation into
account, we can fairly come to the
conclusion that it is not immediately
possible to abolish this domestic sys-
tem of beedi manufacture altogether
because, that would throw thousands
of people out of employment. 1 am
afraid, our comrade Shri A. K. Gopa-
lan's Bill, although it is a very com-
mendable measure in itself, does not
wholly cover the problem with which
the domestic workers in the beedi
industry are confronted with. Our
comrade Shri Tangamani has there-
fore given an amendment which re-
medies this deficiency in the Bill I
hope the Hon. Minister will take that
amendment also into consideration.

The real problem is that the work-
ers engaged in this gharkhata sys~
tem or domestic system cannot be
very e¢asily brought within the scope
of the present definition of workmen.
It we style them as self-employed
workers as under the definition sug-
gested by comrade Shri A. K. Gopa-
lan, that also is not wholly satis-
factory. Although they work in
their homes, the raw materials,
leaves, tobacco and thread and
everything else is supplied by the
employer or sub-contractor. The
sub-contractor engages them or doles
out these raw materizals to them,
they work wholly at home and then
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deliver the goods on payment of
wages. '

I would like to draw the attention
of the House and of the hon. Minister
to a very peculiar feature of this
industry. I found in the Labour
Year Book that the average daily
rnumber of workers engaged in this
industry is shown 68,738 whereas the
real fact is that about 5 lakhs of
workers are engaged in this industry.
With regard to this figures in Bengal,
—identically sort of figures—I find
that the average number of daily
workers employed in the beedi indus-
try is given as 285 only. Only four
factories submit returns. You can
easily realise the ridiculous state of
affairs obtaining in this industry.
Most of the establishments engaged
in this industry do not come within
the purview of the factory legislation
or any sort of industrial legislation’
or labour Ilegislation. If we take
the figures of one centre, which I
mentioned in my speech at the outset,
Auragabad, there are at least 50,000
people employed in this industry.
But, if you take the factories in the
Aurangabad town, you will find that
no more than 3,000 or 4,000 people
are actually employed on Wage Moll
in these factories in various capacities.
Even this employment figure is
not registered because we find
that in the Labour Year Book,
the average daily number of workers
employed in the beedi industry in
the whole of Bengal is given as 204,
It seems that in spite of the recom-
mendation of the Rege Committee,
and in spite of the fact that most of
the States have enacted minimum
wages legislation in regard to beedi
workers and sought to give the bene-
fit of minimum wages legislation to
the beedi workers, an overwhelming
majority of them have not been or
could not be brought under the
purview of this Act or get the bene-
fits of this legislation

I find from the minimum wages
prescribed in the different States that
it is no where lower than 10 annss,
in most cases, it i mearly Rs. I-14-0
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[{Shri T. K. Chaudhuri)
and in some cagses, it goes upto
Rs. 3-8-0. The position varies from
Btate to State. In West Bengal
with which I am particularly con-
cerned, the rate ix Rs. 1-12-0 to
Rs. 2-4-0 per thousand. But, as [
said the other dey, in the biggest
centre of biri meanufacture in
Bengal, the average rate that is given
nowadays has been reduced. Y stat-
ed the other day the ressons why
the rate had been reduced by the
employers. It has been brought
down to ten to twelve annas and
nothing can be done  So far as this
matter is concerned, I may state that
there is no difference between the
congressmen and the leftists in the
districtt They have been trying to
combine to secure for biri workers
the benefits of Minimum Wages Act
Even the Labour Minister of West
Bengal went there. But, the state
of the law is such that these people
cannot be given the benefits of this
legislation.

So, I would urge upon the hon.
Minister to take into consideration
the substantive proposals of this Bill
I would also like to draw his atten-
tion to the crying problem of the
biri workers who work under this
domestic system. Let him at least
bring forward some measure which
will ensure that these people get
some benefits of the minimum wages
legislation atleast.

Shri Narayanankutty Menon (Mu-
kandapuram): Sir, I wish only
to bring before this House one salient
point 1n this Bill. I find from the
debates of the last day, the hon.
Member Shr: Keshava has brought
before this House certain points
whereby he argued that this legisla-
tion is an unnecessary piece of legis-
lation. The point that he has brought
forward in support of his argument
is that there 15 a large number of
beneficial lavour legislation in the
country like the Factories Act, the
Industrial Dispubes Act Payment of
Wages Act, Minimum Wages Act etc.,
and therefore, this legislation will be
superfluous as far as this industry is
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concerned. 1 think Shri Keshave was

particular industry has been the sub-
jeet mautter of various adjudicstions
before Tribunals, and the hon. Mem-
ber would like to know thst ia
Madhys Pradesh the arstwhile Nag-
pur Tribunal, then in Bombay ancther
industrial Tribunal and then in Mad-
ras another industrial Tribunal have
said that the workers in this
industry because of the nature
of the employment in this
industry are not workers coming
within the definition of those Acts,
and therefore, the benefits of the
Industrinl Disputes Act, the Pay-
ment of Wages Act and all the other
pieces of legislation are denled to
them. Therefore, it the argument is
that the benefits could be conferred
on these workmen through the large
number of beneficial legislations
already existing, I would submit
that unfortunately the position is
that these workmen were never given
the beneflt of these Acts because the
Tribunals have held that those who
are engaged in this industry are not
workmen under those Acts.

Coming to the Factories Act, which
alone covers these workers the emp-
loyers are resorting to certain types
of tactics. Because this can be done
almost as a cottage industry, only
workmen up to nine in number
are employed by them so that
they would not be governed by the
provisions of the Factories Act.
Therefore, no piece af legislation
existing today, including the piece of
legislation that the hon. Deputy Min-
ister has introduced in the House,
namely Payment of Wages (Amend-
ment}) Bill, will help these biri
workers in any way, and therefore
there should be an overall plece of
legislation whereby the birl work-
ers will be recognised as workmen
under atleast one enactment, and
the sum total of the mintmum bene-
fits conferred by the Factories Pay-
ment of Wages Act and all the other
Acts could be conferred oxn them.
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There is another point, that is the
necessity of this legislation wnot in
respact of or in relation to labour
alone. For example, today in Kerala
minighum weages have been fixed for
41be beedi workers. Even though it
was extended to the erstwhile district
of Malabar by the intarvention of the
High Court, that notification has been
aquashed recently. Immediately the
minimum wages were fixed, the
industry began to move to the con-
tiguous areas of Mysore and Madras
States—]1 can well understand why
my hon. friend Shri Keshava was so
much vehement about this industry—
bacause no minimum wages have
been fixed in those States, and the
employers could very well pay the
wages they liked Because the State
of Kerala decided to pay these work-
ears the minimum -wages and treat
them as human beings, as it is being
said is the policy of the Central Gov-
ernment, is Kerala State to be pena-
lised by allowing the industry to
migrate to the neighbouring States?

Thizs ie not only a disadvantage to
the workers in the district of Mala-
bar and the other parts of the State,
but the industry itself will be at a
very serious competitive disadvant.
age, because if minimum wages are
fixed in the State of Kerala and no
minimum wages are fixed in the
States of Mysore and Madras, the
industry is likely to migrate from
one place to another; secondly, the
industry in Kerala State will not be
competitive and the factories in Mala-
bar will be cumpelled'to close down.

Therefore, in view of all these
aspects, if the Government is not
going to accept this Bill since accord-
ing to them it may be defective in
certain respects, I urge upon the
Government to bring {in a compre-
hensive legislation in their own man-
ner incorporating these provisions and
giving the benefits to these workers
of the other beneficial legislations
present today.

st worgww wrebee  (STTO—
Wov-arpgfwer wift) :  ewwfa
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wERY, 3y N faw grIF & HA Qv
trtemwmgfr@fan g gy &
qa AN T ag oF * 7§ g,
&t #<r fawarg aff &

N & IR WX IJaW AT W
fe wmy s & o ot dF fe v
® S o o sqret w7 €
g & qUgL A TwF F aOny anx
% fag ax O wrr A fag
g wwhr & Wi A Qar fasrre §
W I B www AN A P
g

€8 fawr oY afy oo &7 A7 wrawr
gar w8 fs qgem oY dec § IEw
Ty W § 9wy wfec ® ¥
# foud dasiior ® wvew § arr Wiy
€ § Suw! afz gy faar ana o aney
&Y a1 ead § 9 fe g o yagd
* f9T g aArd 0y § AG T W
ao O%e, dedfadt dfafee dwe, wida
TRETT G2 W1 ReOrw Uwe IAF
FIH T §X a§ wETE § W AW qEr
g frdaed adg g %W
TR Wow fE sl fwa A vgr a1 fF
TE A1 gL FTHF A & fgay &Y
T FA F fag & gu § ey afx
T a1 9= wogr & fgand &y fear
HTET R, T I AT FIA K AT WY
it wwTe v graawar w8

SEYEEL

a7 W o frgem F A9 T oW
Y I AT WIT AGT I L AW &
sfus qoger fF T § 0 R
gfraat & A7 s w1 fvar § showe
W T § W A IR A awend §
I FEETHT W A TTR AV aE |
AAATE ; ww § W Ao e w
T § vy wwar § Fe Ier on A
o awen fafomr dstwr o § faadt
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[sfr wrergeer arafs]
wrx s femn wmn wfge 1 S
fafme F9¥. 9w g7 & H9 e
wited, oy faeet &1 w7 g v
fr oft A agT @ wEr g A W
FTo|TT AT F TIT w FEE aHE /
WA ¥ 1 TH FATH AT qg O 7oy
& fog fafem oo w1 %0

T FaTE W O A wr
W faedt O gew ¥ W faww
qraaf #@ gu e i arfe s
F sqr Ay fremar, ag W g o
ware § 1| Aifegi Wy w6 vz w1
Iawr @i fear T g1 X9 @
iy giz w1 A afeqmy graT § A v
e, Yo qe @', Q‘Eﬁi’l’ﬁ H‘!ﬁi.
AT TF oo @ W WY e &
AT 1 W ® T AHEL I N\
T FCL I AT T N W G
HT RAT I To* A1 WY I $RT
I EHA A AL FLTAATAF  q
FHAT § @Y WA Ag QTGN AR
§ afgq) FgOUFT TN § WK
FEEZFLINE | T FIT T 10 I
% mgay P AR SR W =W §
gquHY g TI TFE &

“The argument of the {factory
owners that rejections are necessary
to check bad work and spoiling of the
trade marks is untenable as the apph-
cation of the Act has not led to any
tendency for bad work in industries,
It is stated by the C. P. Beedi Indus-
tries Commuittee that no concrete evi-
dence was brought before it to sup-
port the contention of the factory
owners.”

ag AT AT QI FT FIXA X7 FC S
a1 ¥ i fotwe srf o ¢, A
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qur e ¢ fw gy o faw ot ax
sregr fiwgy ot & W gl 3w Sw A
wwf g, Tu% o ag W R0 whwa:
gy Jx wfaer wogY @Y R g
T qeETT v §, A Qe Wi
BT ¥ g% O few F et o werx
w1 wrE st Tt fisar ar & e v
gftz & % gwwaT § fie XY faer s wodamr
wtmwﬁmwﬁwﬁw

difaa 7 1@ 97 9% i aoge ¥y I
§ afcs 99T W= wgr 9 Fgr R
qAGT K18} T & forw waw ¢ k%)
§ ¥ 737 91 & ag @97 gwzar Ay
AT £ A &Y TRT T FTET 7 TATEY Oy
EITCY W T AT & wiead feearoy
& 3III@ § THLST W A@T gl, 99
Wﬁwrﬂ@%ﬂ?‘& 1 sTeaT #
erTa QAFEE FX o o at gyl
®Y A7 GET qHAT &1 W FQ dar
fazare § fis afz g9 a9 w g suer
q WY A @ qEg 7 fFE g
T 1§ UF Arfzfeman o v qr FTw
ITE AT T UEIC & faw wr wr
STAEREAT € AERE A4 gt o arey
I g % fenl wr gfic @ wRw
A &AT4 TG § IT STAT w7 qIR
W g W oW gwar R
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The Deputy Mimister of Labour
(8Shri Abid All): Sir, on the face of
it the objects of the Bill, on doubt,
appear to be laudable. But, in con-
sidering the Bill it has to be examin-
ed whether there is any real need for
a separate legislation. The last spea-
ker made a mention of the Minimum
‘Wages Act—difficulties in its adminis-
tration. Now the Minimum Wages
Act is administered by the SBtate Gov-
ermmments. The hon. Member opposite
represents Kerala, and the complaints
which he has made here concerning
ita administration in that State, per-
haps could profitably be brought to
the notice of the State Government
there. It is true that some difficulty
has been felt legitimately when indus-
try is situated in two neighbouring
States, and if minimum wages are
fixed in one State and not fixed
in the other State Complaints
have also been received on that score.
Therefore, Sir, we have evolved a
machinery to take care of these situa-
tions. And, if this matter cannot be
solved by negotiation the Central
Government will intervene, with the
co-operation of the State Govern-
ments, to solve these difficulties.

About Chhatni or rejection of
biris referred to by my friend from
Bhandara, as the Committee points
out, no enactment can take care of
this difficulty. What should be the
percentage of rejection of the biris for
that? TFor that, there should be
negotiation between the workers'
representatives and employers. The
Union should take care of these
matters, not enactment.

I have been examining very care-
fully the provisions of the Bill under
discussion, and I find, that most of
these find place in the various enact-
ments which are already made appli-
eceble to the Biri workers. Therefore,
nothing particularly new has been
mentioned, and my submission is, as
I have said earlier, that only by pass-
ing these Bills or putting the Act on
the Statute Book the workers' diffi-
culties will not be eliminated. There
are other ways of serving them and

;
P
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taking care of their legitimate
interest.

Sir, the other day a reference was
made to the Rege Committee Report,
but after its publication the Factorles
Act and the Minimum Wages Act
were placed on the Statute Book. The
coverage of the Factories Act has
now been considerably widened. It
has been made applicable to power-
using manufacturing premises having
ten or more persons, and non-powes-
using manufacturing premijses employ-
ing twenty or more persons. With
the coming into force of the Act, a
large number of tobacco manufactur-
ing concerns have come umder the
purview of the Act

Further, Section 83 aof the Act
empowers the State Governments to.
extend the two or any of the provi-
sions of the Act to any works{om
irrespective of the number of workers
employed. At our instance the State
Governments—Andhra, Assam, Bom-
bay, Madras, Mysore, Rajasthan,
Madhya Pradesh, Kerala and Tri-
pura—have issued - notifications
extending the provisions of the Fac-
tories Act to biri manufacturing con-
cerns. Thus, such of the workers as
are employed in biri factories are get-
ting the protection of the safety,
health and welfare provisions in the
Factories Act. They are also entitled
to the benelits of the Workmen’s Com-
pensation Aet and the Industrial Dis-
putes Act, Maternity Benefit Act
(made applicable to women emplo-
yees in biri industry).

Shri Narayanankutty Menon: Sir,
I think this was before the Nagpur,
Bombay and Madras Tribunals and
they gave decisions that Industrial
Disputes Act is not applicable because
the vclationship between the workers
in the biri manufacturing industry
and employer is not employee and
employer, but contract.

Shri Abid Ali: The hon. Member is
referring to the work which is done,
not in the premises of the employers,
but as I was going to make a mention
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[Shri Abid Ali]

to it in the later portion of my speech,
shat workers are allowed to take bin
materials to their homes. Of course,
there is no difficulty about the appli-
wability of these enactments to biri
workers. Certainly, we will remove
the difficulty, if there is any.

So, 1 was submitting that the power
using faectories employing twenty or
more persons are coverable by the
Employees’ State Insurance Act also.
Some of the speakers referred to the
practice of employment of children
obtaining in the biri industry. The
Factories Act prohibits the employ-
ment of children below 14 years of
age. Similarly, the employment of
children below 14 years in such of the
biri making workshops as are not
covered by the Factories act, is also
prohibited under the Employment of
<Children's Act, 1988. Thus, if chil-
dren still continue to be" employed,
it is not due to the lack of legislative
provisions, but due to the difficulties
in enforcing these restrictions effec-
tively.

In October 1952 the State Govern-
ments were requested to conduct in-
vestigation into the health of children
of tender age working in biri facto-
ries. The reports furnished by them
reveal that the extent of child em-
ployment in biri manufacturing in
contravention of the Factories Act
was quite large, and that the health
of the children was also in danger
due to insanitary conditions, long
hours of working and unheaithy envi-
ronments. With a view to minimising
the employment of children in biri
industries, the State Governments
were advised in April 1854 to take
action in the following direction:

(1) To make full and effective
use of Section 85 of the Facto-
ries Act to extend the essen-
tial provisions of the Act to
biri factories where child
employment is prevalent but
to which the Act does not

apply;
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{2) to srengthan the Factory In-
spectorate and ¢ enforoe
strictly the provisions relating
to the child labour, and

(3) to make generally the Inspec-

' torate conscious of their res-

ponsibility to protect womem
and child labour.

As I have stated earlier, most of
the State Governments have alresady
taken action under section 83 of the
Factories Act. They have also beem
taking action from time to time to
strengthen the Factory Inspectorate
for effective application of the provi-
sions of the same Act.

Early in 19564 it was also brought
to our notice that there was a ten-
dency on the part of employers to
resort to devises to circumvent the
provisions of the Factories Act, about
which the hon. Member just made a
reference of splitting the biri concerng
into smaller units and also by distri-
buting the raw materials, such as
tobacco mixture, leaves, threads etc,
amongst the members of the families
for making biris. The work was thus
distributed, without allowing con-
centration in a single building so that
the Factories Act might not become
applicable. In order to assess the
situation in all its aspects and to afford
maximum legislative protect:on to the
workers, it was suggested to the State
Governments that they might appoint
a senior officer to visit all important
centres of biri manufacture and to
report to the Government the
measures to be taken in the matter,

15 hrs.

In the meanwhile, the State Gov-
ernments were requested to take pro-
per steps for bringing within the
scope of section 85 of the Factories
Act all places where beesdi manufac-
ture was being carried on. In pursu-
ance of our suggestion, four State
Governments, namely,
Travancore-Cochin, Madras, Orisss
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and Rajasthan Governments sppoint-
ed special officers to enquure into the
matter. The other State Governments
did not consider it necessary to
appaint such officers as they felt that
the action already being taken both
under section 88 of the Factories Act,
1948 or other Acls was quite suffi-
cient.

The special officers appointed by
the State Governments of Rajasthan,
Kerala and Madras have since sub-
mitted their reports. The Rajasthan
Officer has recommended that the
working hours of the beedi workers
should be regulated and that the pro-
visions of the Maternity Benefita Act
should be made applicable to women
beedi workers, that the supply of
tobacco and leaves at home and other
places where beedis are manufactur-
ed should be prohibited except to
registered beedi factories. The Rajas-
than Governthent are taking action
on the recommendations made in the
report.

The Kerala Government have in-
formed us that they are taking action
on the report of the special officer
and the question of the appointment
of staff to look into the conditions of
workers also is being considered by
that Government.

The special officer appointed by the
Madras Government recommended
the enactment of a separate legisla-
tion for the beed: industry to regulnua
the working hours, leave with wages
etc. The Madras Government had
informed us that necessary steps were
being taken to undertake legislation

Reference has been made to the
fixstion of minimum wages. As
already stated, the Minimum Wages
Act applies, among others to emplo-
yeeg 1n the tobacco, including the
beedi manufacturing industry. The
State Governments of Andhra, Bihar,
Madhya Pradesh, Madras, Orissa, UP
Mysore and Rajasthan have already
fixed minimum wages for beedi
werkars.
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From what I have stated it
clear that the workers emp md in
beedi factories are getting all the pro-
tection and benefity available to

Act, the Factories Act and the Work-
men’s Compensation Act. Power
using factories employing 20 or more
persons are covered by the Employees
State Insurance Act. Similarly facto-
ries employing more than 30 workers
are covered by the Employees Provi-
dent Fund Act. It is true that owing
to the nature of the industry, there-
are difficulties in the effective enforce-
ment of the provisions of some of the
above Acts. The State Governments
are doing their best to ensure that
the workers pget the full benefits of
these enactments.

L]

As hon. Members will appreciate,
legislation alone will not give them
all the protection they need. The
workers will have to build their own
organisations and develop properly
organised trade unions, in order to
wield their real strength. The unions
can greatly assist in seeing that the
enactments which are already there
are properly implemented and in
bringing to the notice of the depart-
ments concerned any deficiencres.

For the reasons explained above, I
do not see any Justification for a
separate all-India legisiation for beedi
workers. And, I would request Shri
Gopalan to withdraw the Bill; other-
wise, I would request the House to
reject it.

Shri A. K. Gopelan (Kasergod) -
First of all, I am sorry that the Depu-
ty Minister of Labour has not under-
stoad what the object of this Bill is
even after the explanation of my hon.
friend Shri T. C. N. Menon. He has not
understood, why in spite of the fact
that there is the Factories Act we
wanted this legislation.

Before that, I want to thank all the
Members who have supported me.
p
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[Shri A. K. Gopalan]
My hon. friend, Shri Xeshava Iyengar
said that he knows that a= far as the
conditions of the beedi workers are
concerned, they sre not good and
there must be some improvement,
though he thinks that this Bill is

not necessary because there is legis-
lation already.

Another friend on the other side
also said that it is true there are cer-
tain difficulties. But, as far as this
Bill is concerned, it may not cover
all of them; so there must be some
other provisions also or there must be
some other Bill.

Anyhow, as far the Members of
this House who spoke on this Bill are
concerned, there was no difference of
opinion as far as one thing is con-
-cerned, namely, that the conditions of
‘the cigar and beedi workers in India
today have to be changed and their
conditions are not good and so, some-
thing must be done immediately to
see that they also are able to enjoy
the benefits of legislation as other
workers in this country.

As the Minister has also pointed
out, the Madras Government is going
to bring forward a Bill. The other
day, my friend, Shri Tangamani said
that the Bill which the Madras Gov-
ernment is going 1o bring forward
-also gives protection to the beedi
workers who will be doing work at
home. That was the reason why Shri
‘Tangamani gave notice of an amend-
ment to this Bill and =aid that it must
also be included.

I want to say that the Madras Gov-
ernment after understanding the
agitation of the trade and the workers
said that they are going to bring for-
ward a Bill. They have already pub-
lished that Bill and that itself shows

rthat there is a necessity for legisla-
tion.

The Deputy Minister has said that
there iz no necessity for an all-India
legislation. I he said that he would
ask the State Governments to see that
-some kl.ndlaf legisiation to protect
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the interests of the cigar and
workers i{s brought eut, then, I could
have understood him. He did not
say that. What he said was that the
protection envisaged in the clauses of
the Bill are covered either by the
Factories Act, the Industrial Disputes
Act or other Acts.

and employee does not exist as far as
the industry is concerned. There is
only a contract system. When the
judgement is there, supposing an
employer is asked to give the workers
the privileges of the other Acts, cer-
tainly, he can go to the court and
say that the relation of emplover and
employee does not exist. After the
judgement it becomes very difficult
for the workers to get the protection,
because it 13 said that the relation of
employer and empioyee does not exist
and that it 1s only &8 question of con-
tract. So far as the Industrial Is-
putes Act and other Acts are concern-
ed, they are definite that these Acis
will never apply as far as these wor-
kers are concerned.

The next point 13 that it is true
there 1s a Factories Act. It today
Government would find out how many
of these 10 lakhs of beedi workers
come under the Factories Act, they
will see that not even 3 per cent.
come. After the Factories Act was
passed, what happened was this. Those
who had 200 to 500 persons working
under them in a factory, divided the
factories into 18 or 20 blocks and kept
them in several places. And, instead
of giving the leaves and tobacco direc-
tly to these workers they give it
through the ,contractors as the Rege
Committee have pointed out. The
workers will be divided in such a way
that they live in different plsces in
n town or village and they do not
<ome under the Factpries Act. There
is no question of even the minimum
wages because they are not workers
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under the Factories Act. The con-
uactor fixes a wage and he gets the
beedis’ from them and supplies them
1o the employer. It is true that there
itz the Factories Aect but if a com-
mittee were to go into the matter, we
will understand that not even 5 per
cent of the workers in this industry
come under that Act because such
factories are not there and the
workers work mostly under tne con-
tract system. So, one of the workers
themselves being acontractor, he gets
the leaves, gets the tobacco and flxes
the wages and gets a profit, and then
distributes to the employees. That is
the system as far a3 the southern
States are concerned. I think that is
also the system in other places. Where
this is not possible, then, instead of
having 5 or 8 or @ workers who do
do not come under the Factories Act?
what is done, is the leaves are sent
to the houses and, as my friend Shri
T. K. Chaudhuri said, it ia done on
the basis of a cottage industry.

Bo, that is the reason why we say
that certain legislative protection
should be given to thecigar and beedi
workers as far as the conditions of the
industry today are concerned. The
Rege Committee went into the ques-
tion and they definitely said that it
18 no wa contra¢t system and middle-
men system and that unless and umntil
there is legislation, the conditions
cannot be improved. That is why
this Bill has been brought forward.
If the Central Government does not
want to bring in legislatton on the
basis of what { have sald, if there are
any defects in the Bill, they may add
something more. What we want is
that the 10 lakhs of workers who are
now working in the cigar and basedi
industry should be protected. The
Minister has himself admitted that
their conditions are not good. Though
there are certain Acts such as the
Factories Act, according to certain
Judgements of the courts, these wor-
kers do not come under thet Act also.

As far as their present method of
werking is concerned, the workers are
divided in such a way that in spite of
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the factories, the whole industry looks
like a cottage industry and so many
lakhs of workers are deprived of the
benefit of the Factories Act or any
other Act which the other employees
in this country enjoy. That is the
reason why this Bill has been brought
forward.

Under the Factories Act, they can
compel that certain things must be
implemented. If the Minister had
said .that he would certainly look in-
to the question and enquire into the
condition of the workers, then the
Factories Act must be apphed When
the workers remain under the com-
tract system, they cannot implement
any Act. So something must be done.
Something is done by the employers
to defeat the Factorieg Act which
gives privileges to the workers. That
is the reason why in this Bill it is
said that there must be an all-India
legistation.

So far as the minimum wages are
concerned, when one State gives them,
they can shift them to other States
s0 that whatever benefits are there
which are given to the other classes
of workers in this country, could be
given in this case also, and the beedi
and cigar workers be enabled to have
those benefits.

If the Minister requests me to with-
draw it, I know what would be the
result. If I do not withdraw it it is
not a question of pressing it either,
The cuestion is, will the Deputy
Minister say and understand these
difficulties? Has he to say anything
about the condition of these beedi
and cigar workers and say thst they
are better? Does he also understand
that as far as the workers hers aze
concerned flve per cent of them even
do not come under the Factories Aci?
If this continues, there will be not a
sugle worker who will have the privi-
leges under the Factories Act. Ther
will simply become cottage industry
workers. They are sitting for hours-
so many lakhs of youngmen—in owar
country whoee health will be spoiled.
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[Shri A. X. Gopalan]
The Committee itself has sald thmt
most of them are T. B. patients.

It the Deputy Minister will tell us
that the Government-—either the State
Governments or the Central Govemrn-
ment—will certainly examine this
question and immedistely bring for-
ward some legisiation by which
certainly these privileges which
the other workers are en-
joving will be made avail-
able to the beedi and cigar workers
alsu, I have no objection. But he has
not said that. He has also not said
whether Madras Government is
bringing such a measure. It is cer-
tainly necessary, or else even the
legislation of the Madras Government
can be defeated, because they can be
moved about to the neighbouring
places. So, even if the State Govern-
ment wants to bring in such a Bill to
protect these workers, it will not be
possible and it will not be fruitful.

The Miruster has also said that these
workers have got strength. For the
first time, I am very glad that he
has admitted it—that the unity and
strength of the beedi workers is there.
They are responsible for it. I am
sure that if the Bill is rejected and if
the Deputy Minister does not say that
something will be done, then it will
give us more strength and will give
more strength to the cigar and beedi
workers of this country. As the
Minister a'so blessed them, they will
organise themselves and force the
Government to bring forward legisla-
tion. I am sure they will be doing
it.

Supposing the union is not very
strong. does 1t mean that the Govern-
ment should not bring forward a
legislation? I do not know. I request
the Minister to see that as {far as
these unfortunate workers are con-
cerned, something should be done.
Shri D. C Sharma has said that even
a day or even a minute should not
be lost—there should not- be a
minute’s delay even—in bringing for-
ward a legislation in this regard.
These are unfortunste workers.
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If the Deputy Mihister will say
that the Centra! Government will ask
the State Governments to see that
direction is given to those workerms
and to see that some
tion or
is evolved so0 that the pro-
tection of the Acts which are now
existing and which the other workers
are enjoying, may be made available
to the beedi and cigar workers also,
then certainly it is good. Or else,
I have to press this Bill. I want td
know from the Deputy Minister whe-
ther he will act up to do these
things.

Shri Abid Ali: I have already
sssured the House that with regard
to the defects or difficulties which
have been mentioned, arising out of
the decisions of the high courts, we
will examine them, and if our inten-
tion is not being carried out because
of the decision of the high courts,
certainly we will take steps to amend
the Acts concerned

About the other matter, we have
not received any proposal from the
Madras Government. As soon as it 15
received from the Madras Govern-
ment or the Kerala Government or
any other Government, certainly
mmmediate consideration will be given
and the decision will be communicat-
ed.

Shri A. E. Gopalan: 1 said there
are workers who do not come under
the Factories Act and other Acts, and
tin order to defecat the Factories Act
and other Acts, certain things are
done. What about them?

Shri Abld All: They will be taken
care of." The Factories Act should be
applied to them, and if it has not been
done, we will take necessary action
to see that it is effectively applied.

Shri B5. L. Baksena (Mzharajganj):
Do the Government intend to bring
about some comprehensive legisla-
lation?

Shri Abid Al: For what? All these
things are covered by the existing Act.
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Biri A. K Gepalan: The Minister
fsays that the Factories Act should be
implemented. There {8 no question of
implementation of the Factories Act,
because, under the Factories Act,
there must be a ocertaln number of
workers employed. If there is one
less, how can he say “implement the
Factories Act” unless there is a new
legislation?

Mr. Chairman: The hon. Minister
has sald that so far as the effect of
the judgement of thé high court is
concerned, he will examine it so that
the effect is remedied. Secondly, he
has further said that if there are other
difficulties and if he receives the
report from the local Government, he
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would look into the matter and see
that something iz done effectively.
In view of that, does the hon. Mem-
ber want me to put it to the vote of
the Housa? I¢f he wants, I shall put
it.

Bhri A. K. Gopalan: I want that the
question be put to the House,

Mr. Chairman: The question is:

“That the Bill to provide for
regulating employment and work
in the factories manufacturing
Beedi and Cigar in India, be
taken into consideration™.

The Lok Sabha divided: Ayes: 313
Noes: 85.
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The motion was negatived.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL

Shri D. C. Sharma: I beg to move:

*“That the Bill further to amend
the Child Marriage Restraint Act,
1928, be taken into considera-

60“'!-

This is a very slight but very signi-
ficant amendment to the Child Marri-
age Restraint Act. There is legisla-
tion in this country, called the Child
Marriage Restraint Act, as passed in
1920. It was a healthy reform in the
direction of social reform in the coun-
try. When this Act was passed, it
was observed that nothing is more
important than this social reform and
Government would not lose anything
by this reform But the difficulty of
this legislation 1s that it has not been
properly worked.

A MembL'r of Parliament of a
different country wrote a book on
child marriage in India andshe drew
our attention to the fact that it is so,
that is, this very wholesome piece of
legislation had not been given effect
to as effectively and as adequately as
it should have been. She wrote:

“The necessity for enforcing
respect for law and order has
recently been much in the mind
and in the lips of those in authori~
ty all over India. But laws con-
cerning social reform a.e being
neglected”.

The official attitude to this Bill has
also not been very !avourable. During
the British days, after this Bill had
been enacted, an offender, one who
had given his 10 year old daughter
in defiance of the Act, to a village

headman was sentenced to six months”
imprisonment, the maximum permis-
sible under the Act. But, instantly,
the Punjab Government telegraphed
an order that that man should be

released.

Even though this legislation iz much
needed and much desired, since it was
passed 1t has remained a dead letter.
The magistracy was not in a mood to
give effect to it. It was from this
point of wview that Shri Harbllas
Sharda, in an introduction to a boolk
called “Child Marriage Restraint Act™
said that the Act had proved a dead

letter.

Afterwards, the Child Marriage
Restraint Act was amended. It was
amended three times—twice in 1938
and once 1n 1945, Of course, some of
the provisions of this Act were chang-
ed and the Act has now become a
Iittle more effective For instance, it
was made applicable to the whole of
British India. It was also given out
what the age should be for marriage
for boys and girls. All these things
were done. But, in spite of the fact
that this Act has been amended thrice,
still it continues to be an Act which
1s almost a dead letter. People are
ignorant of it. There are very few
prosecutions held under this Act. Child
marriages are still solemnized not
only in villages, which are more or
less backward, but also in the cities.

1 can tell you that child -marriages
are a social blot. The Child Marriage
Restraint Act is not a measurc of
social reform. As stated by Shri
Harbilas Sharda at the time of intro-
duction of the Rill, it is something
like a preventive measure. It is much
more than that. Stiil child marriages
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continue to be the order of the day.
QOur Government has turned out a
blind eye on the child marriages. It
has given a deaf ears to those persons
who have tried to bring to its notice
instances of child marriages.

The law is s0 complicated and so
involved that there are more thances
for a person to get away than to be
apprehended. In fact, Mr. Tek
Chand, a member of the Lok Sabha
during the last Parliament, and who
is now one af the Judges of the High
Court of Punjab, has written in a
book that this Act is likely to be
infringed, circumvented or ignored.
Such is the law that anyone can in-
fringe it without much consequence.
Anyone can circumvent it without
much danger. Anyone can ignore it
without any grave consequences.

So, Sir, this much needed social
reform has been treated with the
utmost indifference, with the utmost
light-heartedness, with the utmost
lack of earnestness on the part of
our Government. And I believe that
the time has come when we should
try to adopt a more positive and a
more dynamic attitude towards this
problem Therefore I have brought
forward an amendment, because I
find that this Act 15 ful' of self-con-
tradictions, and it is a pity that our
Government has not tried to remove
those self-contradictions

For instance, take section 12 Sub-
section (1) of section 12 of the Child
Marriage Restraint Act, 1929 em-
powers the Court to issue an injunc-
tion against any person who con-
tracts a child marriage, or who
having charge of a mmor, does any
act to promote the child marriage Of
course any one will say that this is a
very desirable provision. But sub-
rection (2) of section 12 of the Act
says that no Injunction under sub-
section (1) thereof shall be issued
against any person unless the Court
has previously given notice to such
Person and has afforded him an
oppartunity to show cause against the
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issue of the injunction. Now, Sir,
this provision practically nullifies the
first provision. By this you take
away with one hand what you have
given with the other. This provision
is, so to say, nugatory of the salutary
provision made earlier. If that pro-
vision had not been there, there
would have been some kind of =&
deterrent against child marriages. But
on account of this sub-section, the
Child Marriage Restraint Act becomes
in more sense than one, farcical.
This sub-section practically nullifies
sub-section (1) of section 12. I say
that sub-section (2) of section 12 of
the Act should be deleted.

There is also another reason. Under
sub-section (3) a court may either on
its own motion or on the application
of any person tescind or alter any
order made under sub-section (1) of
section 12 of the Act  Therefore, if
vou take these three sub-sections
together, you will find that sub-
section (2) to which 1 am making a
reference, 15 not needed; and if it is
there, it is acting, not as a sort of
brake upon those persons who are
gomng to disobey the law, but is pro-
viding to those persons who are
going to violate the law a loop-hole
for escape. Therefore 1 say that this
sub-section should be deleted.

I aiso think that no injustice will
be done {o any person against whom
any exr parte mnjunction order has
been passed under sub-section (1) of
section 12 of the Act Therefore, 1
would say that it s 8 wvery mnor
amendment but a very significant
one. JAnd if this thing is given effect
to I am sure this Child Marriage
Restraint Act, which adorns our
statute-book but which is not made
applicable even in five per cent. of the
cascs where 1t should be made appli-
cable, and which has not brought
about the desired reform at which we
ail aimed when this Act was passed,
will really become effective. I am
sure by the acceptanée of this
amendment this Act will acquire
significance, force, and some kind of
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{Shri D. C. Bharma)

vigeur. It will have teeth in it; now
it is a measure which has no teeth.

1 would therefore request you and,
through you, our hon. Minister that
he may sccept this amendment, so
that when this amending Bill is pass-
ed this Act may really become a use-
ful piece of social legislation

Mr. Chairman: Motion moved:

’ “That the Bill further to amend
the Child Marriage Restraint Act,
1829 be taken into consideration®.
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Sub-section (1) of section 12 of the
Child Marriage Restraint Act, 1829
empowers the Courts to issue an in-
Junction against any person who con-
tracts a child marmiage, or who per-
forms, conducts or directs any child
marriage, or who having charge of a
munor, does any act to promote the
Child Marriage. But sub-section (2)
of section 12 of the Act says that no
minjunction under sub-section (1)
thereof shall be 1ssued against any
person unless the Court has previous-
ly given notice to such person and has
afforded him an opportunity to show
cause against the issue of the injunc-
tion
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“No injunction under sub-section
(1) shall be issued against any
person unless the Court has pre-
viously given notice to such
person, and has afforded him an
opportunity to show cause against
the issue of the injunction.”
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Shrimati Renu Chakravarity
(Basirhat): Mr Chairman, the two
speeches made by Shri D. C. Sharma
and Shri Bibhuti Mishra have raised
very important and interesting points
regarding the Child Marriage Res-
traint Act which was passed as early
Bz 1929 There is no doubt about it
that only by passing a law, we are
unable to restrain child marnages.
Many people living in the cities think
that there is no such thing as child
marriage, because, 1n the cities such
a thing has, more or less, stopped. But,
when ane goes to the villages,—I my-
self was shocked 1o see a case—he
can see how small children are still
glven in marriage. I myself, during
the course of the last genearal elec-
tions, cmme across a baby, a child
which could hardly walk, 1 saw that
child with sindoor on head which is
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the sign of marriage. can hardly
believe that even today “Gowridan'
takes place. I have seen glenty of
marriages of girls aged Tor 9, but I
have never seen a child of 2§ years or
3 being married. That is the position
now

1 should definitely say that whilst
much of what Shri Bibhuti Misra said
is true, that only by legislation we
can never do away with social evils
like child marriages, I also agree
that taking away or amending the
clause as suggested by Shri D. C,
Sharma, just as it 15, without certain
further additional clauses may be
used as a vindictive weapon against
peopic who are not educated or who
are against them owing to  village
feuds or other causes. Both are
correct.

At the same trme, I think that Shri
Bibhut: Mishra has tried to under-
estimate the seriousness of the prob-
lem. Child marriage 1s gquite wide-
spread in the villages. The reason
why Shr: D. C. Sharma has brought
this Bill 1s to try to see how we can
tighten up this whole law Firstly,
I would like to say that however
much we tighten up, unless we take
up a huge educative campaign, not
only education in the sense of reading
and writing, educational campaign
especially in the villages amongst the
lowest strata of the peasantry, from
every angle, from the social reform-
er's angle, from the political angle,
from the point of view of peasant's
organisation, it will never be possible
to eradicate thiz social evil That is
certainly the most important factor
but I feel that it is also necesséry to
tighten up the Child Marriage Res-
traint Act.

For one thing, there are certain
occasions when an injunction has to
be given. There is no other method
to stop the marriage I will give ane
recent example. This was not about
child marriage restraint; but the
question was a bigemous marriage. A
'b:lmm marriage was taking piace.

m. Organisation was not
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able to intervene and stop it. They
conld not find out what are the legal
methods. At the Iast minute, they
realised that the only method of
stopping that was by an injunction,
Naturally, they invoked that and they
hhad an injunction. If in that section
of the Marriage Act, there was one
sub-section saying that there can be
mo injunction given unless there was
the previous permussion of the magis-
trate, the marriage would have taken
place and two women's lives would
Jhave been spoiled, that of the first
wife and that of the second wife. This
ds true in this particular case. This
may also be true in many cases re-
garding child marriages. Therefore,
“there are cases wherein an injunction
thas to be given. It is a question of
rtime. Therefore, this suggestion made
by Shri D. C, Sharma that there
should be no clause saying that there
must be previous intimation given by
'the magistrate and then only an
dnjunction may be given, is legitimate.

On the other hand, the point which
has been made by Shri Bibhuti Misra
is also correct, that people may use
it in a spirit of vindictiveness, They
may spoil the entire marriage just by
raising false cherges. The whole
marriage will be spoiled. The ex-
rpenses incurred will be an additional
‘burden. All that is true. Therefore,
my suggestion is, in certain cases,
“this clause, enjoining injunction to
"be given only in cases where the
magistrate has given previous per-
mission, may be taken away, provided
‘there is very striet punishment for
all wiala fide complaints. 1If there is
provision for very strict punishment
for mala flde complaints, 1 think that
will be a balancing factor to prevent
people who may just try and spoil a
:nqrh;e in order to give vent to
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On the other hand, 1 feel there
should be something else, that is, that
this child marriage should be made a
cognizable offence. A few days ago
in the papers I found a news item
from Bikaner saying that there has
been large scale,—they use the word
‘mass-scale”’—mass-scale marriages of
children on some particular auspici-
ous occasion. They have some auspi-
cious occasion, and during that festi-
val so many—I think it was some
thousands—child marriages took place
in Bikaner, This was very openly
stated in the press, and I am sure
there was not one case of conviction
in all those cases. The reagon for
that is firstly that there is no rousing
of public conscience. 1 do not agreé
with Shri Babhuti Mishra that we
are now becoming so emancipated
and so educated that this is slowly
dying out. In the villages at least 1
have found that thiz is not so. VYés,
in the cities this has happened. but I
feel that today public conscience has
not been roused to thst extent that it
is not possible for people to go in for
child marriages. We have not reach-
ed such a situation yet, and therefore
we find that people do not come for-
ward with such complaints,. They
say: “Yes, it is taking place, but what
have I got to do with it? Why
should 1 go to court? What business
is it of mine? It means going to the
police and rushing to the court and
expenditure. 1 have nothing to do
with it”. But it is a social evil which
it has become very necessary to over—
come. So, one has to take note of
this problem and make it a cognizahle
offence. Government itself should
step in and see that these things are
stopped.

Shri Bibhuti Mishra feels that such
a thing will mean that we are trying
10 bring about the rule of law by the
danda, but I feel that there should be
laws not enly on paper, but they
must be enfarced, and especially X
feel that it was wrong in 1949 to have
amended clause 3 whersby even the
very slight punishment of 15 days
imprisonment was taken away.
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only a fine of Rs. 1000 rémains, and
even -thet is not implemented.

So, my point is that however much
we may be lax, however much we
allow people to develop their' minds
by just not taking penal measures, we
find that things are not improving.
Therefore, -while on the one hand 1
still agree with Shri Bibhuti Mighra
that it is not only by law that we can
implement these things, that we have
to undertake a big educational cam-
paign from all angles from the side
of the Government, the women's
organisations and of social reform
bodies, on the other hand I do feel
that there is necessity for Govern-
ment itself to take measures to see
that there iz no infringement of the
law,

Government passes such things as
preventive detention. They think that
13 the most important thing. but I
think Government jtself must take up
the cudgels in this matter which 1s
even more important because we are
m a situation where we still continue
with the system of child marriage.
The question of poverty is often
raised and it iz said that we are poor
and that is why people are not able to
keep their children and they want to
give away their children in marrage
early. However poor we may be, this
is an aspect of social reform which is
necessary for our,future generations,
for our society itself and for our
entire economic planning.

That is why while I support the
amendment proposed, I feel that
having this amendment alone may do
some harm as Shri Bibhuti Mishra
has peinted out, and therefore provi-
sion for mala fide complaints being
punished strictly and sternly should
also be made s0 as to neutralise the
evil effects which may emanate from
having only this clause deleted, that
is clause 11, sub-clause (2). I support
the Bill with this amendment of mine.

Mr. Chalrman: How much time
‘would Shri D. C. Sharma require to
Teply?

6 DECEMBER 1887 Bestssint (Amendmend) (078
Bill

Shri D. €, Sbarwa: I will reguire
only five minutes,

. Chairptan: Then, ounly fve
minutes are left. Shri Braj Raj Singh
may speak.

Shri V. P. Nayar (Quilon): Is it
only up io 4 O'clock?

Mr, Chairman: One hour.

Bhri Narayansnkutty Menon.

(Mukandapuram}: May 1 know
whether the hon. Minister is replying?

Mr, Chairman: Yes.

ot wwew fog  (FRrtama) -
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“The court can either on its own
motion or the application of any
person rescind or alter any order
made under sub-section (1) of
section 12 of the Act”
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Shri V. P. Nayar: 1 support the
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suppors
arises from the preséent scheme of the
Att itself. As far as [ find, this iz %o
be tried under the Criminal Proce-
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mat been deflned; it is only about an
sorder. Possibly the framers borrow-
«ed the words from the Civil Proce-
«dure Code. But there is a wery
patent shortcoming in respect of the
rprovision which Mr. D. C. Sharma
wobjecta to. This is not the particular
:section which he wants to get edited:

“No injunction under sub-sec-
rtion (1) shall be issued against
any person unless the court has
previously given notice to such
person and has afforded oppor-
tunity to show cause against the
issue of the injunction.”

This is a very serious matier where
an mjunction is the only remedy to
‘prevent mischief. If you go through
the Criminal Procedure Code, you
will find that in cases of public
nuisance, in cases of certain acts, the
commission of which will injure some
others, the magistrate has ample
powers to issue what may be equiva-
lent to an injunction ad interim. Here
there is some mandatory provision. If
there is a complaint before the magis-
trate, the magistrate shall give notice.
He cannot get away from it. So, the
use of the word almost renders the
injunction infructuous when you con-
‘gider that this is the only remedy.
Supposing an emergency is to take
place in flve days, and if before that
the notice could not be served, as is
contemplated under the rules, the
mischief would have been done. True
it is that for this offence there is the
punishment for the man who is res-
ponsible for marrying the child, but
how does it dissolve the marriage;
the marriage once contracted under
law will remain, and where is the
power under this provision to declare
the emergency null and void. As
‘S8hrimati Renu Chakravarty pointed
out, there are several thousands of
marriages. 30 that you will see that
if there is a power to the court to

-‘give an order of injunction the court
must have the t. It should not be
fetiered down by a

mandatory provi-
wion that it shall issus notice to
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opposite party. May be that the Gov~
ernment may say that it may be
adduced. Sir, 1 find that Mr. Sharma's
case must be supported, because 30
long as you give the powers to issue
an injunction in onme clause, that will
be called mandatory provision which
obliges the magistrate to the issue of
notice to the opposite party. The
injunction has no value at all, much
lesg for the prevention of the act. So,
Sir, I support the Bill.

Bbhri D. C. Skarma: | think the time
should be extended for the Bill

Shri Raghunath Singh (Varanasi):
What about the fate of our Bill. It is
a very important social legislation.

The Minister of Law (Shri A. K.
Sen): I am sorry that I have to re-
quest the hon. Member, Shri Sharma,
to withdraw thug Bill. 'While I do so,
1 am deeply obliged to him for draw-
ing the attention of the House %o an
evil) which has been a blot in our
social hfe in the (past, and still
threatens to continue to be =0 for
some time more. Let us hope it will
end as soon as possible.

Sir, if I were convinced that the
passing of this Bill now introduced by
Shri Sharma would once for all wipe
out permanently this social bilot in
our national life, I would be the first
man to support it. There is not the
least doubt, the voice of this House
has been expressed in no unmistak-
able terms, both from thiz side of the
House as also from the other side.
Our  social conscience revolts
against the continuance of this perni-
cious social practice. I heard with
deep sorrow the instance related by
Shrimati Renu Chakravartty—or
“My Comrade Chakravartty” as Mr.
Nayar put it. 1 was really shocked to
hear her experiences, which are of
the recent past. of children hardly
three years being mass married We
know the consequences of widow-
hood for such children should they
be unfortunete snough to Joee their
miner hushands.
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Siz, the real cause 13 not the lack of
power in courts to issue injunctions
without service of notice to the party.
sought to be affected; the real evil is
the extreme apathy of the public in
areas where the marriages take place
in spetting into motion the arms of
law. That is a sad commentary on
our public spirit. It 5 not the law
which eradicates social evils; it is
the public conscience revolting
against these pernicious practices and
enforcing the law by taking recourse
to the court of law, which, to my
mind, forms the ultimate sanction
against such practices against which
=ll of us certainly are prepared to
join in the war to eradicate them per-
manently. It is possibly desirable
that not only this pernicious practice
but others also, like inducing mino:
#&irls into immoral lives, resorting to
tthe taking of dowries forcibly from
helpless parents and  various other
social evils against which our mind
revolts, should be eradicated. It is
possibly very desirable that at a time,
mot very distant, we have to ask our-
selves very  seriously as to what
remedies we must adopt for ourselves
to eradicate these ewvils which  still
woliute our national and social life. 1
am convinced, Sir, that only by arm-
ing the courts with the powers to
‘grant injunctions er-parte whatever
evil consequences of such a procedure
might produce we shall not even touch
the fringe of the problem. We must
educate the people to revolt against
the sight of a child being married and
‘to rush to the nearest court of law
and take proceedings. Have we been
able to do that? It is only when a
party is inimical towards certain
parties whose children are going to be
‘married below the permissible age
that they occasionally take recourse
‘to courts of law. That is an un-
Yortunate experience which we must
‘acknowledge as a fact. No man in the
willage where the mass marriages
about which Shrimati Renu Chakra-
vartty spoke, will move against it. 1
%know that happens in Rajasthan
periodically. People from Calcutta
2 to stisnd these marriages. They
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are advertised a long time ahead of
the actual celebration, but not a
single soul is to be found who s
courageous encugh to go to the near-
est court of law and ask the court to
prohibit such marriages. I think, the
punishment envisaged in the Act
itself is far too meagre. It does
not act as a deterrent. I also think
that even this meagre provision
is not availed of by people whose
conscience should revolt. 1 think
also that mere conferment of more
powers of procedure merely to courts
would not help matters.

I appreciate the suggestion that is
given by Shrimati Renu Chakravartty.
I am very much surprised because
she is not a lawyer. Possibly, much
of the evil is procedural and that may
be remedied by making this a cog.
nizable offenice so that one could rush
to the nearest police station and &et
the police on the track.

But these are matters which I
explained to Shri Sharma when he
gave notice for introducing this Bill
The:e are matters over which we
must deliberate coolly, think coolly,
survey the field coolly and widely,
gather data and facts so that, first of
all, we have a comprehension of the
magnitude of the evil, the causes of
the evil including public apathy and
then set for ourselves whatever the
remedies may be that we may accept
to meet the situation.

I do not support the idea of hurried
legislation on one or two matters
only. As Shri Bibhuti Mishra had
already pointed out. we have had
already three amendments to the
parent Act. The Hindu Marriage Act
would have the effect of making such
marriages void; but, even that would
not cure the evil. The fear of enter-
ing into void marriages does not seem
to be a strong deterrent, enough to
discourage such marrizges. We must
make the law more rigorouws. The
full rigour of the social conscience
nation mast visit these evil days In
the shape of deterreat laws and desl
ruthlemly with pesple who wesh te
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give children in marriages against
the laws of the land, the conscience of
the country, and the basic principles
on whith our society is based. Such
a thing needs investigation, delibera-
tion, planning and good laws. Let us
not be accused, at least private Mem-
bers, of indulging in hurried legisla-
tion; let that compliment be resgrved
for the Government.

Therefore, Sir, while I am deeply
obliged to the hon. Member for focus-
sing the attention of this House, and
through this House, of the entire
country, to this great evil which has
still survived and threatens to survive
for some time more, and to the hon.
Members on the other side who have
also joined in the common expression
of revolt. 1 shall be happy if such
malpractices are regularly brought
before the House so that the country
knows what its representatives
assembled here think about these
outragecus  social practices  still
current and still indulged in.

I have invited Shri Sharma to come
and discuss this matter with us later
on. Perhaps, in future, we might
have to devise gpecial courts to deal
with anti-social crimes like prostitu-
tion, people who make earnings on
immoral lives, people who make
earnings on adulterated food and such
other practices so that the arms of
law may never fall short.

These are matters that must
certainly be attended to and attended
to seriously. Unfortunately, other
great problems get their hold on us
80 much on the economic side and on
other sides that these urgent problems
are forgotten in the face of those
overwhelming forces. But, it is neces-
sary to bring them off and on and
express our disapproval of these
dorces of evil

Therefore, having expressed the
view of the Government on- this mat-
ter, T am sure the hon. Member will
agree with me that he should with.
draw the Bill snd awszit a Bill which
shouid be brought after proper survey
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of all facts and after taking into
account to what extent the arms of
law may be streached to tackle this.
problem. And, not only this problem,
but other anti-soclal evils which need
to be tackled equally firmly and.
severely. Therefore, I request the hon,
Member to withdraw this Bill; other--
wise, we shall have to oppose it

Shrimati Renm Chakravartty: May
I just ask one question of the hon.
Minister? We have been told and in
the past also by the predecessor . of
the Law Minister that we should
withdraw these Bills and the Govern-
ment will bring forward legislation
on the same lines, for instance, the
Restraint of Dowry Bill. This was
promised to us on the floor of the
House. Are we to take it that such
matters as the Restraint of Child
Marriage, Restraint of Dowry and all
these social measures which are of
very much importance today will
actually be brought on the floor of
the House?

Shri A. K. Ben: About dowries I
cannot say much.

Shrimati Renu Chakravartty: There
was an assurance on the floor af the
House.

Shri A. K. S8en: I do not know. 1
have investigated the problem. The
enforcement of it would involve so-
much, so many obligations;: if we
could undertake that respomnsiblity at
the moment is a matter mbout which
I can give no assurance myself.

Shri Ferose Gandhi: What about
this Bili?

Shri A. K, 8en: About this Bili, the
matter, I should think, will be
investigated. 1 can say only this
much because I do not know in what
shape ultimately the Bill will emerge.
I can certainly give this assurgnee
that this problem will not be forgotten
and proper steps will be thought of
and brought before the House. Whan,
that also I cannot say.

Ehri Feeoss Gandhi: DBut the Bill
will come?
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Shri A. K. Sem: This evil in all its
-aspects will have to be tackled.

Bkri T. N. Singh (Chandauli): Sir,
we the non-official Members have
brought in  certain measures which
have been considered to be good by
all sides of the House. They were
also considered 1o be necessary and
urgent. Every time they are post-
poned on the ground that a more
comprehensive measure may be in the
offing and Government will bring
measure itself. But, experience has
shown that it is not so. Take for
instance, the Hindu Code. They had
to split up into two or three parts
and they had to come plecemesnl. 1
wanted to know how long we are to
wait in the pious hope that a com-
prehensive Bill will come at a future
date. Experience has shown that it is
‘better to bring forward these things
piecemeal. Since there is nothing
very objectionable in the provisions
of the Bill with which Government
do not agree or which are not pos-
sible by amendments or suitable
changes by common agreement and
discussion, where is the harm and
why should Government object to
piecemeal legislation in this way? I
would like to have a clarification of
Government's attitude in regard to
very urgent and necessary social
legislation.

Bhri Feroze Gandhi: Otherwise we
will accept this amendment.

Pandit Thakur Das Bhargava
(Hissar): May I say a word about
the attitude of the Government? This
Child Marriage Restraint Act was
passed in the year 1928 or 1829. Since
then, I do not know of any measure
which the Governtnent has brought to
see that this evil is met with or
Temedied. On the contrary, when we
have brought Bllls, Government have
always opposed them. For instance, I
brought a Bill and it was with a great
deal of pressure and very much of
diffieulty and under very difficult
clrcumstances that I could succeed in
adding one more year to the age.
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So far as this measure is concerned,
what would be the comprehensive
nature of the Bill which is sought to
be brought forward? The Mover
wants that only sub.section (2) of a
particular section may be taken away.
That is, so far as an order is concern.
ed, even today it can be issued by
civil courts ex parte and when the
party comes then it is vacated. I do
not understand what other investiga-
tion is necessary and how a compre-
hensive legislation will be brought on
this matter,

Government should not stand in the
way of people who want to do some
things. This is not piecemeal at all
This iz part of a comprehensive
legislation which is already with us.
This is & complete Act, the Child
Marriage Restraint Act and Shri
Sharma wants an amendment {o be
made in section 12. I cannot under-
stand what enquiry is necessary for
this purpose. Why another very com-
prehensive Bill should be brought
forward after full investigation?
What is the difference? Does the
Government not know that in lakhs
of cases child marriages take place
even today? So far as the progress of
social reform is concerned, the Gov-
ernment’s attitude is such that I
should say it is rather an obstructive
attitude. If this is passed, thousands
of child marriages will be checked.
An ordinance will be passed. I a
person comes forward, the ordinance
will be wacated. There is no difficulty.
I should think the Government may
be able to perform those promises.
But what is the point in standing
between the passage of this Bill and
another comprehensive Billt No
enquiry is needed for this purpose.
It is a very simple provision which
Shri D. C. Sharma wants to put into
the legislation. I should think Gow-
ernment should revise its attitude and
pot put aobstruction in the way of
Shri D. C. Sharma’s getting this Bill
passed.

Shyl Ferome Gandhl (Ral Bmrel):
May I suggest that as 2 measure of
goodwill the hon. Member mxy
believe the assurance that has bean
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given, and the Minister can accept
the amendment and then bring in a
comprehensive legislation later?

8hri A. K. SBen: The point was this.
I am sorry my esteemed friend
Pandit Thakur Das Bhargava did not
really follow what I said What I
said was that it has not been proved
that in any single case the purpose of
the Act has begn frustrated by the
lack of power on the part of the
court to grant exr parte injunction.
We have not known of a single case
where a party has gone to court to
nullify the marriage before the mar-
riage took place by an order of
prohibition and has not succeeded
because time was taken for notice....

Shri Easwara Iyer (Trivandrum):
1 have asked for injunction and the
court refused it

Shri A. K. Sen: Obviously, the hon.
Member, Shri Easwara Iyer, has got
a wider experience. What [ said was
that it is not the lack of power on
the part of the court to grant ex
parte injunction. It is the apathy of
the people to go to courts of law
I further said that as a lawyer—apart
from being a member of the Govern-
ment—I am against allowing courts to
grant njunction just on the ex parte
apphcation of a person.

Shri Braj} Raj Singh: Section 3.

Shri A. K. Sen: It may be there,
but the man cannot go, after all, the
arrangements are vitiated. It is only
to stop the abuse of this provisian
which 1s very likely in villages where
the party feuds and group feuds are
the common order of the day, or in
regard to the people who are not well
disposed towards other persons to go
to courts of law and just get an ex
parte order and then the invited

guests go away.

Pandit Thakur Das Bhargava: Will
the Government cite an instance of
an abuse?
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Shri A K. Sen: The abuse has been
prevented. The Government is oom-
vinced that child marriages have con-
tinued not because the courts have
not been able to stop them by ex
parte injunctions, but because people
have not approached the courts for the
purpose of getting an order of injunc-
tion. We are convinced of that
Even today, ss Shrimati Renu Chakra-
vartty said; most marriages are
advertised in papers even though
there i3 no want of time. People
have gone to courts of law and notice
does not take long to be jssued. But
no one has gone to courts to stop.
The remedy is elsewhere; as Shrimati
Renu Chakravartty has suggested it
may be necessary to make these
offences.

Pandit Thakur Das Bhargava: As
if it is not the duty of the Govern-
ment to stop it.

Shri A. K. Sen: Yes; it is the duty
of the Government to stop even the
prostitutes.

Pandit Thakur Daz Bhargava: You
have passed a law.

An Hon. Member: To stop even
adultery.

Shri A. K. Sen: We are not here
having a discourse on the duties of
Government relating to society. We
are discussing & very Iimited subject,
whether a mere amendment to this
section is going to stop child mar-
riages. We are convinced that it will
not, and somo other measures are
necessary.

Therefore, I am afraid we are not
able to agree to the proposal which
would amount to giving any man the
right to go to a court of law, swear
on affidavit and stop marriages.

Shrl T. N. Singh: What is the mea-
sure that the Government are think-
ing of?

Shri Sinhasan Singh: The Govern-
ment, instead of opposing it, should
be quiet. Let the House decide whe-
ther it wants to pass it or not
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Mr. Chairman: Then, all the objec-
tions—

Shri Sinkasan Singh: There is no
difficulty. I am saying that if the
Government wants it t0 be passed,
let it be so. let them say it Or
else, if the House wants to pass it, let
the House paas it. Let the House
enjoy the freedom of voting on this
matter.

Mr. Chalrman: I am not concerned
with it. Yes, Shri D. C. Sharma.

S8hri D. C. Sharma: Mr. Chairman,
1 suffer from three handicaps this
afternoon. In the first place, I am
unfortunately a private Member today.
In the second place, I have the mis~
fortune to bring forward a Bill. In
the third place, it is very tragic that
my Bill deals with a problem of
social reform. If my Bill had happen-
ed to be something else, perhaps the
Government would have been a little
more favourable. But since social
reform is a much-neglected subject,—
the Cinderella of the Government of
India—I think it does not command
much support.

But I think that the Members who
have given me support deserve my
thanks. I do not take any notice of
what Shri Bibhuti Mishra said. His
speech was a speech of self-advertise-
ment. He obviously wanted to tell us
how many sons he had and that one
of his sons is in the matrimonial mar-
ket now. 1 am not interested in that,
namely, how many sons a person has.
It does not interest me. But I believe
and I believe it very strongly that
even though 1 also come from a vil-
lage, I am very sorry I do nc* '20k as
rustic as I should loock. But I tell you
honestly I come from a village. I wish
1 were more rustic-looking than I am.
But I cannot help it. But, all the
same, I want to tell you that unfor-
tunately, it is not a problem of town
versus village. It is not a problem
of rural areas versus the industrial
areas. It is a problem which embra-
ces all the towns and villages. It is
a problem which covers every part
of India, whether rural or industrial.
Therefore, t& raise the cry of rural
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areas versus urban areas will not
help.

Again, I would submit, as was said .
by Shri T. N. Singh, that if we can-
not get one rupee in one instalment,
why should we be prevented from.
getting one rupee in three or four
instalments? That is to say, if we
cannot have a comprehensive Bill in.
one instalment, why should we not be -
permitted to move an admendment to:
the Bill which already exists? If!
that is denied, I cannot unddrstand
the logic of it.

My Bill was looked at frem the-
social angles by Shri Braj Raj Singh;
it has been looked at in the same
way by Shrimati Renu Chakravartty.
It has been looked at from:the legal
angle by Pandit Thakur Das Bhargava
and Shri V. P. Nayar. It has been
loocked at from a broader angle by
Shri T. N. Singh, and everyone has
approved of this Bill. I must say in
all fairness to the Minister of Law
that when he was having a private
talk with me he said to me that “I
would try to—

Mr. Chairman: The hon. Member's
private talk outside should not be
introduced here.

Shri D. C. Sharma: ] am sorry: I
was saying that when I was "having:
a talk, a discussion with him on this
subject, he said to me that he would
be able to enable me to frame a Bill
on this very subject which would be-
more acceplable to the Government.
That is what I think he said.

Shri A, K. Sen; That word still
stands.

Shri D. C. Sharma: And in the light
of that assurance, I would say that
I do not want to pursue this Bill and
I hope I would be enabled to bring:
forward a Bill during the next session:
of Parliament, which would be satis--
factory to him and to all of us.

Mr, Chbairman: The question is:

“That the Bill further to amend
the Child Marriage Restraint Act,
1929, be taken into consideration.”
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The Lok Sabha divided: Ayes 35; Noes 70.

Division No. ro)

Paneriee, Shrl Pramathansth
‘Bhargava, Pendit Thakur Das
Bharuchs, Shri Nawushir
"Bre| Raj Singh, Shri
Chakravartty, Shrimati Renu
Chandramani Kalo, Shri
Dige, Shri
“Dwivedi ShriM. L.
Elias, Shri M.
Gandhi, Shri Feroze
Ghosh, ShriA.
AGopalan, ShriA. K.

Achar, Shri

Alrs, ShriJoechim
dBerupal, ShriP. L.
Bhogji Bhai, Shri
Bidari, Shn

Birbal Singh, Shru
Bose, ShriP. C.

Brahm Perkmh, Ch.
Chandra Shanker, Sbri
Dabit Singh, Shri
Dresai, Shri Morani
Dinded, Shri

Ghosh, Sher M. K.
Guha, ShriA. C

Igbal Singh, Sardar
Jang Bahadur Singh, Shri
Jhunjhunwals, Shr
Jinachandran, She:
Jyoustu, Pandunt, J.P.
Kasliwal, Shr
Keshava, Shri

Kot oki,ShriLiladhar
Krishna Rao, Shrt M V.
l.axmi Ba1, Shrimats

AYES

Gupta, Shri Ssdihan
Iyer, ShriBaswara
Kamhle, ShFB.C.
Kar,Shri Prabhat
Katti, ShriD. A.
Khadilker, Shri
Kodiyan,Shri
Kumbhar, Shri
Mahsuty, Shri
Masay, Shri
Menon, Shri Narayanankutty
Mukerjee, ShriH. N.

NOES

Mafida Ahmed, Shrimaty
Malvis, ShriK.B.
Mandal, Dr. Pashupat:
Maushra, Shri Bibhots
Narayanawuamy, Shrt R.
Nathwani, Shrs

Nehru, Shri Jswaharial
Nehru, Sheimats Uma
Neswi, Shri

Parmar, Shr; Deen Bandbhu
Parmar, ShriY. S.
Pattabhi: Raman, Shri C R.
Patel, Shrimati Manihen
Pillai, Shr: Thane
Raghunath Singh, Shn
Rajiah ,Shn

Rantur Singh Ch.

Rane, Shr

Rangarso, Shri

Rao, She: Jaganatha
Reddy, Shri Balh.

Reddy, Shri Viawapatha
Roy, Shrnt Bishwsnath
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Nair, Shri Vasudesvan
Nuoyar, Shei V. P,
Panigrahi, Shri
Prodhsa,8hriB. C,
Saksena, Shri §. L.
Singh, Shri L. Achsw
Singh, SheiT.N.
Sinhsenn Singh, Shri
Sivs Raj, Shri

Tewari,Shri Dwarikanath
Warior, Shri

Rungsung Suise, Shri
Ssdhu Ram, Shri
Sahodrabal, Shrimati
Saigal, ShriA. S.
Samanta, SkriS. C.
Samantunbar, Dr.
Sanganna, Shr,
Sanksrapandian, Shn
Satyabhama Devf, Shrrmat:
Sen,ShriA K.

Sharma, ShniR. C.
Shukla,Shri V. C
Sinha, sShriAnirudh
sinha, Shri Jhulan
Sinha, 5hri Sarangdbars
Swaran Singh, Sardar
Thakur Das, Lala
Thummaiah, Shri
Upadhyays, ShriShiv Dutt
Varms, Shr1 B. B.
Yarms, Shri M. L.
Wadiwa, Shn
Wodeyar, Shn

The motion was negatived.

—

NATIONAL AND FESTIVAL PAID
HOLIDAYS BILL

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): I beg to move:

‘“*That the Bill to introduce a
uniform system of national and
festival paid holidays for all
industrial workers, be taken into
consideration.”

As mentioned in the Statement of
Objects and Reasons to the Biil, the
mumber of paid national holidays and

festival holidays in industrial under-
takings at present varies from State
to State, from establishment to estab-
lishment and from industry to indus-
try. It is regrettable that so far as
the question of paid national and fes-
tival holidays are concerned, there is
no uniform system at present.

In certain cases no paid holidays
are given. In certain other cases,
even though paid holidays are given
so far as certain national holidays sre
concerned, the festival holidays are
not at all considered. Even in the
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case of paid national holidays, only
some of ‘the national holidays are
taken into conszideration. It is also
regrettabie that the induastrial workers
of our country, who sweat and toil
for the good of our country, are not
allowed in ceriain industries to take
leave or are not allowed holidays
even on such important holidays as
Gandhi Jayanti, Republic Day and
Independence Day.

Therefore, not only from the point
of view of giving better amenities to
the industrial workers of our coun-
try, not only from the social point of
view, but also from the point of view
of beiter industrial relationship, it is
absolutely necessary that some uni-
form system of giving paid national
and festival holidays to the workers
of our country should be introduced.
It is with that object that 1 have
introduted this Bill.

The Bill seeks to notify ten natio-
nal holidays of an all-India charac~
ter—the New Year Day, Republic
Day, May Day, Maha Shivarathri etc.
With regard to the May Day I have
to say a few words. The May Day,
a great day of the working class,
a day of international solidarity of the
working class is not at all consider-
ed in our country as a paid national
holiday. It is rather a pitiable state
of affairs. The workers of our coun-
try, as 1 have already pointed out,
who sweat and toil for the good of
our country, who are today working
in the front rank for the successful
implementation of our Second Plan,
are not given their right, which in
several other countries has already
been recognized. Even in Govern-
ment-owned factories this May Day
is not allowed as a paid holiday.

In Kerala, recently, that is, since
the new Government assumed power,
May Day was declared as a paid holi-
day. But, 30 far as the private enter-
prises are concerned, it is not in the
power of the Government to enforce
this new system unless there is some
jegisiation making it obligatory on the
part of the private capitalists to give
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the workers a paid holiday soe far as
the May Day is concerned. But in
government undertakings in Kerala
the workers are s¢ enthusiastic over
the decision of the Government to
give them a paid holiday on May Day.

Therefore, this measure has become
an urgent necessity, as 1 have already
pointed out, from the point of view
of promoting industrial relationship
and harmony and to have a contented
working class.

Apart from the national holidays of
an all-India character, ours is a coun-
try where so many festivals occur
which are of a regional, sectional or
religious character. Almost every
national section in our country has
its own national holidays. For ins-
tance, the Malayalee people have their
great Onam festival which is cele-
brated throughout Kerala not only by
the rich but also by the poor. Dur-
ing the Onam festival every Malaya-
lee will wear newly bought clothes,
children will be seen playing and
singing all through the country, and
women have their own special plays
known as the Onam play. It is the
symbol of & great bygone era in the
history of the Malayalee people, as
the legend savs, when the land was
rulecd by the famous Mahabali, the
Asura King, when there was peace
and plenty everywhere in the land.
The legend further says that in those
days there were no thefts, no mal-
practices. In order {o commemorate
those happy days of the past, the
Malayalee people celebrate this natio-
nal holiday of theirs in the first month
of the Malayalee year. And the peo=
ple prepare themselves to receiva
Mahabali on that day. For the legend
says that when Mahabali was ruling,
the Devas got enraged and envious
and approached Maha Vishnu, and
Maha Vishnu the God himsel! came
to the rescue of the Devas in the form
of an avtar known as Vamana Avatar
and begged three steps of land from
this Mahabali This Vamana being &
very small man, Mahabali agreed to
give him three steps of land. But
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actually when Vamana began to mea-
sure the land, he grew into a huge
person, he grew up to the sky with
the result that Mahabali found that
the land was not enough to give him
as a charity. Unable to keep to his
promise, Mahabali was forced to go
underground and when he was leav-
ing his land, lamented by the entire
people, he begged for a courtesy, and
that courtesy was to allow him once
a year to return to his own land see
his own people. So the Malayalee
people every year, thinking that their
own old King is coming back, pre-
pare themselves to receive him on
that day.

Similarly, there is the great Pongal
festival of the Tamil-speaking people.
Then there is also the famous Durga
Puja or Kali Puja m Bengal. Then
there 1s the famous Holi festival in
North India. And several other
regional festivals are being celebrat-
ed every year throughout our coun-
try And it is sheer justice to say
that when the whole people of our
country are celebrating the impor-
tant national days of our country such
as Independence Day and Republic
Day and Gandhi Jayanti, when all the
citizens are in a gay and happy mood
celebrating these days, there is no
reason why the workers who are
sweating and toiling for the good of
our country should be tied up on
these important days in their factories
and work spots.

Therefore I request the hon Minis-
ter to consider this question earnestly.
I have also to point out that Govern-
ment themselves have understood the
importance of such a measure, and 1
understand that Government had
appointed a committee to go into this
matter. I do not know what happen-
ed to that committee. Nothing has
been heard about that committee since
it was appointed. 1 want to Xknow
whether that committee has fune-
tioned and has submitted its report
and, if so, what its recommendations
are and what action Government pro-

pose to take on this particular prob-
fem.
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With these words I request the hon.
Minister to accept this Bill,

Mr, Chalrman: The motion is now
before the House.

Shri Narayanaskutly Menon
(Mukandapuram): Judging by the
experience of today, when such an
innocent and innocuous Bill as the
one brought forward by Professor
Sharma has not been accepted by the
Government, I have absolutely no
doubt that the hon. Minister is already
on his feet to say that “I oppoae this
Bill". Still I wish to bring to the
notice of the Government the injus-
tice that is done to certain categories
of workers by denying them the
national holidays when the same holi-
days have been allowed to other sec-
tions of the people.

In certain establishments in the pub-
lic sector the Government is giving a
certaian number of holidays, even
though those holidays do not come to
fifteen days. For exampie, Republic
Day, Independence Day and similar
other holidays are being given to the
permanent workmen in certain parts
of the public sector. But a large
number of workmen, coming to mil-
lions, are working in the public sector
today in various cénstruction projects,
and what happens today is that when
the permanent workmen of a particu-
lar establishment are given the holi-
day, the construction workmen who
are larger in number than the perma-
nent workmen in the same or similar
establishment are denied even the
right to work on that day on the
excuse of its being a holiday. Not
only do these men not get any holi-
day on Independence Day and other
national holidays, but they are denied
even their wages on those days.

I wish to point out one example that
in the Port of Cochin 1,500 permanent
workmen are working. Those work-
men are granted certain holidays In
the year which are considered natio-
nal holidays and also regional holl-
days. At the same time, 5,000 work-
men are working on the construction
projects of the Cochin Port, On these
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Tholidays, in the port, it is declared a
holiday. These workmen in the cons-
truction projects are not only denied
that boliday with wages, but they are
denied even the right to work. Con-
sequently, instead of enjoying the
Republic Day and Independence Day
by going home with wages, these
workmen are compelled to starve on
these days. The workmen employed
in all these construction projects will
be cursing the Independence Day and
the Republic Day because on that day,
they do not get any wages and there-
fore, they will have to starve.

It is true that the Government may
bring in an argument that if this Pri-
vate Member’s Bill iz accepted, it
will entail a large amount of money
even in this year's budget because
they may employ a large number of
workmen in the public sector. What-
ever may be the difficulty that is con-
fronted in this year’s budget or in
any other way, I request the hon.
Deputy Minister who is present to
oppose the Bill to explain to us the
matter. For once, the Government
felt the necessity of standardising
and consolidating the holidays to the
workmen both in the public secter and
private sector and having been con-
vinced of the need, they appointed a
committee. As usual, that committee
may have made recommendations. I
request the hon. Minister to tell the
House what were the recommenda-
tions of that committee. This dis-
similarity and disparity in the num-
ber of holidays granted in the public
sector itself in different ways and in
the private sector in different ways is
bringing in a lot of dissatisfaction
among the workers. A very large
number of industrial disputes, the
hon. Deputy Minister knows, have
cropped up on the question of these
holidays and various industrial tribu-
nals in various regions have decided
as to what should be the conception
of social justice in relation to these
holidays. While one industrial tribu-
nal in the far south says that the con-
sclence of social justice will be satis-
flad by giving seven days in a year,
somewhere in Ceniral India, another
tribunal says that fifteen days should
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be given. Therefore, provision has
been made in this Bill that all the
National Holidays should be made
compulsory holidays with the addi-
tional provision that 15 days should
be the minimum number of holidays
for all workmen in the country.
Apart from the seven National Holi-
days, the other eight days may be
utilized in the various regions to be
set apart for regional or state-wide
halidays so that the workmen in each
region could get holidays on their
own festivals.

If this defect is not rectified today,
the consequence will be that indus-
trial disputes on this question will
crop up everywhere especiglly in the
public sector and there will be a lot
of trouble going on as to which
holiday should be given and which
should not be given and that indus-
trial dispute itself will deprive the
State of more working hours than in
actually granting holidays themselves.

I will conclude by once again point-
ing out that stark injustice is being
done to these workmen. Because the
Republic Day or any National holiday
falls on a particular day, they are
denied their wages. At least, if the
Government find it very difficult at
this stage to accept the provisicns of
this Bill now because of the possible
repercussions on the Budget or
because of want of ume and because
of their unwillingness to accept a
Private Member’s Bill, especially
from the Opposition, let the Govern-
ment rectify this injustice that in sny
one particular establishment run by
the public sector there shall not be
any discrimination between the per-
manent labour and labour employed
in construction work. If the Ggvern-
ment could not come down and offer
a Ngtional Holiday with wages to
these workmen who are employed in
construction work, let the Gov-
ernment not refuse them the
day's work, let them be at least
allowed to work and get thejr
wages 30 that, on a National Holiday,
when the entire nation iz rejoicing,
these workmen employed in the con.
struction work in the public sector
may not curse the Government and
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the Government policy because they
sre deprived of their wages on that
day. ‘Therefore, for the time being,
if the Bill cannot be accepted, let this
injustice be removed. After all, it
comes to seven days in a year. Let
the public sector at least be compelled
to give holidays on a national basis
to these workmen and also in the
private sector, let this statutory pro-
vision be made so that the workmen
could enjoy the holidays.

Before concluding, I wish to point
out an instance of the patriotism of
the private sector. Every year, an
instance has been pointed out. Gov-
ernment have realised the importance
of the May Day. But, when 1t comes
to the private sector, Government is
powerless The Government, in place
and out of place are fond of praising
the patriotism and co-operation of
the private sector The Labour Minis-
ter 1ssues a sort of patriotic appeal to
stir the patriotic sentiments of the
private sector, advising them to give
a holidey on May Day. What sort of
co-operation is the Government
getting up till now? After 1ssuing
10 circulars in the 10 years since this
Government has come into power,
95 per cent of the employers have
refused to heed to the request made
by the Government. If 5 per cent
have done this, it has been done on
the specific condition that the work-
men shall come and work on another
holiday, for example, a Sunday or
some other holiday

Therefore, Government should be
convinced by the experience of these
ten years that whatever amount of
patriotic sentiment is put in their cir-
culars, thesr employers in the private
sector will not learn a lesson unless
a statutory obligation is put on them,
With /h.: experience, let the Gov-
ernment br.rg in, if this piece of
legislation 1* nc* acceptable, another
piece of legislatior is which the Na-
tional Holidays are guaranteed to the
workmen wunder the private em-
ployers—a minimum number of holi-
days. I appeal to the Government
that this question is not so much of
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a revol charactez. This ques.
tion is one which will not be opposed
by any hon. Member to whatever side
he or she may belong and from the
side of the Government Long long
before, the Government have recog-
nigpd the justice of this demand.
Whatever might be the technical
arguments that the Government could
adduce in support of opposing this
Bill, I make an earnest appesl to the
Government that this standardisation
should be done and the National! Holi-
days should be guaranteed to all
workmen.
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“National and festival holidays
for all industrial workers.”

gifertor & Tror arae geend &Y amd
17 hrs.

Mr. Chairman: The hon. Member
may continue next day.

HALF-AN-HOUR-DISCUSSION

ADVANCES AGAINST FOODGRAINE

Shri Sadhan Gupta (Calcutta-East):
I am raising this discussion to draw
the attention of the House and the
wcountry to the failure of the Govern-
ment to provide an elementary safe-
guard against speculation with our
food.

It has been noticed that there has
been a large amount of speculation
in foodgrains as a result of
prices of foodgraine have recently
soared very high, and it was quite
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vances againat foodgrains to a certain
proportion of advances during tho
pminmyear

The question naturally arises: what
if these directions are circumvented?
What if bank advances are abusedf
And there are two possibilities in
which the directives can be circum.
vented and bank advances continued
to be used for the purpose of specula-
tion in foodgrains.

In the first place there may be
fraudulent transactions by banks by
which advances against foodgrains
might be shown under other heads,
and that way the directive might be
circumvented. Secondly, and the more
likely way, traders would take
advances from scheduled banks
against other commodities or other
securities and utilise those advances
for the purpose of speculation in food-
grains,

That is why I had asked a supple-
mentary question on Starred Question
No. 80 which was answered on 13th
November, as to whether the Govern-
ment had looked into the question of
evolving a machinery which would
guard against the misutilisation of
bank advances for the purpose of
speculation in foodgrains. The answer
given to that supplementary, I would
submit with due respect, was astound.
ing,

The Finance Minister replied, and
I quote his reply here:

‘“The processg is a continuous
one and efforts are being made,
but, as I have indicated in my
answer &t that time to the hom.
Member’s supplementary question,
it is not a procblem that can be
solved in a day or two; it will
take years.”

Now, I draw the attention of the
House to this last sentence that it will
take years, that is to say, it will take
years to evolve a machinery to effec-
tively check the continuation of
speculation in foodgrains by utllising
other advances or perhaps by baving
fraudulent transactions by banks.



4108 Half-an-Hour
Duwscusnion
[Shri Sadhan Gupta]

The supplementary referred to was
a supplementary to Starred Question
No. 841 asked on the 13th August of
this year. The answer to that supple-
mentary was on a slightly different
note, It did not say it would take
years; it said that before long the
‘Government hoped to be in a position
to do something about it.

Now I will read that supplementary
and the answer to it. I asked on that
day:

“May I know whether there is
sny machinery to see to it that
the advances under ‘Foodgrains’
are not disguised by the scheduled
banks as advances under other
heads? If so, what is that machi-
nery?!”

And the Finance Minister replied:

“The human mind devises quite
a lot of methods by which it cen
get over certain limits fixed by
the Reserve Bank. The point that
has been mentioned by my hon.
friend, namely that you may get
advances for some other type of
goods and use them for foodgrains
ie one of the methods of evasion.
As to whether there is any machi-
nery to deal with it bank-wise, I
am afraid, the Reserve Bank is
not in a position to deal with it
effectively in that way. But they
go upon individual advances given
by individual banks and watch the
position generally. But we do
hope that before long, we shall be
able to keep a little more check
on these advances. But to reach
the position envisaged by my hon.
friend opposite, I think it will
take some time.”

I should have thought that from 18th
August to 13th November there would
heve been some progress, but instead
of taking some time, on that date the
answer is that it will take years,

These are two answers, but the
answer to the main question on which
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this half hour discussion is raised isx
even more strange. FPart (¢) of that
question was: “whether it iz a fact
that other advances are utilised for
the purpose of speculation in food-
grains;”, then parts (e¢) and (f) were:"
“whether any steps have been faken
to check this practice; and if net, the
reasons therefor?”

The answer to part (c) is:

“I would invite reference to the
answer given to the supplementa-
ries to Starred Question No. 841
on 13-8-57. No evidence has been
recelved to indieate that advances
to industries etc. are being utilis-
ed for the purpose of speculation
in foodgrains.”

The answer to (d) to {(f)—in thi=s
obviously (e) and (f) are covered—
was: ‘Do not arise”.

So that the Deputy Finance Minis~
ter'’s answer is that the question
firntly of taking steps to check this
practice, and secondly of giving
Teasons, does not arise, that is f{o say,
the question of taking steps to check
this practice does not arise.

That is a strange contradiction
between the two supplementaries, and
I think it would be reasonable to
conclude that perhaps the Deputy
Finance Minister's answer was more
correct, more representative of the
real state of facts because he was
speaking from a prepared answer
after having notice, and the
answers given by the Finance
Minister himself on both the
occasions were impromptu, and
therefore they did not perhaps
represent the correct state of facts.
Whatever it be, whether they did not
take any measures to check this prac.
tice, or whether the measures they
took were such as would take years
to enable the Government to check
this practice. In both cases it iz &
very strange story because we obvi-
ocusly cannot wait for yeers for the



4107 Advences

purpose of having a machinery for
such a check.

Now, our foodgrains position in any
year is quite sgerious. Even in times
of normal production the position is
quite serious. The prices of food-
graing, evegn in so-called normal
times, are beyond the reach of many,
and as a result of speculation prices
of foodgrains are shooting up much
to the misery of millions of our
countrymen. This year, in parti-
cular, the situation is likely to be
worse as far ass speculation is
concerned  because the food-
grains position is very desperate, par-
ticularly the position of rice, which is
the staple food of large part of Eagt
and South India. There is no doubt
that speculators and food hoarders
will not sit idle while this prospect of
profit remains. Speculation will be
indulged in and means will be found
t0 get money for speculative business.
It is conceivable that many banks will
be able to do a profitable business.
In the way of promoting such specu-
lation there is quite a likelihood that
both banks and traders will try to
evolve ingenius devices, according to
the Finance Minister’s picturesque
description to cirecumvent the Reserve
Bank directive. In these circumstanc-
&4, no one ¢an deny, that it is neces-
sary to do something to check this
practice,

The excuse of the Government is
that there is no evidence to show that
this practice ig being indulged in. In
these matters we do not need evi-
dence. We go by human nature, we
go by our experience of how trade
has behaved during food shortages.
We have experience of the famine
in Bengal, we have experience of
“other food shortages, and it is qulte
conceivable that when such a golden
opportunity presents itsell of making
profits by speculation, none can pre-
vent speculators from evolving such
devices. Therefore, we have to pro-
vide for such devices. So, the question
is what provision are we making for
these devices. Are we going to take
it for pranted that we must wait for
poars? Ix it becsuse we have no
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machinery to keep control over the
advances of banks? If that is so, 18
it because the Reserve Bank has no
way of checking whether banks are
really giving advances against what
they purport to advance. For instance,
whether advances against other things
are not really advances against food-
grains and so on. I that is so, then
it is a hard case for taking no risks.

If there is no other way to check
it the biggest banks must be natio-
nalised so that the evil may be
reduced to0 a minimum. Otherwise,
I want to know what methods the
Government will follow to guarantee
that this kind of bank advances will
not be utilised in this way either with
the collusion of the banks or by the
ingenuity of the trade. This is the
answer which I want from the Gov-
ernment very squarely and this s
the answer Which the whole ceuntry
wants.

The Ministor of Finamce (Bhrl T. T.
Erishpameochari): Sir, my hon. friend
has given this House the genesis for
this discussion. The genesis s two
questions that he put in regard to
bank advantes,

He has now sought to draw a dis-
finction between the written answer
which was read by my colleague and
the oral answer fto & supplemen-
tary which 1 answered. May [ set
his doubts at rest by telling him
that the written answers were
framed by me, and if any res-
ponsibility attaches to those answers it
is mine. So, I hope, it will be possi-
ble to set rest ahy doubts that he has
in this regard, though my colleague's
answers to the question were really
my answers.

What he makes out at the end is
to hang on this particular scene
which happens to be unfortunately
an extremely weak thread—a demand
for nationalisation of banks. While
the demand by itself may be good or
bad, it is for the House to decide, but
to connect this demand something
like this with the answers to a gques.
tion is a demand of ingemuity, and
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I am not mistaken, I would like to
give full credit to the hon, friend
opposite for a display of this kind of
ingenuity.

Now, I would like, before going to
the guestion of figures, the House to
realise this that he says that we know
—I do not know guite so well—that
advances given for purposes other
than flnancing foodgrains are always
and often used for purposes of finan-
cing foodgrains. I won't like to
hazard a statement of this nature. It
i= hkely, maybe the person who
gete an advance for cotton, if he is
a man who deals in foodgrains, who
deals in jute, cotton and groundnuts
might perhaps use the advance taken
for one purpose for another. In this
context, the hon’ble Member wants a
machinery to be set up to see that a
man who was getting advances on
foodgrains does not use it for cotton
and so on. Normally, the machinery
will have to be the lending banks
which happen to be larger in number
in the private sector yet. The Reserve
Bank does ask for this information
and when they find a bank iz over-
trading, that the bank is not co-
operating then Inspectors are sent to
find out the position. But, for me to
state in this House at any time that
we would reach a time when we will
know all about this kind of thing,
will perhaps be something which will
not be real. A degree of statistical
perfection even of that nature would
certainly take many years. I have
no doubt about it to repeat. It might
be a question of amending the bank-
ing law. It might be a question of
getting information from time to
time, and very quickly, from the
banks.

Now, Sir, what happens? We got,
for instance, the information that I
have in my possession—or, rather
that was in my possession on Mon-
day—that was dated the 15th Novem-
ber. And, it comes from 20 scheduled
banks, The rest we have fo depend
upon some information which is per-
haps more than a month old and fits
in the averages so that we got the
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entire picture. S0 my information,
when I got it, was perhaps a fortnight
old and will be the only information
for the coming week until I get fresh
information. It is taken from 20 ache-
duled banks, reporting banks. And
the other things are fllled up by the
past experience. So, to say that I can,
at any time, say that all these advanc-
es are used for purposes strictly for
which they have been given will not
be correct. To make a statement of
that nature in the House—well, I do
not know if it will be possible for
any successor of mine to say with any
degree of precision—will not be possi-
ble. Even for that matter I can set
at rest the doubts of my hon. friend.
The facts of the situation are that
even with all this information and
all the facilities that we have—we
will be able to get information from
20 reporting banks who will get it
from their affiliated banks—it is very
difficult for anybody to make a pre-
cise statement. All that one can say
is that the trends are such and such.

Well, 1 have answered his point,
the gravamen of the charge. Having
said that, in the first question it will
be very difficult for me to find out
whether there 13 any switching over
or to say that there is no switching
over, 1 cannot say in the second that
there 13 a machinery, because it will
take us many years to perfect a
machinery of that nature. That seems
to be the gravamen of the charge. 1
can tell my hon. friend that even if
you nationalise your banks, the very
fact that they are functioning in
various parts of India would make it
very difficuit to get any precise infor-
mation within the pericd of time that
you wanted. All that we have to do
is to act on the basis of certain gen-
eral information from which you
draw certain conclusions. You may
even call it, if you like, a sort of
sample survey.

As the House would like to know
the position of the advances on food~
grains, the total gQuantity pledged
with the banks in June last is 517
lakhs of mds. of foodgrains. As a oob-
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sequence of the directives and warn-
ings issued and alao as & consequenice
of the normal off-take, by about the
end of October, it came down +to
about 131 lakh mds., of which rice
and paddy constituted 38 lakhs, as
against 169 lakhs for the same time
last year; rice and paddy for the
same being 51 lakhs,

I have got some further informa.
tion mince then in respect of the end
of the third week of November this
year. The total advances against food-
grains happens to be 114 lakhs of
mds. as a consequerice of which the
rice and paddy advances have risen
slightly higher from about 36 lakhs
to about 41 lakhs because of the new
crops coming in. The corresponding
figure for November, 1956 was 162
lakh mds. Therefore, the facts of the
situation indicate that there has been
a distinct improvement over the posi-
tion last year. I think it would only
be fair to allow some credit for this
state of affairs to the institutions con-
cerned.

The Foodgrains Enquiry Committee
recognised this aspect of the matter
when it said in its report that a fac-
tor of some importance which has
influenced the very recent turn in
prices of foodgrains is the stricter
credit policy enfarced by the Reserve
Bank of India from early Julv. 1857.
This question of advances geuo.i.lly
and for other purposes, that position
is also comparatively satisfactory.

I have a statement before me on
15th November from the reporting
banks of the scope of advances in-
cluding bills purchased and discount.
ed by the reporting banks which had
fallen by about Rs. 2.86 crores. In the
fortnight ending October, 25, 1957, the
advances came to a figure of Rs. 702.61
crores, which fell further by Rs. 22.18
crores and stood on 15th November,
at Rs. 680-42 crores. There has been
a sharp decline even in regard to ad-
vances on other commodities, includ-
ing foodgrains as a whole.

The question of examining how
much there is of deflation is a oon-
tinnous process which i3 being done
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by the Reserve Bank of India. The
Reserve Bank sends out question-
nalres from timie to time to various
banks which they think are advanc.
ing money on other crops which
bank which they might be diverted
to other purposes, even of foodgrains
and it is their view that oftentimes it
happens that a person who is inter-
ested in the business of cotton or
jute or perhaps groundnut iz not inter-
ested in foodgrains and the scope for
a big scale diversion js not there. In
fact, as I have indicated, along with
the foodgrain advances, the advances
on any other commodities also fell
steeply.

So far as plain advances are con-
cerned, which are perhaps slightly
on the increase, the position is being
watched very carefully, The Reserve
Bank is asking for details in the cass
of those plain advances to find out
not merely the question of foodgrain
but also the question of speculation
on other commodities so that
speculation is prevented to a large
extent.

But it iz a fact that the industrial
sector is needing much more money
than it did before and therefore this
question of fall in the advances which
is indicated does throw a certain
amount of pressure on the industrial
sector. They have algo assured
me that in cegard to advance in the
»ool market scheme which at the
present moment is rather low, there
is no such thing so far as advances to
foodgrains are concerned.

Another interesting point which,
perhape, the House might be inter-
ested to know is this that a contrac.
tion was asked to be made and it was
made, in some cases haltingly, but
nevertheless all the banks fell into
line. They found that in the cases of
11 offices of one bank where the von-
stituents had to pay back about
Rs. 20 lakhs which were advanced on
foodgrains in order to conform to the
new percentages fixed by the Reserve
Bank, the credit was obtained from
indigenous bankers, maneyienders
and individuals, So the point that
the hon. Member has made, that is

the regulation of the banking system,
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alone will not completely cover the
position 15 a thing which I would
like the House to kmow. If after all
thus drop in the advances by the
banks, still there is hoarding of food-
&rains, which, perhape, does exist in
one or two places—and exists to my
knowledge—it is due to the fact that
there are several agencies and the
agriculturist himself has got more of
holding power which finances these
transactions. As 1 said, this experi-
mental test has revealed that other
non.-banking sources have been uti-
lised for this purpose.

So, it is a question of seeing how
tar we can control this mechanism,
whether a Banking Industries Act
can itsel control the mechanism when
sonly the banking institutions are under
the control of the Centre and money
lending happens to be a State sub-
ject, and it should be considered at
some great length. It may be that the
mere fact that we want for a particu-
far purpose confrol over the mone-
tary mechanism as a whole may pot
be quite the proper thing for taking
over control or for amending the
Constitution for that purpose.

I would, therefore like to say that
'the overall effect of our restrictive
regulations is bearing fruit. As I said,
the overall structure of advances has
come down rapidly. It has also help-
ed to some extent to steady the gilt

edged market.

Hon. Members might have seen a
notice in the papers on Saturday that
the Government have gone in for a
loan of Rs. 30 crores, and they pro-
pose to issue a loan at 3§ per cent re-
payable in § years, that is in 1862,
That was done merely because we
telt that with a short-dated security
bearing a low interest of 8} per cent
a certain amount can be had possibly
from investors and from institufional
investors. And the Government did
authorise the Reserve Bank to keep
en tap & lcan of Rs. 80 crores. I had
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been told that on Monday about 2/3
of that loan was taken and it appears
it was a little more than it was ex-
pected,

These are factors which definitely
indicate that the monetary position is
getting under control; but, there is
the other side of the picture. If my
hon. friend, Shri Somani were to speak
here he would say that the industry
is not able to get any money because
industry has used its redources, its
liquid resources, its working capital
for purposes of expansion either in
that industry or in some other indus-
try or probably by purchasing some
other concern and they find that they
are short of money. So, there iz the
conundrum; on the one side the in-
dustry does not find enough money
and has to go and pay a high rate of
interest;—to certain institutions the
equity market is not very difficult so
far as they are concerned, while cer-
tain industries are not able to get the
money if they go to the eqguity mar-
ket, on the other the general mone-
tary position is very easy. But, so
far as I am concerned, as a person
who is in charge of the finances of
this country, with the food price ris-
ing, & situation such as the present,
namely, a greater degree of liquidity
in the money market, is a thing
which I would welcome, because they
are definitely anti-social. That also
indicates that the situation iz under
control.

So, I would like to assure my hon.
friend who takesalotof interest in
these matters that I do not resent either
his condemnation of me or his con-
demnation of my failure to give him
a very satisfactory answer. I am glad
he raised this subject but I would also
Iike him to understand that an angwer
which is satisfactory will not neces-
sarily mean an answer which would
be possible of implementation. There
are dificulties in the situstion, but by
and large, what we are doing is show-
ing results. The House may be satis-
fled that the position which perhaps
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but a month back looked somewhat
grimmer than what it is today, is
easy, and I do hope that that situa-
tion will get further easy as time
goes on. And then it will be the
time for us to see how we can help
the industry. At the present moment,
I .would like those tendencies that
are now showing, to develop, and get
firmer before we can loosen our con-
trols.

I may tell my hon. friend that even
without nationalising the other banks,
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we can, to the extent that is possible,
fry our best, but we will not be able—
at any rate 1 will not be able—ts
precisely tell him, “That is the posi-
tion, and everything is all right”. I
can only tell him what the trends
are, and I am afraid we will not be
able to go beyond that position for
quite sometime to come.

17.82 hrs.
The Lok Sabhg then adjourned tus

Eleven of the Clock on Monday, the-
8th December, 1957.
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B.n:hmse u

Gu.l‘.:haﬁlhu 3971

I'runk teha?btmc linel

to Ferosepure 397172
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WRITTEN ANSWERS TO Subjery Corusnes
QUESTIONS —eontd. STATE.M.ENTS B'Y M!ms-
U.8.Q.No. « Subfeot COLUMNS TERS
1383 Cornmumtﬁq E do “?tgn’&’ M}n&m of .Fh-me
m“j"F ‘ﬂd ented @ statement show-
in West Bengal 3972 Supplementary Demands
1284. Pcat Oﬂ‘lcc Sn\rlnzl Ao- for Gmants in of the
3972 Budget (General) for 1957-58.
128%. Paumgcr muel . 397273 . (s{ri Mindster of De;
1286, Overcrowding in trains . 3973 ence Raghuramaish
tatement regarding
1287, Grroprrc Food Sche- :nh:d ¢ o.rc:er of Government
g +3973—74 Legislative and other Busintss
1a88. Falr Pﬁm Sh0p| in West for the week commencing the
Bengsl ' . . 3974 gth December, 1957« .
1289. Sugarcane - 3974—75 nmdMénh‘ltcr (g&' Steel, Mincs
1290. Bareilly-Meerut Natio- e ardas .
nal Hylshwny ; - 3975~—76 n‘:?'l:m mde utntunentofre-
1291. Chain pulling and E Compeny to dtphit
ticketicas travel - 397677 oil relcnru in Assam .
1292, Diptheria chies in Delhizo77—78  BLECTION TO COMMITTEE 3982
PAPERS LAID ON THE TABLE 397879 Th}g Mmilt';r of H;llﬂ'._l (Stlgg
ollowi armarkar) move ot
Thuenf the %2 P.pe“ were laid election of two Members from
among the Members of Lok
(1) A copy of each of the Sabha 10 be the
followng papers :— the Central Committee of the
(i) Statisticat  Information Tuberculosis  Associstion of
N?lrdlng the working ‘India. The motion was
the P‘t:'vcntm: J):— adopted.
lt'nllon ct, 1 s -
m the pcnzfo 318t BILLS INTRODUCED 3983—84
rch, 1956 1o  31st 1) The Criminal Law (Amend-
October, 1956. . . ( }Il‘nent) Bill, 1957.
(1) Statistical {lnformauon (2) The Union Duties of Ex-
rding t 3
e Sorevente Tis cise  (Distributon)  Bill,
tention Act, 1950, dur- 1957.
ing the period  31at (3) The Estate Duty and Tax
Qctober, 1956 to 3oth on Railway Passenger Fares
September, 1957, (Distnbution) Bill, 1957
{2) A of the Himachal (4) The Countesr of Dufferin’s
r??::h(:;scﬂd Potato (Con- Fund Bill, 1957.
trol er, 1957. s
RT OF THE BUSINES
«(3) A copy of each ofthe follow- RE’;%VIS?)RY COMMI
ing Notifications : ADOPTED . . 3985—88
(i) S R.O. N , dated adopted.
eOsra ™, 8 Foustsents Reportwas dop .
making tcert;,m smend- BILL PASSED. &393?'-‘“
ments to the otor tion
Voides ” ftermations T o
Circulation  Rules, 1933, ment) Bill was adopud-
(1i) S.R.O. No. 538, dated After  clause-by-clsuse o0
the 3rd Mu‘ch. 1956, gideration, the B:n wan passcd
making certain amend- as emended.
ments to the Motor
Vetucles (Third  Party BILL UNDER CONSIDERA-
Insurance) Rules, 1946. TION . " . » 4O4I—42

(iii) S.R.O. No. 2510, dated
the 3oth Oas

ments

chicies (Third Party
Insurance) Rutes, 1946,

The uty Minister of Labour
(S? gmd Ali) moved that

the Payment of Wages (Amens

ment) Bill 7 be taken ipto
n“Sm i

considerst
was Dot
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Sbyfect
PRIVATE MEMBER'S BILL
Introduced.

COLUMNS
4042

The Equal l;,R-':n:umeuﬂm:: Bill,
1957, Shrimsti Renu
&nk’nvm 2

PRIVATE MEMBER'S BILLS. 4042—94
Negatived.

{i) Further discussion on the
motion
the Beedi  and igar
KR Gopatan '
- The motion was negatived
by 95 votesto 31.

(ii) Purther discussion on the

motion to consider the Child

Restraint (Amend~

ment) Bill, 1957 by Shri

D.C Shtrrm was concluded,

The motion was negatived
by 70 voted to 35.

DIGEST 4124

Subgect CoLUMNS

PRIVATE MEMBER'S BILL
UNDER CONSIDERATION 4093~-4103
Snri Kodivan moved for con-
sideration of the National
and PFestival Prid Holidays
Bill. The discussion was
not concluded
HALF-AN-HOUR DISCUSSION 4103—16
Shri Sadhan Gupta raised 2
half-an -hour discnssion on
point arimng out of replies
given on the 13th November,
1957 10 § Question No.
8o advances a;iinﬂ
food-grains,

The Minister of Finance (Shri
T. T. Krishnamachar:)

to the debate,

AGENDA FOR MONDAY,
9T DECEMBER, 1957.
Further consideration of the

Preventive Detq:taon (Con-
tinuance)



